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LOK SABHA DEBATES

LOK SABHA

Wednesday, August 2, 1972/Sravana 11, 1894
(Saka)

The Lok Sabha met at Elsven of the Clock.
[MR. Seeaxen in the Chair]

OBITUARY REFERENCES

MR. SPEAKER : Hon. Members, I have
to inform the House of the sad demise of two
of our friends, namely, Shri J. K Chaudhary
and Dr, Dharam Prakash.

Shri J. K. Choudhary was a member of
the Fourth Lok Sabha during the years 1967-
70 representing Tripura West constituency of
the then Union territory of Tripura. A very
amiable person much liked and respected by
his colleagues and very soft and gentle in his
manners, he used to take active interest in
educational matters. He had founded a
number of educational institutions in Tripura
and Cachar, He pased away at Bankura in
West Bengal on the 6th July, 1972 at the age
of 75,

Dr. Dharam Prakash was a Member of
the Constituent Assembly and Provisional Pare
liament during the years 1946-52. Later he
was a member of Rajya Sabha during
195868, He was a veteran freedom fighter
and used to take active interest in the uplift
of the Harljans and other backward clames.
He was amociated with a number of social
and educational institutions. He passed away
st New Delhi on the 31st July, 1972 at the
age of 72.

We deeply mourn the Joss of these friends
and I am sure the Howse will join me in cone
vnzingomeondnlmmm the bereaved fami.

‘TMPrlmeMin!mr.

‘ THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AYFAIRS, MINISTER OF INRORMATION
AND BROARCASTING AND MINISTER.

OF SPACE (SHRIMATI  INDIRA
GANDHI) : I shall like to associate myself
and this House with the sentiments you have
expressed on the sad demise of two former
Members of this House They were both
familiar figures to us all and active in diverse
fields of activity,

Shri J. K. Choudhary was with us in the
Fourth Lok Sabha. At the young age of 14,
he had joined the terrorist movement but
later he came under the influence of Maha-
tma Gandhi and was active in our movement.
He was a prominent educationist and served
as Principal in several colleges in the eastern
region of the country. He was deeply interes-
ted in social work and had founded a number
of welfare inststutions.

Shri Dharam Prakash was, as you have
told us, a member of the Provisional Parlia-
ment and the Constituent Assembly. He was
an ardent social worker and was actively
asociated with several organisations working
for the welfare of the Scheduled Castes and
backward classes. He was also active in
organising conferences of tribal people and of
the Gujjars.

Both these members used to come to me
bringing various problems and they continued
their interest in what was happening in parlia
ment, even though they had not been with
us lately.

May I request you to convey our sincere
sympathy and condolences to the members of
the bereaved families ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) ¢ Pasing away of these two eminent
sons of the country will bring shock and grief
to all of us, Late ShriJ., K. Choudhary was
not only & freedom fighter and a good social
worker but was also an eminent scholar and
all the time struggled to further the cause of
education. The other gentleman also, I hear,
I did not know him personally—v ag eminent
in his own ficld of social welfare and educa~
tion. Paming away of both these members
will bring gref to all of us. Sir, will you
kindly convey on our behalf our condolences
to the members of the bereaved fumilies ?
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SHRI INDRAJIT GUPTA (Alipore):
It was a shock to me to hear of the sad
demise of Shri J. K, Choudhary I knew him
here when he was a2 Member. He was the
most sincere person and was very unassuming.
We were all well acquainted with the social
work which he had been doing for many
many years both in Bengal and in Assam.

I wish to associate my Group with the
seatiments which you and the Prime Minister
have expressed on the sad demise of both Shri
J. K. Choudhary and Dr. Dharam Prakash.
I would request you, Sir, to convey our con-
dolences and sincere sympathies of our Group
to the members of the bereaved familics

SHRI SEZHIYAN (Kumbakonam): I
emociate myself with the sentiments expressed
by you and others.

Shri J. K. Choudhary was an hon. Mem-
ber here in the Fourth Lok Sabha and I had
occasions to come acrosy with him. Though
unassuming in his character, he took an
abiding interest in education and social wel-
fare activities not only here but in other parts
of the country. I associate myself once again
with the sentiments expressed and request you
to convey our heartfelt condolences to the
bereaved family.
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SHRI SAMAR GUHA (Contai) ¢ I had
the privilege to know Dr. J. K. Choudhary
who was an cminent educationist and an
honest and sincere public worker., He was in
fact a reluctant entrant into politics. His
patriotic spirit rcbelled agaicst slavery and
that is why he entered into the Freedom
Struggle. I express my deep condolences and
alse express my sympathy to the bereaved
family.

Dr. Dharam Prakash was a known leader
of the depressed community and he was fight-
ing for their cause and upliftment and as
already said by my friends, he wanted to
serve those people not in a spirit of serving
them only but to bring them into the commu-
nity of the Indian nation as a whole with
equal scatus. I also express my grief and
associate myself with the sentiments expressed
by my other friends.

SHRI RANABAHADUR SINGH (Sidhi)s
On behalf of the Group of Independents I
would like to associate myself with the sentie
ments expressed on the floor of the House and
request you to convey our Group's heartfelt
condolences to the members of the bereaved
families.

MR. SPEAKER ¢ The House may stand
in silence for a shortwhile to express its
SOTTOW,

The Members then stood in silence for a
shortwhile,

ORAL ANSWERS TO QUESTIONS
Yaw  witw, wwwm ¥ antefe
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Ceiling In respect of Investment in Small
Scale Industries

*43, SHRI P, M, MEHTA : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY be
pleased to state 3

(a) whether Government propose to place
ceiling on the investment by a family in the
small scale industry ; and

{b) If %0, when itis likely to be imple-
?

THE DEPUTY MINISTER IN THE
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MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) No such proposal is at present under
Government's consideration,

(b) Does not arise.

SHRI P. M. MEHTA : Are the Govern-
ment aware of the fact that rich families
invest in large number of small industries in
different names so as to take certain conces-
sions and advantages available to small scale
industries sector ?

SHRI SIDDHESHWAR PRASAD:
There are certain cases brought to our notice ;
for the prescnt we are not taking any step in
the matter.

SHRI P. M. MEHTA : In view of the
reply given by the Minister, may I know from
him whether rich families have diverted their
investment to the small-scale industries sector
in different names ? Will the Government
contemplate any measure to curb these
tendencies ?

SHRI SIDDHESHWAR PRASAD: I
don't know which particular rich family he
refers to. If he gives any specific casc we will
look into it.

SHRI SHYAMNANDAN MISHRA :
There is an clement of subsidy for the small
scale industries ; there are certain facilities
granted and it may well be that some persons
establish large number of small-scale industries
only to get these facilities and subsidies. His
question was whether Government keeps an
eye on this aspect of the matter, Keeping
that in view, he wants to know whether
Government propose to put a ceiling on that.
‘That is the point of the question which he
has not answered,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI G. SUBRAMA-
NIAM) ¢ That stage has not arisen. If there
is large scalc abuse of this matter, certainly
steps will be taken ; meanwhile we shall try
to find out whether any large number of
units have been monopolised by any particular
house and if it is found to be 50, we will
certainly take action.

SHRI D. N. TIWARY: Arc the big
industrial houses precluded from investing in
smallscale industries ? If so, it is more
honoured in its breaches rather than in its
acceptance,
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SHRI SIDDHESHWAR PRASAD : Big
houses have not been precluded from investing
in small-scale scctor. Special care is taken
when they want to register in the small-scale
sector to know what amounts are made
available and what ordinarily can be done.
The other things are not applicable to them.
They have to apply specifically and under the
licensing Act that is also taken care of.

SHRI VASANT SATHE : In view of
the fact that some big houses are investing
in small.scale industries in some other names,
will Government at least see to it that they
start these small-scale industries in the under-
developed sectors with a view to removing
regional imbalances ?

MR. SPEAKER : What a simple ques-
tion is carried to what limits? I am really
surprised. The question was whether there
was going to bc a ceiling on family invest-
ments. ...

SHRI VASANT SATHE : If the ceiling
13 not going to be there, at least lct the
investment be made in the under-developed
regions.

MR, SPEAKER : I am sorry that this is
not relevant to the main question.

SOME HON MLOCMBERS rose —

MR. SPEAKER : Hon. Members should
now confine themselves to just a few supple-
mentary questions. We have not been able to
cover even half the number of questions
printed daily. So, Hon. Members would
excuse me if T do not go beyond thiee
supplemnentary questions.

SHRI JYOTIRMOY BOSU : There is
a real crisis in the question world, Sir. Your
Secretariat is getting about 500 questions a
day. The total number admitted is only
about 200 plus 20, which comes to not even
half the total that is given notice of. So,
there is a real crisis.

MR, SPEAKER : The number of ques.
tions is running into thousands. Many of
them do not come up at all, and yet Govern-
ment money is spent on them.

Shifting of Vividh Bharati Office from
New Delhi to Bombay

#44, SHRI SHASHI BHUSHAN : will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total number of employees in  the
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Vividh Bharati Officc of A, I. R, ;

(b) whether some of the employees of
Vividh Bharati have protested against the
decision of shifting the office from New Delhi
to Bombay ;

(c) whether some of the employees have
resigned on this account ; and

(d) if so, the facts thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) 109.

(b) Yes, Sir.

() No, Sir.

(d) Does not arisc,

=t mflr guor : ssa wEET, § 9w
¥ wreaw § WA A EA § AT WA
g fr og ot fafaw wied & wrafam
qgw agr aes A ggr faeelt ¥ & oy
AR 9w gt ¥ IuwT Frafay o aad
W9 @ & A 3@ SravTaa Y wr
sragaFAr 4t ?

agr AN wE @@ qT A9 Y Ayl
a7 s AT 93T AT gaH wifge & 6
3 faara &1 3% o yor fafaw wed
yar wrf sty gaAnt g &) SEy
afers §93 91 F1 gErgar 447 fradr
Ta% gzt R el 1 s w9l
gayagi § g Wy fafaw wdhr ¥
wraterd W a1q awaf ¥ o7 < ¥ o agt
T T FTH T W § I fewvar g
arp NT @ A & g @
fadiw & 7giv uF Foldeam qar & &Y
39 foafaw & ao w1 osx P o
T T & g & ¥ sfer Y wwd
T ¥ @rh 0y od fawww anfr A gy
% fag a7 w0 Q@
g?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHR! 1. K. GUJRAL) :
I am glad that my hon, friend has asked for



g Oral Answers

clarification of two three things basically.
Firstly, Vividh Bharati was brought to Delhi
in 1958 because at that time, the orientation
of Vividh Bharati was mostly on the basis of
original programmes broadcast by the main
stations, and since the library of such pro-
grammes existed in Delhi, therefore, we had
to shift the unit here and keep it in Delhi. It
was a very small unit then. Now, the orienta-
tion has changed. It is generally film-music
based, and filn music is gencrally available in
Bombay itself. ...

SHRI SHASHI BHUSHAN :
records are available here also.

SHRI 1. K. GUJRAL : But we have to
keep ourselves in contact with them as well.

But the

Morc than that, the second difficulty is
limitation of the availability of space. In
Bombay, we have got available now about
11 studios. In Delhi, we had only two studios,
and they were also in temporary barracks,
and they are now fit for demolition only, and
we arec unable to invest more money in
constructing more studios here. Further, one
building is lying vacant in Bombay.

Even then, keeping in view the difficulties
of the people working in Vividh Bharati, we
have taken two dccisions. Onc is thatin
principle, nobody drawing less than Rs. 400
will be transferred to Bombay. So, nobody
has been transferred in that category except
eight persons who weie recruited on the
specific condition that they were being re-
cruited for Bombay itself. So, under the
agreement which they had signed, those ecight
persons would go there. Only 47 transfers
have taken place, and all these 47 transfers
arc on the basis of those people who are
drawing above Rs. 400 ; others have been
absorbed in stations here and around here.
Out of 109—hon. Members would excuse me
if my figures are wrong, because my mathe-
matics is very weak—about 062 persons, I
believe, have been absorbed in  the local
stations. We arc alss keen to assist those
persons whose special circumstances are such
that they cannot go. We are very sympathetic
and we shall always be willing to comsider
their difficulties also.

oft e waw : 3g 400 goar wfas
¥ 9T Freary T A wmfer § gEey
T F graTy w AgAuL @y gY i
wrr dar aff fasard fr g aw @
g g ¥ et wd o Ree agt &
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arfee aead 9w Wk o frawa
&Y & zafay ag 9T 7 400 79y A
fafaz wat § 38 1 1 agr § &t sawET
wegr § | warar gartad & agr g B
arT @ faeelt § & W@ wifF fewy &
& arAT Ty g Ag &

MR. SPEAKER : Itis a suggestion for
action.

SHRI I. K. GUJRAL : May I clarify
one thing ? Service in AIR is subject to
transfers, Since it is an all-India service, we
cannot give an assurance that every body
serving in an all-India service will stay in
Delhi  Transfers are inevitable ; otherwise,
you cannot run an all-India organisation.
Therefore, 1 hope the transfer of 47 persons
will be taken in the correct spirit Even those
not in Vividh Bharati arc subject to all-India
transfers.

PROF. MADHU DANDAVATE : Is the
oftice being shifted from Delhi to Bombay
because though Delhi is the political capital
of India, Bombay is the cultural capital ?

SHRI I K. GUJRAL: There isa
variety of culture. Bombay has a very good
speciality in certain aspects of culture.

Complaint regarding shortage of Raw
Materials by M/s. Burn & Co., Braithwaite
& Co., and Jessop & Co.

*40. SHRI INDRAJII' GUPTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND I'ECHNO-
LOGY be pleased to state :

(a) whether Government are awarce that
cven after having secured the contract for
construction of the second Huoghly Bridge,
the three principal member firms of the
Bhagirathi. Bridge Constiuction Co., viz.
M/s. Burn & Co., Braithwane & Co., and
Jessop & Cao., continue to complain of short-
age of raw materials and components resulting
in under-employment of labout, under
utilisation of capacity, and lack ol working
capital ; and

(b) if so, whether Government have
investigated the actual financial and working
conditions of thes: cuncerns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
{a) and (bj. A statement is laid on the
Table of the House,

« \ [
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Statement «

(a) The contract for the construction of
the Second Hooghly Bridge has been awarded
to M/s. Bhagirathi Bridge Construction Come
pany. The total tonnage of steel to be
fabricated for this work is 12,000 tonnes, The
share of structuital work to be allocated to
each member firm, namely, Braithwaite &
Co., Burn & Co., and Jessop & Co., would
be relatively small as compared to the total
capacity for structwial fabrication available
in these companies. Moreover, this fabrication
work is scheduled to commence in the middle
of 1974, The award of the Bridge contract
will not, therefore, absorb fully or substantially
the capacity of thesc companus so far as
structural steel fabrication is concerned. In
30 far as the capacity of these companics for
the manufacture of wagons and other products
is concerncd, the available workload may be
regarded as satisfactory but the companics
are facing problems relating to shortage of
matching steel and components to execute the
orders on schedule.

(b) Jessop & Co., is a Government
majority company and the Management of
Braithwaite & Co., was taken over by Govern-
ment in March 1971. The actval financial
and operating conditions of these companies
are, therefore, constantly under review by
Government So far as Burn & Co., is con-
cerned, Government ol West Bengal have
recently brought to the notice of the Govern-
ment of India facts relating to its unsatis-
factory working and suggested that appropriate
remedial action be taken, The matter is under
consideration of the Government of India,

SHRI INDRAJIT GUPTA: My ques-
tion was not that these three concerns should
be fully employed unly because they have
got the contract for the Hooghly Bridge.
What I meant was that c¢ven after having
secured the contracts in addition to other
orders which, 1 believe, into crores of
rupees, this is the state of atfairs. Arising
from the statement, I would like to ask the
Minister whether e is aware of the fact that
in the case of two of these companies which
are among the biggest structural fabricators
in the country, Jessops and Braithwaites—both
of which ate practically Government—run
concerns now—the position is so bad that a
spokesman of Jestops told newsmen two days
ago—I am quoting from the Amrita Bazar
Pairika—

“The company’s #Mecls arc pre
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cariously low with no rescrve. Its losses
are met by borrowings. It has no money
to spend for modernisation while its
depreciation funds are only used for hand-
to-mouth replacement, Steel, including
matching scctions, that was imported on
uscr's licences is being unutilised®.

I believe the situation at Braithwaite's is
almost as bad. In vicw of the fact that
crores of public money is at stake, what
action do Goveinment propose to inquire
into the causes of this statc of affaits and
take steps to remedy them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECIINOLOGY  (SHRI C. SUBRA-
MANIAM) : As the hon. member mentioned,
these two companies, Jessops and Braithwaites,
are undcr  Government management. The
main dithculty has been that these conccins
were not properly maintained when they were
under private management. The modernisa-
tion prociss has not taken place, Therefore,
we have not only to moudernise but also
diversify production because the production
pattern was such that it does not meet the
needs of present day requirements as, if I
may say so, this was based on the require-
ments of the previous century. Therefore,
diversification has to take place. We are
sinking a good dcal of mriney, crores of
rupees, in these concerns. At the same time,
we find some labour problems also. Unless
that is also propeily solved, no amount of
injection of money would avail. In that
respect, the hon. member can help us in
bringing about better industrial relations. As
far as we are conccrned, we are piepared to
consider all the legitinate demands of labour,
But what is important is that production
should pick up and there should be better
industrial relations. I want to assure the hon.
member that we will take all possible steps to
inject a new dynamism in thesc two concerns
becaute they are among the biggest engineering
companies in India.

SHRI INDRAJIT GUPTA: I am not
satisfied with the reply ; anyway, as far as
the third company is concerned, Burn & Co.,
in view of the fact that it is one of the come
panies coming within the group whose erst-
while managing agents were Martin Burn and
now Martin Burn are calling themsclves their
secretarics, and also in view of the fact that
recently the Government has taken over the
Indian Iron and Steel Co. and one of the
grounds has been financial mismanagement,

.
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will they consider also holding an enquity into
the affairs of Burns which are not able to pay
even the wages and salarics of their staff regue
larly ? They have come to this state of affairs
in the last few months, So, I would like to
know what is the kind of things which have
been brought to the notice of the Government
as stated in this statement, by the West
Bengal Government and what type of enquiry
and remedial action they propose to take.

SHRI C. SUBRAMANIAM : There also,
there arc difficulties with regard to production
labour trouble and financial mismanagement
also to a certain extent So, we are going
into it, and if any action is called for, certainly
we will not hesitate to take action,

SHRI INDRAJIT GUPT\ : I wanted to
know whether there is any proposal also to
take over the management of Burn and Co.

SHRI C. SUBRAMANIAM : We arc
examining it. We are not going to take it
over unless there are grounds for taking it
over, Therefore, the matter is under conside~
ration, and when all the facts are available
to the Government, we will be able to take
a decision on it.

SHRI HARI KISHORE SINGH : The
Minister has stated that there has been some
dynamism put into the working of the two
companies, Jessop and Braithwaite May I
know when these companics were taken over
by the Government and what steps have been
taken since then to diversify the activitics to
which the hon, Member was referring ?

SHRI C. SUBRAMANIAM : The hon.
Member knows the state of affairs of Jessops.
As a matter of fact, this was taken over in
1958, if I remember aright, and since then,
very many steps have been taken. If the pro-
duction figures are gone into, the hon. Mem-
ber would find that there has been consider-
able improvement, even though, due to the
gencral malaise from which West Bengal is
suffering owing to labour troubles and all those
things during thosc days, not only Jemops but
other concerns also weat down in production.
But the divemification has taken place to a
very large extent, and therefore we are expee-
ting that there would be quite a good future
for Jessops, Braithwaite has been taken over
about a year ago, and there also, steps are
being taken to diversify.

SHRI JYOTIRMOY BOSU : Will the
bon, Minister kindly tell us speelfically the
reason for giving this contract to Mfs, Bhagi
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rathi Bridge Construction Co., which is in the
combined sector, public sector and private
sector—you call it the joint sector—in prefer-
ence to a wholly public sector concern, the
EPI ? Secondly, in your statement, you have
said that “so far as Burn and Co., is concern-
ed, the Government of West Bengal have
recently brought to the notice of the Govern-
ment of India facts relating to its unsatisfac-
tory working and suggested that appropriate
remedial action be taken” What are the
unsatisfactory working conditions ? Will you
kindly tell us in the mam what are the things
mentioned against Burn and Co.?

SHRI C. SUBRAMANIAM : There has
been a loss of production there. They do not
have sufficient finances They are in financial
difficulties. All these matters are under consi-
deration, Recently, there also, production has
picked up, but as I already stated, it is still
under the consideration of the Government.
We are not in a position to take a definite
decision whether this can be taken over or not.
It will take some time.

SHRI JYOTIRMOY BOSU : My ques-
tion was, why was this contract given to
them

-

SHRI C. SUBRAMANIAM : I thous
ght you wanted an answer only for
the other company  because Burn

and Co. 15 also a partner in that. As far as
that is concerned, I should like to have notice.
It is not this Government which has ordered
it; I think it was some other agency. Ifa
scparate question is put, I shall give an
answer.

Clash between Jan Sangh and Congress
Workers in New Delhi

+
*47. SHRI SAMAR GUHA :
SHRI G. Y. KRISHNAN :

Will the Minister of IJIOME AFFAIRS
be pleased to state :

(a) whether clashes between Jan Sangh
and Congress workers took place as a conse-
quence to demonstration staged by the Cone
gress workers before  the Jan Sangh Office on
the 5th July, 1972 in New Delhi ; and

(b} if s0, the steps taken by Government
to deal with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. G PANT): (a) and (b). A statement
is being laid on the Table of the House.
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Statement

(a) According 10 information received
from the Delhi Administration, there were
clashes on the 5th July, 1972 between Con-
gress workers who were demonstrating on the
western Pavement of the Rafi Marg against
the Jan Sangh’s stand in regard to the Simla
summit and the workers of the Jan Sangh who
collected outside the party's Central Office at
the Vithalbhai Patel House.

(b) Adequate police arrangemcnts had
been made. Leadets of the two parties had
been contacted, While the Jan Sangh leaders
gave an assurance that they would keep their
workers inside the premises of Vithalbhai
Patel House, it was decided to stop the Con-
gress demonstrators on the opposite pavement
of Rafi Marg. When the dlashes did oacur the
police took immediate action and used tear gas
to disperse the unruly mobs. A case under
sections 147/148/186/332 and 353 of the LP.C,
has been registered at Police Station Parlia-
ment Street and is being investigated accor-
ding to law.

SHRI SAMAR GUHA : I want to know
whether any arrests have been made as a
result of the clash that occurred due to the

demonstration of the Congress  workers
there and also whether there  were
any clashes imside Vithal Bhai Patel
House.

SHR! K. C. PANT : No arrests have
been made so far and according to the infor-
mation with me, no clash tonk place inside the
compound.

SHRI SAMAR GUHA: There is an
important principle in this. A political party
organises a peaceful demonstration and gives
notice. Another party opposed to the views of
that party also wants to hold a counter demo-
nstration and ultimately it turns into violent
tlashes, I want to know from the Govern.
ment whether they made any attempt to
bring together leaders of Jan Sangh and the
Congress so that in future if any party desires
to hold a demonstration, other party should
not go before the office of that party and hold
a counter demonstration which is against the
democratic practice of our country.

SHRI K. C. PANT : I was under the
impression that the right to peaceful demons-
tration is an esential ingredient of demo-
tracy and I do not know whether it would be
against democratic practice to allow peaceful
demongtrations, If there is suspicion that f¢
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might be provocative or it might lead to a
Jaw and order situation, it is for the puthorie
ties to take whatever steps they consider nece-
ssary. In this case the authorities did contact
the leaders of both parties, Jan Sangh and
Congress, and it is only after they were
told that both parties would adhere to
certain conditions that they thought it fit to
permit this.
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aigmr 5 ardRr seda aE @ ®,
afem care-gesaa & 19 | Qar A v
JrfEe fF FTHUT FT G JFQAT T |

Calcutia High Court’s Ruling on Presence
of C.R.P. in West Bengal

*48, SHRI SAMAR MUKHERJEE : Will
the Minister of HOML AFFAIRS be pleased
to state :

{a) whether the Government’s attention
has been drawn to the Calcutta Inigh Cout’s
ruling that the presence of Central Reserve
Police m West Bengal is illegal ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. G. PANT) : (a) Hon'ble Mr. Justce S.
Mukherji of the Calcutta Iligh Court in his
judgement of 18. 4. 72 did not hold that the
presence of CRP in West Bengal was illegal
but he had held that the ( RPF Act 198
enacted by the Constituent Assembly acting
as a legislative body was ultra vives

{b) The Government of West Bengal and
the Government of India filed an appeal
against the judgement in the Calcutta Tligh
Court. The appeal has since been allowed on
25.7.1972 and the carlier judgement of the
single judge has been reversed.

SHRI SAMAR MUKHERJEE : May I
know what is the main difference between the
two judgements, whether by one jwigment the
CRP has been categorised as police and by
the other judgment it has been categorised as
armed services ? Is that a fact or not ? If
so, what is the Government's reaction
thereto ?

SHRI K. C. PANT : We have not got
the details of the later judgment. A copy of
the later judgment has been sought and has
not yet been reccived. But broadly speaking
without going into details, the previous judg-
ment was based on the court’s view that this
was a police force and the later judgment is
presumably based on the view that this is an
armed force of the Union.

SHRI SAMAR MUKHERJEE : In view
of the later judgment, will Government change
the name of CRP and declare that st is a part
of the armed forces ? Will the miniuter tell
us what is the total number of CRP now in

Wost Bongal ?
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SHRI K. C. PANT : In view of the judg-
ment, itis no longer mecemary to think in
terms of changing the name. About the other
pa.t of Lis question, normally we do not give
the details about the deployment of our armed
forces. But if you so direct, Sir, I am prepae
red to geve at.

MR. SPEAKER : This is a specific ques-
tion about the High Court’s ruling,

SHRI SAMAR MUKHERJEE : The
question is about the presence of CRP. T am
asking what 1s the strength of the present of
CRP

MR. SPEAKER : The main question is
specific about the High Court judgment. If
you give fresh notice, it can be considered.

SHRI JYOTIRMOY BOSU: The Minis-
ter is rcady to 1eply.

MR. SPEAKER ; I know there arc Minis-
ters who are much morc ready to reply cven
before T ask them, but Mr. Pant is not onc of
them

SHRI PRIYA RANJAN DAS MUNSI:
May 1 know whether GRP  was sent 10 West
Bengal for mawmtaining law and order and
whether the awistance of CRP was utilised to
protect the lives of CPM leaders and maintain
law and order during the political meetings
of CPM during the last two ycars ?

MR. SPEAKER : How does it arise out
of this ? Next question.

Differential Postal Rates for Parcels

*49, SHR1I SUKHDEO PRASAD
VERMA : Will the Minuster of COMMUNI-
CATIONS be pleased to state :

(a) whether Government are considering
to introduce ditferential postal rates for par<
cels ; and

(b) if so,
scheme ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF COMMUNICATIONS (SHRI
JAGANNATH PAHADIA) : (a) No, Sir,

the broad outlines of the

{b) The Question does not arise.

ot guwdw warx wni: § gy ey
17T § 5 o owe & amy farwr oY
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TR Y F o orde ) 7 T &
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THE MINISTER OF C:OMMUNICA-

TIONS (SHRI H. N. BAHUGUNA) : No,
Sir,

Survey of Indian R ces by Ameri
Space Earth Resources Satellite

*50, SHRI S. C. SAMANTA : Will the
Minister of SPACE be pleased to state :

(a) whether the Department of Atomic
Energy, Electronics and Space are collaborat-
ing with American authorittes for survey of
Indian resources by American Space Earth
Resources Satellite ; and

(b) if so, the broad outlines uf the project
and the extent to which India is tvolved in
it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). The Indian
Space Rescarch Organisation is interested in
the problem of Earth Resources Survey
through Remote Sensing using a satellite and
has had discussions with the National Aero-
nautics and Space Agency of the United
States of America which has launched an
Earth Resources Technology Satellite (ERTS)
on 28rd July, 1972. The question of Indian
participation in the NASA project is being
atudied in all its aspects,

SHRI 8. C. SAMANTA : Towards the
end of his statement the hon. Minister saya:
“The question of Indian participa-
tion in the NASA project is being studied
in all its aspects.”

Who s studying it ? Has any commitiee been
setup? Ifso, may ¥ koow its terum of
reference and the names of the members of
ths Committee P
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SHRI K. Q, PANT : A study group was
set up. The names of its members are : Profes-
sor Pisharoty, convener, Ltd. Gen. H. Aggar-
wala, Dr. Hariharan, Dr. Kanwar, Dr.
Panickker, Dr. Qureshi, Dr. Raghava Rao,
Professor Ratnanathan, Dr. Srinivasan and
Dr, Subramaniam.

SIIRI 8. C. SAMANTA: On 23d
Julv 1972 USA has launched an Earth
Resources Technology Satellite. May I know
whether we will wait for the result of this
launching ?

SHRI K. C, PANT : As I have said in
my main reply, the satellite has been launched
on the 23rd July. The question of collabora-
tung with this programme has been under
considcration, Undir this programme certamn
pictures are received from NASA., 1a rcturn,
certain data has to be furnished by us. An
agreement has been received from NASA of
USA That is being studied to see whether the
draft agreement can be accepted. That is
30 exactly wherc the matter stands now.

SHRI P. VENKATASUBBAIAH : Agice-
g in principlt to enter into collaboration
with such organisations, may I know whether
Government explored the possibility of having
collaboration with certain authorities super-
vised by the United Nations rather than such
powers which have got different considerations,
so far as our country is concerned ?

SHRI K. C. PANT : Iam not quite
sure which are the organisations he is referring
to, This satcllite programme is of NASA of
USA which 1s largely for their domestic use.
Their own departments like the Department
of Agnculture, Department of Natural
Resources and 30 on are interested in this
programme. It s a new programme. It is
something new in the field of space technology
and they hope to derivea lot of information
about their resources through this programme.
The ISRO also in April 1970 had requested
for copies of the pictures taken over India
and neighbouring scas so that we might take
advantage of this. But thereafter, as I said,
the agreement has come and that is under
study, Till that bas been studied and a
decision taken, I cannot indicate what we
propose to do.

SHRI VISHWANATH PRATAP
SINGH : As the Satellite has to be ins-
trumented and launched by U.S.A, I would
fike to know whether you are studying any
safeguards in the sgreement o that there will
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be no espionage equipment of military
significance in the Satellite.

SHRI K C. PANT: The agreement
will no doubt take care of the security aspect.
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DR. H. P. SHARMA : Would the hon.
Minister be pleased to state whether the cost
structure and the question of fair price hae
been examined by the Buresu of Industrial
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Costs and Prices and, if the answer is yes,
does the Government consider it to be a fair
appraisal and, if not, would it have it
examined by this Bureau or by some other
competent authority ?

SHRI SIDDHESHWAR PRASAD : The
prices of cars were not studied by the Bureau
of Industrial Costs and Prices but by the
Tarifl Commission. Accordingly, we notified
the prices. After that Notfication, the¢ manu-
facturers went to the court and, after the
judgment of the Supreme Court, according
to the principles laid down by the Supreme
Court, these prices have been fixed by the
Government,

DR. H. P, SHARMA : May I put a
secoud question ?

MR. SPEAKER : I am sorry ; you can-
not have a second question

DR. H P. SHARMA : The clarification
that I am secking concerns the whole House,
The question of quality has been brought in
over and over again. Does the Government
consider quality as a relevant factor while
fixing the fair prices ?

MR. SPEAKER : Itis a rcgular ques-
tion, not a cdanbication.

SHRI  SIDDHESHWAR  PRASAD:
Quality is a relevant factor, As I have made
it amply clear, these prices have been fixed
according to the judgment of the Supreme
Court, Even then, we have made 1t clear to
car manufacturers that they should mmprove
the quality of cars.
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SHRI HUKAM CHAND KACHWAL: *

MR. SPEAKER : This is not relevant
This will not go on record.

SHRI HUKAM CHAND KACHWAL: *

MR. SPEAKER : I you go on like this,
I will have to ask you to withdraw from the
House.

ot sz fagrd wvdd : serw S,
arg wd 7 &Y, qu fa¥ga gw &fad
FH NN FRF IR T UF geARTY
qat Tt ..

MR. SPEAKER : I am sorry You arc
also defending him. The main question here
is about new prices of cars

SMRI ATAL BIHARI VAJPAYEE :
You allowed a supplementary and that sup-
plementary was replied by the hon, Minister.

MR. SPEAKER : No.

*Not Recorded.
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SHRI ATAL BIHARI VAJPAYEE:
Why did you allow a supplementary, Sir,
about small cars ? It was also replied to by
the Minister,

MR. SPEAKER : No, no.

it wrew fugrdl arwdd : s fFE
¥ay )

yeaw AR @ TE AT
ot gow w7 waEy ¢ fEE 9

e wERY : A9 FAT 49 afed,
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SHRI SHYAMNANDAN MISHRA : The
hon. Minister is pleased to say that the Sup-
reme Court has laid down certain  principles,
Now my question is : could not there be cer-
tain other principles negating those principles,
that is, if the car is not made according to
particular specifications, particular quality and
so on, if the necessary raw materials of the
requisite quality arc not put in, could not the
Government then determine the price of the
car accordingly, or would the Government
find itself hidcbound by the principles laid
down by the Supreme Court ?

THE MINISTER OF
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : If there is a deterioration with
reference to the conditions that existed at the
time of the giving of the judgment, certainly
that will have to be gone into. I do not think
the quality could become worse at any other
time.

SHRI ATAL BIHARI VAJPAYEE: It
has become worse.

Moeeting of Delegation of a Leading Women
Organisation of West Bengal with Prime
Minister

#52. SHRI DINEN BHATTACHARYYA:
Will the Minister of HOME AFFAIRS be
pleased to statc :

INDUSTRIAL

(») whether the Prime Minister met a
delegation of a leading women organisation
of West Bengal on the 29th May, 1972 ;

(b} whether the delegation submitted a
memorandum requesting her to take steps to
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redress their grievances in respect of safety

and security of life and honour of women of -

West Bengal ; and

(c) if so, the reaction of Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
K. C. PANT) : (a) A delegation of Paschim
Bangal Ganatantrik Mahila Samity, Calcutta,
and Mahila Sanskritik Sangh, West Bengal,
met the Prime Minister on 29th May.

(b) and (c). Yes, Sir. The two memo-
randa submitted by the delegation referred to
specific incidents concerning law and order in
West Bengal, Copies of the memoranda were
forwarded to the State Government for appro-
priate action.

MR. SPEAKER : Be quick with your
supplementaries. The time is up.

SHRI DINEN BHATTACHARYYA :
I would like to know whether any action has
been taken or whether the Prime Minister has
been informed by the Wesit Bengal Governs
ment rcgarding any action taken by the
Government in West Bungal in any cases refe-
rred to by these Women Delegations,

SHRIK., C. PANT : Yes, Sir, in a large
number of cases arrests have been made and
cases have been started,

SHRI DINEN BHATTACHARYYA :
One question, Sir. T want to know whether
one woman by namc* was raped by the Con-
gress hooligans. . (Inlerruptions) ..

MR. SPEAKER : Order, please.

SHRI PRIYA RANJAN DAS MUNSI :
I challenge it.

MR. SPEAKER : Will you please ajt
down ?

SHRI DINEN BHATTACHARYYA: 1
won’t sit down if the Minister does not reply
to it, , (Inlerruptions)

MR. SPEAKER : Iam not going to
allow any name to be brought in, when there
is nothing on the record. I am not going to
allow it, ..(Interruptions) This will not form
part of the record, about raping of & woman. ,
(Taterruptions) ,

SHRI DINEN BHATTACHARYYA : I
want to place it on the Table of the Howmeé, ,
(Intervuptions) ' :

¢ Not recorded,

&
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SHRI JYOTIRMOY BOSU : One perion,
Mr. Gana Das Gupta, a Congress leader of
Sonarpur, ,

SHRI DINEN BHATTACHARYYA :
One, .*
MR, SPEAKER : No, no.

SHRI DINEN BHATTACIIARYYA : Am
1 irrelevant, Sir ?, , You must allow me, Sir.

MR. SPEAKER : Please don’t mention
any name. You may say lady.

SHRI DINEN BHATTACHARYYA ; Let
her reply, Sir. Let the Prime Minister reply.
It was there in the memorandum.

MR. SPEAKER : The name will not go
on record , , (Interruptions)

SHRI JYOTIRMOY BOSU ; All right
A lady 1in Sonarpur was raped by a man
called, Gana Das Gupta. , (Interruptions).

SHRI DINEN BHATTACHARYYA :
The Prime Minister 1s a woman and if she is
honest she must admit that the same woman
was there in the delegation and narrated the
whole incident which the Prime Ministe: noted
and assured to do something in the matter.
So, the Prune Minister should say something
about the matter,

weaey ARy : TifwrrdE ¥ frar d
AT AT qH AYE A AW @Y 3T uw
g FAT AT 4 AW w R Fag
fam ¥ A I9) Ig /A F1 am fqa
¥, 99 famr av vy wrifnie § o 9@
FT ATK & FT 5T AL # 9 T I I
F€ w1 Ay @ Ared @ow 17 fGar )
& 9 Hg AAR AT q@ W
Tifag |

SHRI DASARATHA DEB : This ques-
tion relates to the Memorandum submitted to

the Prime Minister. In that memorandum
the name was given. So it is relevant.

weaw wgwd ;e § oA
MR FIR @A g AT H T
ATIT + HFET oy T oy ww grew N
NI AR AR AT A Ay
AT ITE AT AT | qEwT G A §)
wIT EY, gy var Al | fedy ¥ fafrest

[

* Not recorded,

' N

SRAVANA 11, 1894 (S4X4)

.

Writien Answers 30

% fedt frm ff & fer sgi e Y
T IYHT AR ¥ FL AT Tq AFI FF
TE AF T

It & an abuse of your right as Member.
Pleasc don’t do it I am not allowing any
more questions.

SHRI DINEN BHATTACHARYYA :
You are going too much, 1 tell you.

MR. SPEAKER : Don't
I want you to kindly sit down.

SHRI DINEN BHATTACHARYYA :
You have not done justice to us.

threaten me.

MR. SPLAKER . I know whether I have
done or not.

SIRI NLK.P. SALVE : The name of the
Jady must not be taken on record.

MR. SPEAKER : It will nat go on rece
ord. Only ‘a lady’-No name will be menti-
oncd. The question hour is over.

WRITTEN ANSWERS TO QUESTIONS
Taarwan dnfagl ot T B
*4]. off TTAAT AR : AT IR
qT ag AT FY Fav TN Fr

(%) ¥ aaT=ar aarfagl A, wsa-
a1+, gt fradt § A=y oW & fg
I frar ;A

(&) 37 vagrar Al A, -
are, gear fradt & g semst 15
RS ¥ GTETT FIA G &7 AT gqr
a1 faarz o ggew & Y fraar
g g FAFTRE ?

Ty wewewm § o welr (of
wx ) : (7) 28-7-72 §% A
wdvar dafaat ¥ dor o & fag
reqar wragw fear & e gEaT A
us faaeo qaT 929 qT TET AT § 4

(w) 34 @ sadAar gt
faegiy 15 smrea, 1972 ¥ q¥ A

N e e et s nare 42 vt wane .
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for ¥ &l oY FromT & ol qvw §,
% 15 e, 1972 ¥ §om g &
ST |yl saw wr @ wE ag-
WA A AT A7 gFaT § Wit 9g,
forr safimal Y o 9T STEET AR
fasr o w@Pa ®T W SeE
deqr g7 fdix AT ) few ol ad
1972-73 & e § 2 FOT TA I
sgaear Fr wE & wfafee 9w &
SNETAT FIA & 9T I ATIWEAT  TEA
9T qarEAy fF]rT fFar awm o

faaow

YAATT AT gA A1IEA A &
ooy (28-7-1972 as)

1. s9a 2422
2. fagrx 8416
3 qed 2691
4. gfeammr 1343
5, w7y T FEAT 347
6. 9sy waw 2517
7. GETUS 8160
8 € 1959
9, qam 5416
10. mfedH 60
11. Tseq™ 591
12, 3T 92T 8741
13, qft=w e 7135
14, feeely 623
15. Mar 803
16. wgT 53
17. 9wdg 17
18. fgarae q39 450
19. {ager 636
20. Vgt 15
21, ¥urE 15
22. faaea 1
28, ¥ 1507
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24. I AW 5334
25. Ag3 3050
26. afiwer avg 3782

AT : 66084

TV Station at Kanpur

*45, SHRI S M BANERJEE : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to refer to the reply
given to Unstarred Question No. 1991, on the
5th April, 1972 regerding installation of the
T. V. station at Kanpur and state the pro-
gress made so far in this regard.

THE MINISTER OF STATE IN THE MI-
NISTRY OF INFORMATION AND) BROAD-
CASTING (SHRI1 K.GUJRAL) Site for the
Television Relay Centte at Kanpur has been
acquired. The estimates for civil works have
been prepared and are under examination,
Indent for the erection of the tower has been
placed. Order for the transmitter, antenna
and ancillary equipment as also the equip-
ment to be importcd have also heen placed

Functioning of Political Division in Home
Ministry

*53 SHRI J. M GOWDER : Will the
Mimster of HOME AFFAIRS be pleased to
state 3

(a) whether the study conducted by the
Management Consultancy Service regarding
the functioning of Political Division of the
Ministty has been taken up for implementa-
tion ,

(b) if so, the organisational changes made
in the Political Division of the Ministry ;
and

(c) the steps taken for ecfficient manage-
ment of records ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT ): (a) The Department of
Administrative Reforms of the Ministry of
Home Affairs had conducted a study of the
Palitical Division of the Ministry of Home
Affaits. They recommended the introduction
of the Desk Officer System. In a supplemens
tary study, recommendations were also made
for making changes in the existing system for
the maintenance and retrieval of records.
After the recommendations had been recalved,
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separate Divisions have been constituted in
the Ministry of Home Affairs to deal with
matters relating to national integration and
north-eastern India and  several subjects
hitherto handled in the Political Division were
transferred to these new Divisions Hence, a
review of the recommendations earlier made
by the Administrative Reforms Department
had become necessary and has now been
undertaken.

Smuggling of arms from Bangladesh and
their sale in West Beugal and Biher

*54, SHRI HARI KISHORE SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
arms and ammunitions smuggled from Bangla-
desh are being freely sold in West Bengal and
Biha: ; and

(b) if so, the steps taken by Government
to prevent this ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) Some
instances of smuggling of armes and ammuni-
tion from across the Bangtadesh-West Bengal
border into India have come to the notice of
Government.

(b) Nccessary steps have been taken to
ensure that smuggling of arms from Bangla-
desh is stopped. Since the libcration of Bangla-
desh, Border Security out-posts have resumed
functioning in the normal manner and all
movements across the border have been
channelised through the check-posts. The B.
8. F, and State Police Forces have been
directed to keep strict watch on the movement
of unauthorised persons. The State Govern-
ments concerned have strengthened the police
arrangements in the border areas. Close
watch is also being maintained by the State
Police over clandestine transactions in the
sale of arms and ammunition so that the
sources of supplies and carricrs could be
Jocated and suitably dealt with.

Siliguri Telophona Exchange Deadlock
on Ist June, 1972

*35. SHRI DASARATHA DEB: Wil

the Minister of COMMUNICATIONS be
pleased to state 3

(&) whether Government are aware about
the total deadiock and stopping of work at
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Siliguri Telephope Exchange on Ist June,
1972 ;

(b) whether a Trade Union leader of
Telephone Exchange at Siliguri was arrested
from inside the Exchange on the same day:
and

(c) if so, the steps proposed by Govern-
ment for the safety and security of the
employees inside the Telephonc and Telegraph
Offices ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) (a) Yes,
Sir.

(c) The question does not arise,
Portuguese Agents in Goa Administration

*56, SHRI PURUSHOTTAM KAKOD-
KAR : Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there are a number of Por.
tuguese agents serving in the Goda Adminst-
ration and if so, whether the Central Agency
with the help of local Police have prepared a
list of those agents ;

(b) whether the report of the Central
Agency and local Police has been submitted
to the Union Government ; and

(c) if so, the Centre's reaction and what
steps have been taken by the Centre to help
Goa Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFIAIRS (SHRI
K. C.PANT): (a) The Goa Administration
have reported that they have no such infor-
mation.

(b) and (c). Do not arise
French Reluctance to Help India in the
Develop t of Di t BC Satellite
Launcher

*57, SHRI K. LAKKAPPA : Will the
Minister of SPACE be pleased to state

(a) whether France has not agreed to
assist India in the development of the diamant
B C satellite Launcher ; and

(b) if so, the reasons therefor and its
effect on our space programme ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
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AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) : (a) The French Government has
dropped the development of their Diamant B,
C. Satellite Launcher,

(b) The decision of the French Govern-
ment does not affect the Indian space pro-
gramme.

News-Item Is Mai Lai in Maharashtra’
Appearing in Blitz Dated 24th June, 1972

*58, SHRI C. JANARDHANAN : Will
the Minister of HOME AFFAIRS be pleased
to state ¢

(a) whether the attention of Government
has been drawn to an article appearing in the
Blitz (last page) dated the 24th June, 1972
captioned “Is Mai Lai in  Mabarashtra”;
and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNLL
(SHRI RAM NIWAS MIRDHA) : (a) Yes
Sir.

(b) It has been the policy of the Govern-
ment that the administration should be solici-
tous of the welfare of the weaker sections of
the society, particularly whenever any unfor-
tunate incident takes place in which members
of such weaker sections are the victims. All
authorities concerned have been directed to
ensure prompt and effective investigation of
offences commutted against Harijans and it has
been clarified that any failure to do so would
amount to a great dereliction of duty on the
part of the officers concerned.

Loss on Post Offices in Rural Areas

*59, SHRI JAGANNATH MISHRA 3
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the Posts and Telegraphs
Department loses Rs. 90 lakhs every year for
putting up Post offices in rural areas ; and

(b) if 30, the reasons thercof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a) The
Posts and Telegraphs Department is incurring
a loss of about Rs. 67 lakhs per annum on an
average for opening and retaining experimens
a1 Post Offices.
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(b) After Independence, in accordance
with the objective of providing the very basic
and preliminary infrastructure of communica
tion to the rural folk, the Government have
been following a liberal policy in the matter
of starting rural postal service.

The loss mentioned in (a) above are the
direct result of this policy.

fargre % wdaly
*60. st gAo quo gedlt ¢ WA
qyeAT 7T O aAT # o 9 B

(%) = fag ¥ gew woft ¥ ag
e frar & f& fagre Tsa & 50
g @m gfEar @ & W Ao
T adfa sTREY ;

(=) afx g, @ Fr ¥ GwRA
W vy X fage g ¥ g9 fadw
oAy 47 faerfor & § ; &%

(w) 7r g% faq ww wifr W
gy Sl g, s oafy g, A Gl
ufrfrag g ?

DAy A § o wel (R
g wmfar) : (7) v @ ¥
T GHAT & AR, fagr & gey af
A ¥ 6T 471 TrE aweren Y far 4

(=) &= (n). fagre woa ¥ wofy
¥ gygma & fag o fadw 99TT syeg
¢ SR guur fagwor ewr o
9% Sega § | [wearem & v wan 1 el
|er [ T-3222/72]

Sale and Smuggling of Lignor in the
Country
401. SHRI MUHAMMED SHERIEF ¢

Will the Minister of IIOME AFFAIRS be
pleased to state ¢

(a) whether any measures have been
take{n by Government to check the sale of
|p:nous liquor and smuggling in the country ;
an

(1) if 80, the State-wisc steps taken {n the
matter and the progrest achieved ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). The requi-
red information 18 being collccted and will
be laid on the Table of the House on receipt.

Traffic Police to be Provided with an
Equipment to determine drunken drivers

402, SHRI MUHAMMED SHERIEF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have decided
to provide the traffic police with a new
equipment, alcohol meter, to launch a deter-
mined drive against drunken Drivers in big
cities of the country ; and

(b) if so, the main features thereof and
the progress achieved in this respect ?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) No, Sir.

(b) does not arise.
Shortcomings in Simla Broadcast

403. SHRI Y. ESWARA REDDY.
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Himachal Kalakar Mandal,
Simla has brought to the notice of the
authorities concerned, the shortcomings of the
programmes broadcast from Simla ;

(b) if so, the broad outlines thereof .and
{c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):
(a) No complaint from Himachal Kalakar
Mandal regarding shortcomings of the pro-
grammes broadcast from All India Radio,
Simla has been received.

(b) and (c). Do not arise,
Untraced T. M, O.
404, SHRI Y. ESWARA REDDY:

Will the Minister of COMMUNICATIONS
be pleased to state s

(a) whether a writeup “No Trace of
T. M. O." published in Blitz dated 24th
June, 1972 has been brought to his notice ;

(b) whether any enquiry has been made
to find out the reason of delay In tranmission
of T.M. O, ;
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(c) whether the amount has been pad
and

(d) reasons for the delay and action taken
thereon ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(L) Yes, Sir

(c} The amount has been paid back to
rematter.

(d) The T. M. O, advice was lost in
transit. Disciplinary proceedings against the
officials responsible are in progress.

Ballabgarh Telephones out of Order

405. SHR1 K. SURYANARAYANA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the telephones under the
Ballabgarh Exchange often remain out of
order thus causing considerable invoncenience
to the subscribers i the Indusirial arca
setved by 1t ;

(b) if so, the remedial measures proposed
to be taken , and

{c) the difficultics, which he in the way
of the P&T Department in not transfernng
the hines served by this Exchange (o the
Faridabad Exchange ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
No. The fault liability at thc station is
normal and faults are attended to promptly.

(b} and (c). Do not arise.

Firms manufacturing roller flour miiling
machinery

406, SHRI K. SURYANARAYANA :
Will the Minister of INDUSTRIAL DE-
»VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(8) the names of firms in India which
are engaged in the manufacture of roller
Bour milling machinery and their capacity ;

(b) the licences given to each one of them
for import of parts and components during
the last two years ; and

{c) the further steps being taken to
increase the indigenous production of the
fiour milling machinery in the country P
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) @
(a) In the organised sector there is no unit
engaged in the manufacture of Roller Flour
Mill Machinery. One unit has been issued a
Letter of Intent in 1907 for the manufacture
of Roller Flour Mill Machinery but the
scheme has not so far been implemented.
(b) Dues not arise.

(c) With a view to encouraging fresh
capacily, a Piress Note has becn issued in
November, 1971 inviting applications from
entreprencurs for setting up capacity in this
line. In response thereto, 4 applications have
becn received for a total capacity of 2499 lakhs
per annum and these are under consideration
of the Government.

Counfirmation of Superintendents Working
in National Sample Survey

407. SHRI K. SURYANARAYANA :
Will the PRIME MINISTER be pleased to
state :

(a) whether a large number of Superin-
tendents in the National Sample Survey who
have put in more than 10 years service are
still temporary o1 offictating ;

{b) if so, the number thereof, and

(c) the stcps being taken to confirm

them ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) and (b). Of the
58 officers who have put in more than ten
years of scrvice as iemporary or officiating
Superintendents including the next higher
post of Assistant Director in the Field Opera-
tions Division, National Sample Survey Orga-
nisation, on Ist August, 1972, 22 officers are™
eonfirmed as Statistical Investigators, and the
rest in Jower posts.

{c) Action for confirming the -eligible
officers against available permanent posts of
Superintendent is being taken in consultation
with other concerned agencies.

Instructions to Delhi Fire Sexvice Autho~

rities to Extinguish Fire in Adjoining
States

408. SHRI CHANDRA SHEKHAR
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SINGH : Will the Minister of HOME AFFA.
IRS be pleased to state @

(a) whether the Delhi Fire Service autho=
rities, when called to extinguish the big fires
at Mohan Nagar Ghaziabad, and also at
village Basantpur, in Haryana the site of the
Japan Airlines plane crash in June 1972, took
considerable time to reach these two spots
for want of specific instructions to go to these
places fiom the Municipal Commissioner of
Delhi; causing huge losses at these places by
fire;

(b) if so, whether her Ministry have
issued any specific instructions to the Delhi
Fire Service authoritics to attend to such dis-
tress calls from the adjoining States, where
fire extinguishing services are inadequate in
order to save huge losscs of life and property
in future; and

(c) if not, the measures being taken to
meet such emetgencies in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a) As intimated by the
Commissione:r, Municipal Clorporation of
Delhi, there was no delay in turning out fire
appliances in the two cases referred to in the
Question. In the cases of Japan Airlines
Crash, meassage was received at the Head-
quarters of Delhi Fire Service at 20.21 hours
on the 14th June, 1972 and two fire units
from the Mathura Road Fire Station left for
the site of the crash at 2022 hours, ie.
within a minute of the receipt of the
measage.

In the case of firc at the premises of
Mohan Mecakins Brewerics at Mohan Nagar
in U, P,, the call was received at 13.13 hours
on the 15th Junc, 1972, and two units of the
Fire Brigade left for Mohan Nagar at 13,32
hours after obtaining permission of the
Municipal Commissioner as required under the
standing instructions issued by the Delhi
Administration.

(b) Fire fighting is a State subject. In
Delhi, the Fire Service is maintained by the
Municipal Corporativn, The jurisdiction of
the Service is within the Union Territory of
Dethi. However, Fire appliances from Delhi
do turn out to outside calls subject to the
being available. In all such cases, & set pro
cedure and instructions issued by the Delhi
Administration are followed.

(c) Does not arise,
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Fate of Scientists in India

409, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether his attention has been drawn
to an article of Dr. M.V. Shirodkar, a
Scientist, published in the Indian Express,
New Delhi of June 15, 1972 under the
caption, ‘“Fate of scientists in India” and
state whether the organised suppression of
internationally recognised Indian talented
scientists at home is still a practice in India,
as alleged in the article ;

(b) if not, the reaction of Government
thereto; and

(¢) what positive steps Government have
taken to counter such allegations and to
remove such fears of our science talent in
India and abroad ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND OSCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). The Government has
seen the report about the fate of scientists in
India appearing in a section of the Press.
The Government, however, does not subscribe
to the view that there is any organised sup-
pression of Indian scientific talent.

(c) In fact, the procedures of recruitment,
promotion and merit recognition have been
so devised to the best of Government’s ability
as to rule out the possibility of any organised
suppression of talent. However, in the most
perfect system, individual cases of disregard
or discouragement of genuine scicntific talent
can occur. Where such cases are brought to
Government’s notice, they are prepared to
look into these and see that justice is done.

Conferetice on Human Environment Held
at Stockholm

410. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleated to lay on the Table
& copy of the specches of the Indian Delegates
and the Prime Minister, made at the recently
concluded 114-nation conference st Stackholm
on evironment, together with the view of
Shri C. Subramaniam expresed at the Press
Conference after the mect and & long state-
ment issued by the Indian Delegation there
and state 1

SRAVANA 11, 1894 (S4K4)

Written Ansiers 42

(a) whether India moved any Resolu~
tions at this Conference and wliether the same
were carried favourably; and

(b) if so, the outcome of this confercuce
and India’s contribution thereat ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C. SUBRAMA-
NIAM) : (a) and (b). A statement, together
with copics of the speeches by the Prime
Minister and other members of the Indian
Delegation, is laid on the Table of the House,
[Placed in Library. Sec No, LT—-3223(72]

Migsing Painting in Delhi T.V. Centre

411, SHRI CHANDRA SIIEKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether an artist invited to the Youth
Forum Programme of the Dethi TV Centre
on June 7, 1972 had brought onc of her costly
paintings as an exhibit in the programme and
this was notreturned to the artist on the same
day and later on allegedly deemced as  ‘stolen’
from the TV Centre’s premises, with the
result that the artist had reportedly lodged a
complaint with the local police about its
whereabouts ;

(b) if so, action if any taken against
those responsible in the TV Centre and to see
that such things do not recur; and

(c) whether the allegedly stolen painting
has since been returned to the artist ?

THE MINISTER OF STATE IN THE
MINISTRY OF INIFORMATION AND
BROADCASTING (SHRI I K. GUJRAL):
(a) to {c). One of the poster colour sketches
drawn on a white shect of paper brought by
an Artist 1 connection with a programnie on
graphic a1t was misplaced  in the Delhi TV
Centre, The matter was explained to the con-
cerned Artist who has written to the TV
Centre to treat the matter as closed. TV
Centre has been asked to ensurc that such
things do not recur.

Reasons for outbreak of Communal
Riots examined by National Integration
Division

412, SHRI  BISHWANATH JHUN-
JHUNWALA : Will the Minister of HOME
AFFAIRS be pleased to state :

(#) whether the National [Integration
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Division of her Ministry have carefully exa-
mined the reasons which led to the outbreak
of communal riots 1n some parts of the coun-
try as a result of Aligarh Muslim University
Bill agitation during June, 1972 ;

(b) whether the said Division has isolated
80 dstricts in the country being sensitive to
strife arsing out of problems of minorities and
weaker sections of the society ;

(c) if s0, the names of the districts and
the findings of the Division regarding (a)
above; and

(d) the steps Government have since
taken to ensure that such incidents do not
recur m future ?

THE MINISTER OF SIATE IN THE
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MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): (a)
to (c), This Ministry has remained in close
touch with the State Governments in regard
to such matters, While there had been no
outbreak of communal riots, there had been
disturbances in Uttar Pradesh at Aligarh,
Ferozabad and Varanasi when an agitation
was organised against the Aligarh Mushm
University (Amendment) Act, 1972. On the
basis of information available with the Central
Government, an analysis was made in 1970 as
well as 1972 to ascertan dmstricts in the
country which had been affccted by recurrent
communal trouble. The names of these dis~
tricts in different States are given in an  atta-
ched statement.

Statement

Srates

Andhra Pradesh
Asam

Assam and Meghalaya
Bihar

Gujarat

Kerala
Madhya Pradesh

Maharashtra

Mysore
Orissa
Rajasthan
Tamil Nadu
U.P.

Woest Bengal

Dethi

Dustricts

Hyderabad, Mahbubnagar, Adilabad,
Cachar, Kamrup, Goalpara.
U.K. and J Hills,

Patna, Gaya, Saran, Muzaffarpur,
Darbhanga, Monghyr,  Bhagalpur,
Saharsa, Hazaribag, Singhbhum, Ranchi,
Santhal Parganas, Shahabad.

Junagarh, Panchmahals, Ahmedabad,
Baroda, Kaira.

Palghat, Malapuram, Cannanore.

Indore, Ratlam Jabalpur, Vidisha
Dewas, Schore, Duig, Khandwa, Dhar.

Akola, Thana, Ratangiri, Ahmednagar,
Nasik, Aurangabad, Kolaba, Buldhana,
Gr. Bombay, Sholapur, Poona, Jalgaon,
Amravati, Nagpur, Osmanabad.
Bangalore, Bidar, Mysore, Gulbarga.
Cuttack, Sambhalpur.

Jaipur, Jodhpur, Nagpur.

Tirunelvelli, Trichy.

Moradabad, Agra, Azamgarh, Varanasi,
Aligarh, Saharanpur, Allahabad, Mecrut,
Pilibhit, Badaun, Bareilly, Shahjahan.
pur.,

Calcutta, Cooch Behar, Murshidabad,
24—Parganas,

Delhi,
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(d) State Governments have been roques-
ted to remain utmost vigilant against outbreak
of communal disturbances and to ensure
special attention particularly in respect of
those districts which had been affected by
recurrent communal trouble. Four regional
conferences have been held at Bangalore,
Bombay, Nainital and Culcutta in order to
impress upon officers in charge of districts
mnore prone to communal trouble all aspects
of the problem and to have a free exchange
of views. These conferences were attended by
the Union Home Secrctary, the Chief Secretary,
Home Sccretary, Inspector General of Police,
DIG, CID, etc., of the different States in
addition to Distict Magistrates and Supenn-
tendents of police.
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be pleased to state ¢

(a) whether there is a Inter-State Gang
of Copper Wire thieves operating in the
Rewa area of Madhya Pradesh and that the
copper wire weighing 8 quintals worth rupees
15,000 have been out from the telephone
lines between Rewa and Katni ; and

(b) if so, the efforts Government have
made to detect this gang of thieves ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI 1, N BAHUGUNA) : (a)
Yes. During March 1971 to March 1972
2854 kgs. of copper wire valued at Rs 28,540/«
were stolen from this Section.

(b) In a joint operation by the P&T and
the M. P. Police, 3 Gangs of thieves were
apprehended in April and November, 1971.
2 Pairs of copper-wire have been dismantled
pending replacement. Joint patrolling of the
lines with Police help 1s continuing.

Establishment of Paper Mill in Goalpara,
Ausam

415. SHRI ROBIN KAKOTI : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) the progress made so far n regard to
the establishment of the proposed Paper Mill
in Goalpara in Assam ; and

(b) total amount spent and the number

of persons appointed n the project upto the
end of March, 1972 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
{a) Civil works arc 1n progress and most of
the machinery from the paper-cumspulp plant
has been shifted from Darbhanga (Bihar) to
Goalpara.

{b) Rs. 150 lakhs have been spent so far
on the shifting of the machinery from Bihar
on civil works, wages etc. and 93 persons
have been appointed.
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Issue of Licence for setting uwp of
Industries in Gujarat

417, SHRI SOMCHAND SOLANKI :
Will the Minister of INDUSTRIAL DE.
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the number of licences issued for and -
seiting up of new industries in Gujarat from
April, 1972 to June, 1972 ; and

(b) the number of applications pending
with Government and the number out of
them which have been rejected and the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) 3 licences have been issued between
April 1972 and June, 1972 for the setting up
of new industries in Gujarat,

(b) 251 applications arc pending as on
1.7.72. The question of any of these having
been rejected does not arise.

Implementation of the Supreme Court’s
decision on Semiority

418. SHRI S. M. BANERJEE: Will
the PRIME MINISTER be pleased to state:

(a) whether the Supreme Court’s decision
regarding the seniority has been implemented
in the Government of India offices ;

{b) if not, the reasons for the delay ; and

(c) the time by which the said decision
will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a} and
(c). The Supreme Court’s judgment, dated
4th J y 1972, was delivered in Civil

iy waia - 4 4
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Appel.h Nos. 1845 of 1968 (Union of India
and others Vs. M, Ravi Varma and others),
No. 1846 of 1968 (Union of India and others
V. 8. Ganapathi Kini and Others) and No, 50
of 1969 (Union of India and Others Va.
Suresh Kumar and Others). Ministry of
Finance (Department of Revenue and Ine
surance) who are administratively concerned
with the first two specific cases decided by the
Supreme Court have taken appropriate action
for implementing the Court’s orders in those
cases. It is hoped that the of ime
plementation would be completed shortly,
The Ministry of Health and Fumily Planning
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wha are concerned with the third case have
implemented the Court's orders in that case.

{b} Does not arlse.
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Survey conducted by Scientiic and
Technical Personnel Division of C. 8. L R,
regarding jobless Graduates

420, SHRI H, M. PATEL:
DR.  LAXMINARAYAN
DEYA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be plensed to state :

{s) whether the Scientific
ittt ot et
and Industrisl Research  have recently
conducted & survey which shows that $th of
India's Graduates, including seience,
ing aad medical graduntes, are jobless; and

PAN-
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(b) if so, the facts and figures thereof
and the reaction of the Government of India

in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMAN-
IAM) : (a) The Division for Scien.
tific and Technical Personnel of C.S.LR.
did not undertake any survey of unemploy-
ment but carried out a study of unemployment
amongst technical personnel and other gra-
duates, on the basis of the data collected in
the 1971 census, The study revealed that
17.1%, of persons with at least of first degree
in Science, Engineering, Technology, Agri-
culture or Mo:dicine and 20.9% of persons
with at least a first degree in Arts or Com-
merce were reportedly unemployed in April,
1971, The overall unemployment amongst
persons of all categories holding at least a
first degree was 19.7% or about 1/5th of the
total estimate stock.

(b) Government of India have already
taken some steps to generate employment. An
“Expert Committee on Unemployment” has
been appointed to assess the extent of Un-
employment and to suggest remedial measures.
A sum of Rs. 50 crores has been allocated for
employment of educated persons of which
an amount of Rs. 20 crores has been allocated
in this year’s budget for programmes to
generate  employment  for educated une
employed. The nationalised banks also
render financial help to enterprising un-
employed persons,

Besides, these schemes like Scientists’
Pool, Research Fellowships, Supernumerary
appointments are in operation to help Scienti-
fic and Technical Personnel in particular.

Shortage of Milk Powder

421, SHRI PAMPAN GOWDA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state 3

(a) whether there is a shortage of milk
powder and baby foods in the country ; and

(b) if so, whether Government propose to
set up & milk powder factory in the country;
and if s0, the broad outlines of the praposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHFSHWAR PRASAD):
(s) Yes, Sir. There is some shortage.

(b) Government, at present, have no
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proposal to set up a milk powder factory.
Co-operatives and private entrepreneurs are,
however, being encouraged and last year
additional capacity of 7800 metric tonnes has
been approved.

between India and Bangla
Desh in the Field of Atomic Energy

422, SHRT PILOO MODY : Will the
Minister of ATOMIC ENERGY be pleased
to state @

(a) whether India and Bangla Desh have
agreed to co-operate in the peaceful uses of
atomic energy and space research ; and

(b) if so, the steps taken in pursuance of
it ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) : (a) and (b). The question of
cooperation betweén Bangladesh and India in
the fields of peaceful uses of atomic energy
#nd space research is presently under consi-
deration.

Shortage of X-Ray films

428, SHRI DINEN BHATTACHARYA:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the scarcity of X-ray films in
the country still persists ; and

(b) if so, the remedial measures Govern-
ment propose to adopt in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) No, Sir.

(b) Does not arise.

Manufacture of Tractors with Foreign
Collaboration by Agro-Industeial Cor-
poration, Uttar Pradesh

424, SHRI B. V. NAIK:
SHRI D. K. PANDA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND BSCIENCE AND
TECHNOLOGY be pleased to state :

¢ + {4} whether the Agro-Industrial Corpora-
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tion of Uttar Pradesh has submitted any
proposal for manufacture of cheap (14 hp)
tractors in collaboration with an East Euro-
pean concern ;

(b) if so, the outlines of the proposal and
the likely cost of production and cost price
of the contemplated tractor ;

(c) whether Government have any other
proposals for manufacture of cheap tractors,
especially in view of the impending lowering
of land ceilings ; and

(d) the Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOQP-
MENT (SHRI SIDDHESHWAR PRASAD) s
(a) and (b). The Agro-Industrial Corpora-
tion of Uttar Pradesh, Lucknow submitted a
proposal on 13-12-71 for the manufacture of
14 HP tractors in collaboration with the
USSR. The capital cost of the project has
heen shown as Rs. 3.37 crores and the ex-
factory selling price of the tractor has been
estimated at Rs. 10,000 per unit.

(c) Government have licensed/approved
three schemes for the manufacture of small
HP tractors for a total capacity of 36,000
Nos against an estimated demand of 25,000
tractors per annum by 1973-74 per annum.
One more scheme for a capacity of 10,000
Nos per annum is under consideration,

(d) Government have not approved of
the proposal as there is no scope for further
licensing of small HP tractors with foreign
collaboration.

Programmes covered on Occasion of
Insuguration of Vizag Outer Harhour

425. SHRI S, C. SAMANTA : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) who are the New Delhi newsmen
taken to Vizag at the cost of his Ministry on
the occasion of the inauguration of work of
Outer Harbour ;

(b) whether his Ministry has received any
report from the Press Information Buresu
regarding despatches sent by there New Delhi
newsmen to their publications covering the
programmes attended by him and the Prime
Minister ;

(c) whether exclusion of the accredited
correspondent of the Times of India covering
his Miinistry from the Press party on instance
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of Press Information Bureau led to refusal of
other newsmen to cover the official program-
mes ; and

(d) the rcasons for excluding this corres-
pondent from the Press party ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARMA BIR
SINHA) : (a) A list of Press Correspondents
taken to Visakhapatnam on the occasion of
inauguration of Quter Harbour Project is laid
on the Tablc of the House, [Placed in Library.
See No. LT—3225/72}. The expenditure on
the Press party was met by the Visakhapatnam
Port Transport and the Hindustan Shipyard.

(b) The news coverage of the Vizag cere-
mony was satisfactory and the story appeared
in the newspapers of all the correspondents
who were taken on the tour. It js diflicult to
ascertain which correspondent filed despatches
to his newspaper(s) and which correspondent
did not.

(c) A non-accredited correspondent was
nominated by the Times of India, not at the
instance of Press Information Bureau, but of
their own accord. He was accepted by the
P.1. B. There was no refusal by other news-
men to cover the programme.

{d) Doesnot arise.
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Setting up of Heavy Water Plants in the
Country

427, SHRI P. M. MEHTA :
SHRI PURUSHOTTAM KAKOD-.
KAR

Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether three heavy water plants are
being set up by the Atomic Energy Cummisse
jon in different parts of the country ;

(b) if so. the cost to be incurred on these
plants ; and

(c) when those are likely to be set up and
the places where these are to be located ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADGASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA GAN-
DHI) : (a) The Atomic Energy Commission is
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setting up four heavy water plants in the
country,
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(b) and (c). The required information is
given below 3

Name of the Plant Place

Estimated cost (Rupees Expected date of com-
i crores) pletion

@) Baroda Heavy Baroda (Gujarat)
Water  Plant
(67.2 tonnes/

year)

Kota
Water
(100
year)

(i) Heavy Kota (Rajasthan)
Plant

tonnes/

- (Taml-
nadu)

Tuticorin Heavy Tutiocorin
Water  Plant

(71.3 tonnes/

year)

(iii)

Talcher Heavy Talcher
Water Plant

(62.7 tonnes/

year)

(iv) (Onssa)

15.10 1973

1974

35.79

1974-75

21.32

2110 1976

Forward Trading in Cotton

428. SHRI VASANT SATHE : Will the
Munister of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether Government have sanctioned
forward trading in cotton ; and

(b) if so, at which centres ?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
(a) and (b). Futures or hedge trading 1s not
permitted in cotton. Forward trading in the
form of Transferable Specific Delivery
Contracts) (TSD Contracts 13 permitted
in the Bengal Desh: variety of cotton
under the auspices of East India Cotton
Amociation, Bombay. Forward trading
in the form of Non-Transferable Specific
Delivery Contracts (NTSD Contracts) of three
months duration has been permitted in all
varieties of cotton throughout the country.

Abolition of Death Penalty

429. SHRI B. §. BHAURA :
SHRI JHARKHANDE RAI :

Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whcther there 1 any proposal under
consideration to do away with the death
ptnalty m the country , and

(b) if so, the main features thcieof ?

THE DEPUTrY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) (a) and (b). The matter is
being consmdered 1n all 1ts aspects, 1n connec-
tion with the proposmals for comprehensive
revision of the Indian Penal Code.

Study by Foreign Investment Board regar.
ding Companies Manufactaring Cosme-
tics

430, SHRI N. K SANGHI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH.
NOLOGY be pleased to state 1

(a) whether the Foreign Iavestment
Board has completed a study of the Companies
manufacturing cosmetics in the country with
majority foreign equity with a view to com.
pare their expert performance with repatria-
tion of forcign exchange by them by way of
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dividends and royaltics us well a3 expenses
incurred on import of raw materials ;

(b) if so, the names of the Companies
and the findings of the study ; and

(c) the percentage of profit being plou-
ghed back in the industry and the percentage
being repatriated abroad and Government’s
reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). The Foreign Investment Board
recently examined generally several aspects of
the cosmetic industry in India, such as, pro-
duction, import requirements of raw materials,
exports, profits and foreign exchange outgo of
28 manufactusers, of which 11 were forcign
mojority companics. Their main finding was
that dividends being remitted by some of the
forcign subsidiaries manufacturing cosmetics
were disproportionately high as compared to
their investment. After examining the ques-
tion from all aspects, the Board decided that
the cost price stincture of cosmetics articles
should be studied in detail. This study is in

progress.

Supply of Electric Spare Parts to big
Projects by Private Sector

43). SHRI BIJOY MODAK : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether Government arc dependent
on the private sector for supply of
clectric spare-parts jor their big projects ;

{b) whether Government are considering
any proposal for setting up projects for clees
tric sparceparts for lessening dependence on
private sector ; and

(c) if so, the broad outlines thereuf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :

(a) No, Sir.
(h) NO, Sir,
(¢) Does not arise.
Separation of Judiclary from Executive

48.2.' SHRI JHARKHANDE RAI: Will
the Minister of HOME AFFAIRS be pleased
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to state :

{a) whether the process of scparation of
Judiciary from the Executive has been com-
pleted in all the States ;

(b} 1if not, the names of the States where
Judiciary still forms a part of the Executive ;
and

(c) the steps taken to complete the proe
cess of separation of Judiciary in these
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Not yet Sir. The Judiciary has been
scparated from the Executive in Gujarat,
Haryana, Jammu and Kashmir (except
Poonch and Rajouri District), Mabarashtra,
Mysore, Punjab, West Bengal (except Midna-
pore and 24 Parganas Dustricts), Kerala,
Madhya Pradesh, Orissa, Tamil Nadu, Bihar
Rajasthan, substantial aieas of Assam and
Himachal Piadesh. Separation has not yet
been effected sn Manipur, Nagaland, Tripura
and Meghalaya.

(c) A Bill which was introduced in Parlia-
ment for the cnactment of a new Code of
Criminal Procedure and which seeks, among
other things, to sccure separation of the Judi=
ciary from the Executive all over the country
is now before a Joint Committee of Parliae
ment.

Persons between the Age Group of 18 and
21 years

433, SHRI C. K. CHANDRAPP\AN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of people who fall
between the age group of 18 and 21 years
according to the latest census report ; and

(b) the number of this category during
the last three census reports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H MOHSIN) : (a) Age date of the
latest Census (1971) are still under procesa.

(b) The enclosed statement gives the
figures for the three censuses, viz. 1961, 1951
and 1941 on the basis of smoothed data after
suitable adjustments.
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Population between the Ags-Group 18 and 21 during 1941, 1951 and 1961 Censuses

{in millions)

1961 1951 o a
Age Persons Males Females Persons Males Females  Persons  Males  Females
1 2 3 T4 5 6 1 8 9 10
18 8.3 4.3 4.0 7.1 3.6 3.5 5.9 3.0 2.9
19 8.2 4.2 10 6.9 35 3.4 5.7 2.9 2.8
20 8.0 4.1 3.9 6.8 3.5 3.3 5.7 29 2.8
Total :
18.20 24.5 126 11.9 20.8 10.6 10.2 173 8.8 8.5
21 7.8 4.0 38 6.6 3.4 32 5.7 2.9 2.8
Total :
18.21 32.3 16,6 15.7 27.4 14.0 13.4 230 11.7 1L3
Note : The smoothed population in these ages have buen adjusted suitably for the
small population not coveted in the Census age tabulations.
Source ; For 1961—Census of India, Paper No. 2 of 1'ib]—Age 'Lables page 35 for
1951 & 1941 —Census of India, Paper No. 3 of 1951—Age Tables—-1951
Census pages 144 and 168 respectively.
Release of Political Pri daring Sep fon of Judiciary from Executive
25th Anniversary Celehrations of Indepen- in Tripura
dence 435, SHRI BIREN DUTTA : Will the Mi~
434. SHRI K BALADHANDAYU- nister of HOME AFFAIRS be pleased to state :
THAM :

SHRI B. R. SHUKLA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have any pro-
posal under consideration to give pardon and
release the political prisoners and also 1n
some cases prisoncrs sentenced to death and
long term sentences, during the 25th Anni-
versary Celebration of our Independence:
and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). It is pro-
posed to grant remission of sentence, on
sliding scale, to certain categories of priso-
ners on the occasion of 25th  Anniversary of
Independence. However, no clemency is

to be extended, on the above occas
pion; to the prisoners sentenced to death,

(a) whether the separation of Judiciary
from Executive has  been completed in
Tripura ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE. DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No Sir.

(b) The Union Territaries (Separation
of Judicial and Executive Functions) Act,
1969 which sought to scparate the Judiciary
from the Exccutive in the Union Territories
isnot now applicable since Tripura has
become a State. The Bill for the enactment
of a new Code of Criminal Procedure which
is now before a Joint Committce of Parljament
and which seeks to enforce separation of the
Juditiary from the Executive on an All India
besis will apply to Tripura also. Meanwhile
the State Government aie considering a pros
posal to introduce the reform in Tripurs by
an executive order.



6! Written Answers

ww @Ay Sro vy gfean frre-frent-
wq wevew fasqw o fieg o & o
Txey greaTiaw €l wr de

436. oft TraTAATT TITEAY
ot gAT g 2

3T 48 Al qg AAA A FA T
.
(%) 7av @wre &t "R & &
WF AT F T ogA § yerg gierw
famfagmr dew faqas & wife
9 ¥ ag 2 & gy v ¥ aeeifas
Ll L

(=) afz =t & savr AT @
AT gaF qfrormersy sSA-ar @ fra
gft gt , a7

(7) g oot & g Frw ey T
gw ur A Ak fagg aeere R ww
FTEATE FY § AT F v fqEm @ ?

T® wewem st wifee faa ¥
T wet (st aw frnw faef) @ (F)
§ (w). ww, 1972 ¥ vaT WR¥ ¥
Felg, TR AT fEQaETE 7
FY I WY WX § N1 U F
FgaTe &Nt § 33 wsfer wt & wwfa
wrgt afada Hgaar AW
@ 1 & & v o dear # sufe
firigame frg oo § aite ok freg T
¥ AT Sy wriavd M o @
wrie wEwe g vt fafady guest

gT & 7 g

437, ot o wrelt oWy
wreitfirw farwrer e famrrr ate siterfirel
T o FaTy W par w0 0

(=) war fiegre & gowwgr AT ¥
fera andy wewe o welt fafade
frah & v Y ar ot R ok afe gt
o wwd wr oo §

- (®) war figre goere ¥ S ae

SRAVANA 1}, 1894 (54K4)

Written Answers 62

X X IX FR AfaF ¥ AwT A0
FA F H9A9 frar § ; alz

() afk &, o 57 9T ¥ TR
#t wav whafwar § ?

steitfire fawra wearn § IRl
(st Ferdwax wamx) : (%) Y, gt ISw
TR ¥ NI QAT F AFAT GBI
& Y el X @ QX F AT FTCEAAT
TE 9T

(&) s, e

(7) wrgar vw gER & uwd
§ fasradfw 214

Opening of the proposed P & T Dispen-
sary in Bihar other than Patna

438, SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

{a) whether there 1< any proposal for the
opening of the Post and Telegraphs Dispen«
sary at any place in Bihar other than Patna ;
and

(b) if so0, the steps taken by Government
in this regard ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Proposals have been received from the Post-
master General, Patna for opening of Depart-
mental Dispensaries at Muzaffarpur, Gaya,
Darbhanga, Dhanbad, Chapra and Ranchi
in the Bihar Circle,

(b) The proposals are under examination.
Reorganisation of A. L. R.

439, SHRI RAMAVATAR SHASTRI:
SHRI HARI SINGH :

Will the Mmister of INFORMATION
AND BROADCASTING be pleased to state :

(a) whether there is a  proposal to reor«
ganise All India Radio under phased pro-
gramme ; and

(b) if so, the main featurcs thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):
{a) Ye, Sir.

(b} Details are under consideration
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Medical Facilities for Villagers

413, SHRI P. M. MEHTA :
SHRI SHRIKISHAN MODI :

Will the Minister of PLANNING be
pleased to state :

(a) whether there is the possibility of
working out the concept of “peasant doctors”
to make medical facilittes available to
villagers ; and

(b) if so, the main features of the pro-

posal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MOHAN
DHARIA) : (a) Yes, the desirability of
making medical facilities available to villa-
gers through a variety of agencies is under
consideration.

(b) No details can be given at this stage
as the suggestion is still in the stage of pre-
liminary examination,

Inquiry into Performances of Indinn Insti.
tute of Mass Commundcation

444, SHRI P. M. MEHTA :
SHRI HARI KISHORE SINGH :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state s

(a) whether Government have set up a
six-men Committee to inquire into the work-
ing of the Indian Institute of Mass Commu.
nications and evaluate its performances ; and

{b) if so, the main fostures thereof P
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir. A review Committee
has been set up as required under rules.

(b) A statement is laid on the Table of
the House.

Statement

Che Indian  Institute of Mass Comtmuni-
cation is an autonomous organisation registered
as a society under  the Society Registration
Act, 1860. It reccives grantsewn-aid from the
Gaovernment the quantum of which exceeds
Rs. 1 lakh per year. Under the rules govern-
ing such grants-m-aid, a review of the perfor-
mance of the grantee institution has to he
made at least once in 3 to 5 years. The Com-
mittee in question has been appointed under
the provisions of these rulea,

2, Terms of Reference of the Commuttee

The Commattee will make an assessment
to see:

(i) what has been the performance of the
Institute during the period from 196506
to 197172 ;

(ii) how far this has contributed towards
the fulfilment of the objects of the
Society as ent ed in its M -
dum of Association ; and

(aii) whether the expenditure ncurred dur-
ing the period n question was com-
mensurate with the results achieved

3. Memberskip of the Committee
The Committce consists of the following :

(1) Shri Dharam Bir Sinha,
Deputy Minister for Infor-
mation and Broadcasting

(ii) Shri G. Parthasarathy,
Vice-Chancellor,
Jawahar Lal Nehru Univer-
sity, New Delhi.

(iii) Dr. Prodipto Roy,
Director of Research,
Council of Social Develop-
ment, 53, Lodhi Estate,
New Delhi.

(iv) Shri Eric D*Costa,
Maunaging Director,
Indian Inatitute of Public
Opinion, 24, Parliament
Streat, New Delhi.

Chairman

Mcmber

Member

Member
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(v) Shri Jog Chatterjee,
Managing Director,
Advertising and Sales
Promotion, 1, Ratendone

Road, New Delhi. Member
(vi) Shri I. P. Tewari,

Director, Indian Institute

of Mass Communication, Member-

New Delhi-49. Secretary

4. Other General Conditions

The Committee will devise its own proce-
dure of work and submit the report as early
as possible. The headquarters of the Com-
mittee will be at New Delhi. The member-
ship of the Committee is honorary but non-
official members will be entitled to claim
travelling allowance for their journeys per-
formed in connection with the meetings of the
Committee in accordance with the orders on
the subject in force from time to time,

Government Advertisements through
D.A.V.P.

445, SHRISHASHI BHUSHAN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the total amount of advertisements
given by Government through D. A. V. P. to
the various newspapers being published in
Hindi, English and Urdu during the last three
years ;

(b) whether there is a set policy for giv-
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ing advertisements to newspapers of various
languages ; and

(c) if so, the salient features thereof and
whether the said policy is strictly followed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) A statement is laid on the Table
of the House.

(b) and (c). Yes, Sir. The policy of
Government is to make increasing use of
small and medium newspapers, particularly
those published in Indian languages for
Government advertisements. Inselecting news-
papers and periodicals for the release of adver-
tisements the following factors are kept in view :

(i) Effective circulation.
(ii) Regularity in publication,
(iii) Class of readership.

(iv) Adherence to accepted principles of
good journalistic ethics.

(v) Other factors such as standards of
production, language and area inten-
ded to be covered within the funds
available,

Advertisements are withheld from news-
papers and periodicals which indulge in viru-
lent propaganda inciting communal passions
or preach violence, or offend socially accepted
conventions of public decency and morals,
thus undermining the basic national interests.

Statement
1969-70 1970-71 1971-72
Space Amount Space Amount Shace Amount
.. jnGCm  Re Cms R inGms  Be
English 7,13,360 50,97,396 10,04,462 74,93,971 10,99,308 79,49,460
Hindi 8,34,912 23,57,354 11,80,624 35,68,360 10,72,755 37,03,843
Urdu 4,02,211 6,11,345 5,81,829 8,87,200 7,52,491 7,46,650

Report on Working of film and Television
Institute of India, Poona

446, SHRI SHASHI BHUSHAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Committee appointed to
enquire into the working of the Film and
Television Institute has recommended inter
alia that the status of the Institute should be

raised to that of an autonomous body and it
should be linked with the University Grants
Commission ;

(b) nature of other recommendations
made by the Committee ; and

(c) whether Government have examined
the recommendations and taken decision on
each ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir; the Committee con-
sider it advisable to link the Institute with
University Grants Commission,

(b) A statement is laid on the table of
the House,

(c) No, Sir, these recommendations are
under examination, as the report was submitt-
ed only on 29.6.72.

Statement

The following ary the other main recom-
mendations of the Committec appointed to
inquire into the working of the Film and
Television Institute of India, Poona :—

(1) Abolition of the existing Advisory
Committee.

(2} Setting up of an Academic Council
comprismg of the Principal, five
Professors, four outsiders drawn from
the Industry, a practising writer and
a student represcntative chosen by the
students.

(3) Sctting up of a Consultative Body
comprising of eleven persons viz, five
student representatives, five members of
the staff and the Principal to consider
complaints in respect of administrative
machinery ete.

(4) (a) The Principal of the Institute
should be a man intimately connected
with film-making and be appointed on
tenure basis only.

(b) appointment of a Registrar to look
after administrative matters,

(5) Permanent members of the staff be
allowed ‘sabbatical’ ie. one year's
leave on full pay for every six come
pleted years of service which could
be utilised by them for the purposes of
study, travel, creative work, ete.

(6) Stipend for diploma holders for app-
renticeship tralning should be raised
from Rs. 150/- to Rs, 300/- per month

(7) Refreaber courses for the people
engaged in the flm industry should
become an additional function of the
Institute,

(8) Scholarzhip/Stipend should be raised
from Rs. 753/- to Rs. 250/~ p. o1,
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(9) A relay TV station should be set up
and studio and transmission facilities
should be made available at Poona,
to make the training in the television
wing more realisitic and effective.

(10) Facilitics to students to avail of scho-
larships for further studics abroad.

(11) Minimum educational gqualifications
for the admission into the Film Acting
Course may be raised to Intermediate
in Arts or Science as against matricus
lation as at present.

(12) A small percentage (10%) of enter-
tainment tax and excisc duty should
be allocated to the Institute.

(13) The Course in Screen-play writing
should be amalgamated with that in
Film Dircction.

(14) Post of Vice-principal should be
retained as a promotion post.

(13) Re-organisation of pay scales of teach
ing staff.

(l6) To arrange terminal Seminar (Syms-
posia) to which outsiders should be
invited to participate.

(17) To formulate a code of conduct for
the students,

(18) Vwa-Voce examination should be
conducted for all the courses and not
only for Acting Course as hither to

being done.

(19) Guest-lecturers  should be paid
Rs. 100/~ for cach lecture in addition
to their expenses, besides other ament-
ties like transport and accommeodation
cte.

(20) The fees for sctting question papers
and cxamining answer books should be
revised to bring in conformity with
the practice prevailing, in Universi-
ties and other tcchnological Institue
tions.

(21) Training at the Institute should also
be imparted with the use of less expene
sive films—~16 mm and Super 8 mm
films,

Recommendations of Khosla Commission
on Delhi Police

447, SHRI SHASHI BHUSHAN :
SHRI BIRENDRA SINGH RAO ¢

Will the Minister of HOME AFFAIRS
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be pleased to state @

(a) whether Government have taken a
final decision to introduce the set-up of Commi-
ssioner of Police in Dethi;

{b) 1f so, when the Commissioner of
Police in Delhi shall be appointed ; and

(c) what other recommendation of the
Khosla Comimmussion have been accepted and
impl ted by Gaover t conccrning law
and orders problems in Delhi ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI F.
H MOHSIN) : (a) No, Sir.

(b) Does not arise.

(c) A statement 1s laid on the Table of
the House. [Placed in Library. See No LT—
3236/72].

A. L R, Advertisements From Kanpur

448. SHIRI S. M. BANLRJEE : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state ¢

(a) whether All India Radio is getting
maximum advertisements from Kanpur ; and

(b) if so, figures for last three years ?

THE MINISFER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL) :
(a) No Sir.

(b) The Commercial Service from Kan-
pur was started from 27th December, 1970.
The saleable time at Kanpur is 75 minutes
per day. Figures regarding the average daily
sale of time since 27th December, 1970 are
gvien in the attached statement.

Statement

The monthly average daily time sold at
Kanpur centre of All India Radio is indicated
below in minutes
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Amendments in premature retirement
Rules

449, SHRI S, M. BANERJEE : Will the
PRIME MINISTER be pleased to state :

(a) whether some amendments have been
made in the premature retirement rules
recentlv ¢

(b) whether these amendments pertain to
the orders issued regarding rctirement at the
age of 50 years, if so, what arc those amend-
ments ; and

{c) whether representatives of the Cen-
tral Government employees were consulted in
this regard ; and if not, the reasons for the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(¢). No amendments have been made in the
rules recently. However, a copy of the instruce
tions clarifying the scope of the rules, issued
as a result of the deliberations in the meeting
of the National Council set up under the
Joint Consultativée Machinery is laid on the
Table of the House. [Placed in Library. Sus
No LT--3227/72].

Payment of Transitional allowance to
Former Rulers

450. SHRI INDRAJIT GUPTA :
SIIRI PAMPAN GOWDA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have decided to
pay transitional allowance to the ex-Rulers
after their right to privy purse has been
abolished ;
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(b) if 50, whether Government have taken
note of the opposition to this move from the
political parties in the country ; and if so,
their reaction thereto ; and

(c) whether any amount has bean actually
paid ; and if s0, the main features and break-
up thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. G. PANT) : (a) Yes, Sir.

(b) Government have taken all the circu.
mstances into consideration and it is propused
to make lump sum ex-gratis  payment to ena-
ble the forme rulers to adjust themsclves to
the changed circumstances.

(<) No amount has so far been paid.

Recognition of the Role played by Mem-
bers of Indian Independence League
(Andamans)

451. SHRI INDRAJIT GUPTA : Wil
the Minister of HOME AFFAIRS be pleased
{0 state 3

(a) whether Government have recognised
the role played by the Members of the Indian
Independence league (Andamans) in the free-
dom struggle ;

(b) whether any decision has been taken
to treat the member of the league at par with
other political sufferers ;

(c) whether Government are considering
a propowal to raise a suitable memmial in
Andaman and Punjab for Dr. Diwan Singh
who was tortured and hanged in Cellular Jail,
Andamans ;

(d) whether Dr. Diwan Singh's name will
be included in the plate of political martyrs
who died in the historical Cellular Jail ; and

(¢) whether the ccll in which he dicd will
be dedicated to Dr. Diwan Singh’s memory
during this 25th year celebration of Indian
Independence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and {(b). The Mecmbers
of the Indian Independence League are trea-
ted al par with members of 1. N, A, for pur-
poses of the benefits admimible to freedom
fighters. They will be eligible for pension if
ﬁ;_"? had suffered imprisonment for a period
of six months under the scheme of pension
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that will come into operation with effect from
15th August, 1972,

{c) to (¢). The matter is under examina-
tion.

Production of Road Rollers

452. SHRI NIHAR LASKAR : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY be
pleased to state :

(2) whether Government have taken steps
to boost up the production of road rollers ;

(b) whether Government have any plan
to import them ; and

(c) if not, how Government propose to
meet the demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

{b) No, Sir.

(¢) The units in production have been
given adcquate licences for raw materials and
components. One of the units has been
granted licence to import certain critical
components in addition to their normal imports
to enable them to produce additional quanti-
tics. Besides, three more new schemes have
been approved for the manufacture of Road
rollers.

National Committee for Celebration of
25th year of Indian Independence

453. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state ¢

(a) whether a National Committee for
celebration of the 25th year of the Indian
Independence has been set up :

(b) if s0, the nature and thc composition
of the Committee ;

(c) whether the principle for the program-
mes for the celebration have been finally
drawn out ; and

(d) if so, the main features thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b) A statement
showing the membership of the National
Committee for 25th Anniversary of Indepen-
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dence is laid on the table of the House,
[Placed in Library. See No. LT-3228/72].

(¢) and (d). A statement indicating the
themes and main featurcs of the celebra.
tions 18 placed on the table of the House
[Placed in Library. See No, LT-3228/72].

Reaction of Sheikh Abduliah on Indo-Pak
Simla Agreement

454. SHRI SAMAR GUHA s Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether the attention of Government
bas been drawn to the reported reaction of
Sheikh Abdullah on the Indo-Pak Simla
Agreement ;

(b) whether as a corollary to the provi-
sions incorporated in Simla Agreement, he
demanded withdrawal of prohibitive orders
against the Plebiscite Front ;

(c) whether Sheikh Abdullah expressed
public gratitude to Pakistan and China for
supporting the right of self-determination of
Kashmiris ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (c). Government has
seen some press reports in this regard.

{d) The reported statements of the Sheikh
are misconceived and ill-advised.

Production of industrial Machines by
Engineering Concerns

455, SHRI NIHAR LASKAR : Will the
Minister of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY be
pleased to state™>

(a) whether cngincering concerns in the
country have been asked to take up production
of industrial machines in a big way and keep
prices down as far as possible 3

(b) if so, the broad outlines of the appeal
made by Government in this regard ; and

(¢) the response of the concerns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR PRASAD) :
(2) to (c). Production gaps in the various
engineering industrics are constantly reviewed

v

AUGUST 2, 1972

Written Anstows 76

by the Government with a view to closing
them mnd meeting the anticipated requircments
by setting up adequate indigenous capacity.
In the rccent past, Press Notes have been
issued inviting applications for Industrial
Licences, from prospective entreprencurs, for
taking up manufacture of Printing Machinery,
Flour Milling Machinery, Bottle Making
Machinery, Plastic Extruders, Leather Machi-
nery, Soda Ash Plants and Synthetic Deter-
gent Plants, Applications as and when recei-
ved are processed and necessary clearances are
granted.

Report Re. Atomic Test in Thar Desert
in Rajasthan for Peaceful Purpose

456. SHRI SAMAR GUHA:
SHRI R. S. PANDEY :

Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whcther attention of Government has
been drawn to a report published in Tokyo
daily, Ashahi Simbhum and reproduced 1n
the Indian papers on 24th June, 1972 which
informed that Indiais preparing for an atomic
test for peaceful purpose in Thar desert in
Rajasthan this year ; and

(b) if so, the reaction of the Government
on it ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) The report that India is preparing for
an atomic test for peaceful purpose in Thar
desert in Raja‘than this year is bascless.

Regulation of Daily Wages Test Call
Operators

457, SHRI SAMAR MUKHERJEE :
Wili the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have decided to
regularise the Test Call Operators employed
on daily wages in Class T1I posts in the Delhi
Telephone District ; and

(b) if #o, the reasons for the delay in
implementing this decision ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA): (a) No.
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{b) Question does not arise.

Recovery of Chinese and Pak Make Am-
munition in Murshidabad District of

West Bengal
458, SHRI SUKHDEO  PRASAD
VERMA :
SHRI HUKAM CIIAND KACH-
WAI :

Will the Minister of HOME AFFAIRS be
pleased to sfate ¢

(a) whether a huge quantity of ammuni
tion of Chinese and Pakistani make has been
recovered from a house at Kelaharpur village
in Murshidabad District of West Bengal :
and

(b) if 8o, the number of persons arrested
in this connection and the action taken by
Government against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) According to the
information furnished by the State Government
90 rounds of ammunition | marked **Made in
China” 50 marked “Pak Ordnance Factory’’-
10 Chargers and 2 Hand grenades were reco-
vered from the House of one Azahar Hossain
son of Md. Yuwf Ali at Kaharpara (Ashari-
adhah), PS Lalgola, District Murshidabad in
West Bengal.

{b) One person has been arrested and a
case under section 25/27 Arms Act, 1959 and
Section 6 (3) of the Explosives Substance Act
1908 has been registered against him.
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C. B. L. Finding regarding Liquor Deaths
in Delhi

460. SHRI S. C. SAMANTA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the findings of the C. B. I in con-
nection with the inquiry of liquor deaths in
Delhi and New Delhi ;

(b) the action being taken against the
persons and officers found responsible for the
tragedies ; and

(c) the steps being taken to see that such
negligence or wilful acts do not occur in
future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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F. H. MOHSIN) : (a) C. B. L. has not con-
ducted any enquiries regarding liquor deaths
in Delhi.

(b) and (c). Do not arise.

5000 Telephone Machines out of order in
Delhi

461. SHRI S, C. SAMANTA : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) the causes of as many as five thou-
sand telephones machines going out of order
and large number of these connecting wrong
numbers immediately after the commissioning
of the new cross bar exchange on the Wes-
tern Court side of Janpath, New Delhi ;

(b) whether the equipment was not pro-
perly checked up before commissioning ;

(c) the officers and persons responsible
and action being taken in this connection ;
and

(d) whethur the fault of the system will
cost the subscribers ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
The teething troubles of a new exchange
gave rise to some complaints It is not correct
to say that 5000 telephones went out of order,

(b) Equipment
before commissioning.
(c) Does not arise.
(d) No.
Development of Nuclear Power

462, SHRI S. C. SAMANTA : Will the

was thoroughly tested
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Minister of ATOMIC ENERGY be pleased
to state whether India will examine the possi-
bility of West German Pebble-bed type reac-
tion as to technological shortout to accelerate
development of nuclear power ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA GANDHI) :
The West German pebble-bed type reactor
concept has been examined 1 detail by scien-
tists of the Bhabha Atomic Research Centre,
especially because it is an advanced type
reactor with considerable potential for deve-
lopment. However, this type of reactor 18
not suitable lor the fucl cycle that 13 being
followed in India.

Working conditions of M/s. Metal Box
Co. Limited

463, SHRI DINEN BHATTACHARY-
YA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY br pleased to state :

(a) whether Metal Box Company Limi-
ted holds a position of dominance in the
metal containers industry ; and

(b) if so, its assets, profi ¢ and dividens
etc., and its shaie of the total container in-
dustry in India during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) The information is given as under :

Year Assets Profit Dividend Shaie of Company's
before on preference on equity production of tin-con-
tax shares share taincrs vis-a=vis coun-

try’s production,
Year Percentage
1 2 3 4 5 6 7
{Rs, in crores)

1968.69 18,94 1.90 0.01 0.60 1969  53%

1969-70 20.24 1.26 0.01 0.40 1970 2%

1970-71 23,71 1.69 0.01 0.53 1971 65%

p—
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Memorandum from CIT.U. and U.T.U.C.
regarding restoration of Trade Unions
Rights in West Bengal

464. SHRI DINEN BHATTACHARY-
YA : Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether the attention of Government
has been drawn to the memorandum submite
ted to the President of India by a Delegation
of the West Bengal Committees of CITU,
UTUC (Lenin Sarani) and the Trade Union
Co-ordination regarding  the restoration of
democratic and  trade union rights in West
Bengal ; and

(b) if so, the Government’s response to
the memorandum ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOMFE AFFAIRS (SHRI
F. II. MOHSIN) : (a) Yes, Sir.

{b) The memorandum contained allega-
tions pertaining to law and order matters and
has hence been forwarded to the Government
of West Bengal for examination and necessary
action,

Central Industrial Security Force

465. SHRI J. M GOWDER : Will the
Minister of HOME AFFAIRS be pleased to
state o

(a) the number of ex-E. (. Os. and ex-
Army Personnel employed in the 12 battalions
of Central Industrial Sccurity Force ;

(b) whether iwo more battalions have
been formed during 1971-72 ; and

(¢) the number of Central public under-
takings which have not yet been covered by
the Centryl Industrial Security Force ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) The number of ex-
Emergeney Commissioned Officers employed
in the CISF i 89 and the number of other
ex-Army Personnel is 1,221.

_(b) Seven  battalions were  sanctivued
during 1971-72, in addition to the 7 which
had been sanctioned in 19G9-70. Three more
battalions have been sanctioned in 1972-73.

{c) Approximately 60,
Modernisation of Policy Forve in States
466. SHRIJ. M. GOWDER : Will the
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Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Qnestion
No, 1571 on the 24th November, 1971 regar-
ding assistance to States for modernisation of
Palice Forces and state :

(a) in how many States the Police Forces
have been modernised ; and

(b) how the Central Government cnsure
that the financial assistance given is spent
actually in achieving the objective ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SIIRI
F. H. MOHSIN) : (a) and {1,). The Moder-
nisation of State Palice Forces is a process
which will continue for a long period. The
(Government of India gives financial assistance
to the State Governments for different pur-
poses in this connection. Utilisation reports
are obtained from the State Governments to
ensuze that the financial assistance given by
the Central Government is spent for the pur-
pose for which it is made available.

Higher price of cement in North Bihar

467. SHRI HARI KISHORE SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether cement is seling at Rs, 15
to Rs. 22 per bLag i large arcas of North
Bihar, especially at Sitamarhi ; and

(b) 1f so, the rcaswons therefor and the
steps tahen by Government to rectify the
situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(2) and (b). Duec to lack of sufficient com-
munication facilities, normally North Bihar
does not receive adequate supplies, One of
the mam contributing factors being absence
of adequate rail links over the river Ganges
connecting the North with South Bihar. The
Japla cement factory in South Bihar remained
closed in 1971 angd this has further aggrava-
ted the supply position in Bihar. Suitable
measures have been taken to augment supp-
lies to this region. These include aecation of
cement dumps and terminal stations for rail-
cum-road movements at Baurani, Patna and
Varanasi to facilitate road movements from
these stations to North Bihar. The Govern-
ment of Bihar have also promulgated Cement
Control Order in July, 1972 by which the
State Government now controls both appoint-

AN
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ment of stockists and their sales, With the
recopening of Japla cement factory from 5th
July, 1972 it is expected that the supply posi-
tion will improve further.

Response to liberalisation of Licensing
Policy

468. SHRI HARI KISHORE SINGH :
. SHRI D. K. PANDA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be plecased to state :

(a) whether therc has been a poor res<
ponse to Government’s new policy of libera-
lising licensing in 5% key industries ;

(b) if so, the reasons therefor ; and

(¢) the steps taken by Government to
ratify the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHIWAR PRASAD) :
(a) Government conuder the response to
the policy of liberalisation in respect of fuller
utilisation of existing capacity m 54 spectficd
industries to be quite satisfactory as the follow-
ing figures of applications received 1n thic
regard would indicate ¢

Applications from Larger industrial
houses and foreign companics
requiring reference to the [ash

Force . .. 183

Applications fiom other

entrepreneurs .. 378
561

J——

(b) and (c). Do not arise.

Ald to Small Scale Industries from World
Bank

469. SHRI PURUSHOTTAM KAKOD-
KAR:
SHRI SHRIKISHAN MODI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

() whether the World Bank has agreed
to allacate 15 million Doltars to small-scale
industries ;

{b) whether the World Bank has sanc-
tioned this amount ; and
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(c) if 8o, how this amount will be utilised
to promote small industries in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) A proposal for obtaining World Bank/X.
D A.s assistance for the small scale indus-
trial sector 18 at present at a preliminary
stage of consideration with the World Bank.

(b) and (¢). Do not arise.
Nuclear Power Plant in Gos

470. SHRI PURUSHOTTAM KAKOD-
KAR 3
SHRI D. K. PANDA :

Will the Minster of ATOMIC ENERGY
be pleased to state :

(a) whether Government are considering
fo set up a Nurlcar Power Plant in Goa ; if
50 whether experts visited the territory 3

(b) 1l so, the result of the survey report ;
and

(c) when the final decision in this regard
is likely to be taken ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
LLLCTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE  (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Site Selection
Committee appointed by the Department of
Atomic Energy is examining the question of
sclection of suitable sites for the setting up of
Nuclear Power Stationt in the Western Elecs
tricity Region, which includes the territory of
Goa. The Committee has not yet visited the
territory.

(c) A final decision can be taken only
after the Report of the Site Selection Commi«
ttee is received and considered by Governs
ment,

Process developed by National Physical
Laboratory for fabricating sad recondi.
tioning of Cathode-ray Tube and TV Tubes

471. SHRI PURUSHOTTAM KAKOD-
KAR :
SHRI P. GANGADESB:

Will the Minister of INDUSTRIAL DB~
VELOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

{a) whether three scientists of the Natlos
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nal Physical Laboratory have developed a
process for the fabrication and reconditioning
of cathode-ray tubes and T, V, tubes ; and

(b) if s0, whether this will be a major
break-through in India’s clectronics industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI (. SUBRAMAN-
IAM) : (a) Yes, Sir,

(b) The indigenous cathode-ray tubes
may boost the oscilloscope manufacturing
industry in particular and the eclectronic
instrumentation industry in general. The
smaller picture tubes of 97, 127 or 16’/ when
manufactured bascd on the technology develo-
ped by National Physical Laboratory (NPL)
may help in bringing down the cost of TV
scts specially of the smaller sizes.

Indo-French Agr in Space Research
472. SHRI PURUSHOTTAM KAKOD-

KAR :
SHRI K. LAKKAPPA :

Will the Minister of SPACE be pleascd to
state :

(a) whether the proposed Indo-French
agreement for collaboration in space research
is likely to be amended ;

(b) whether details of other aspects of
collaboration in space rescarch have been
worked out ; and

(c) the reasons for amending the space
pact ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI) :
(a) to (). India and France have had extre-
mely fruiful collaboration in the area of
space research ever since 1963 when the first
lu:io&‘remch joint experiment involving the
firing of & rocket with sodium vapour payload
Was conducted at the Thumba Equatorial
Roc-ket Launching Station, In April 1972 the
Indian Space Rescarch Organisation (ISRO)
and the Centre National D'Etudes Spatiales
((:}NES) have decided to set up a joint commi-
ssion and working groups to undertake detailed
examination of the posibilities of collaboras
Hon in varicus fields between ISRO AND
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Joint Sector concept

473, SHRI K. LAKKAPPA :
SHRI P. GANGADESB :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state 2

(a) whether Government propose to make
a clearer enunciation of the “Joint sector™
concept ;

(b) whether Industry Ministers of the
States met and discussed this matter ; and

(c) if so, the outcome of the discussion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Guidelines regarding the concept of the
joint sector have been announced through a
Press Note issued by the Department of
Banking 1n May, 1971, Various aspects of the
matter are, however, under consideration,

(b) No, Sir.
(¢} Does not arise,
Diffusion of Ownership of Newspapers

474, SHRI K. LAKKAPPA ;
SHRI P. GANGADEB

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state ¢

(a) whether the Munisterial Committee
on diffusion of ownership of newspapers has
submitted its report to Government ; and

(b) if so, when the final decision in this
regard is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) It is under consideration.

Payment of Pension to Political Sufferers

475. SHRI JAGANNATH MISHRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of palitical sufferers who
are paid pension from the Central Exchequer ;
and

(b) the number of political sufferers
whose pension is paid from the State Exche.
quer ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) 272 persons are paid
Rs, 45,420/-p. m. In addition an amount of
Ra. 12,000/-per year is paid to 13 descendents
of those who took part in 1857 movement.

(b) The information is being collected
from the State Governments and will be laid
on the Table of the House as soon as it is
received.

C L A, Actlvities in Eastern Region of
India

476, SHRI JAGANNATH MISHRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any enquiry was ordeied to
find out the extent of C. I. A, activitics in
Eastern Region of India , and

(b) if mo, the results thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI I. H. MOHSIN) @ (a) and (bj.
The Government keeps a watch on the
activities of foreign mtelligence organisation,
including the C. I. A, It will be appreciated
that it would not be in the public interest to
disclose the information in the possession of
the Government o1 the details of what the
CGovernment does to counter the activities of
such organisations.

Promotion of Tehsildars in Andhra
Pradesh

478. SHRI K. RAMAKRISHNA

REDDY : Will the PRIME MINISTER

be pleased to state :

(a) whether Government of India gave
its concurrence to the Government of Andhra
Pradesh for issue of G. Q, Ms, 2084 Revenue
dated J0th Novcruber, 1961 with regard to
preferential treatment to  junior Andhra
employees in Revenue Department ;

(b) whether final common Gradation
List of Techsildars of Andhra and Telangana
as on lst November, 1956 was published in
Decerober, 1970 with the Central Government’s
concurrence }

(c) if 5o, how were the promotions made
from Tehsildars to Deputy Collectors during
the period last November, 1956 to December
1970 ; and

(d) whether during this period some
junior Andhra Pradesh Officers were included
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in IAS in contravention of the final common
Gradation List and whether Government
propose to include into IAS cadre, the senior
Telangana Officers who were denied justice
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No
Sir. The Cential Government informed the
State Government that the provisional grada-
tion list would have to be published and
representations there against invited for consi»
deration by the appropriate Adwvisory Commi-
ttee. It was also clarificd that on the basis of
the provisional gradation list promotions could
be made but such promotions would be of
interim nature liablc for review on the publi-
cation of the final gradation hst.

(b) Yes Sir

(c) The Government of Andhra Pradesh
have iutimated that the promotions were made
on the basis of the provisional Common G ada-
tion List of Tehsildars as on lst November,
1956 approved in their G O. Ms. No, 64
General Adminsstration Dcpartment  dated
21st January, 1964.

(d) The State Government have stated
that the officers who were Tehsildars on lst
November, 1936 became eligible for considera.
tion for the Indian Administrative Service
selections only in 1969. In accordance with
the provisions of the Indian Adwministrative
Service (Appuintment by Promotion) Regula-
tions, 1955, the sclection committee met in
December, 1969 and preparcd a list of 22
officers who wete considered suitable for promos
tion to the Indian Administrative Service. The
list Prepared by the Selectivn Committee was
approvexl by the Umon Puhlic Service Commi-
ssion on the 22nd July, 1970 from which date
it became the select list. Appointments to the
Indian Administrarive Service of State Givil
Service officers included in the selact list are
to be made in the order in which their names
appear in the current sclect list. Appointe
ment of the first two officers in the current
Select List to the Indian Administrative
Service by promotion has accordingly by been
notified on the 7th January, 1972, The new
Select List will be prcpaced on the basis of
the finalized gradation list of the members of
the State Civil Service and appoiatments to
the Indian Administrative Service, after it
(the ncw Seleet List) comes into furce, will be
made with reference thereto.
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Report on Study Team on West Benmgal
Film Industry

479, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INFOR-

MATION AND BROADCASTING be pleased
to state :

(a) whether any report of the study team
of Information and Broadcasting Ministry
sent to Calcutta last month with regard to
film industry has been received by the
Ministry ;

(b) if so, whether any specific measure
or recommendation has been prescribed by
the report; and

(c) if so, the main features therebf ?

THE DEPUI'Y MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) No, Sir. The team i3 due to
submit its report by September, 1972,

(b) and (c) Do not anse.

Amount Sanctioned For T. V. Centres in
States

PRIYA RANJAN DAS
the Minister of INFOR-

480. SHRI
MUNSHI : Will
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MATION AND BROADCASTING be
pleased to state @

() the amount sanctioned by Government
for the construction of Television Centres in
the States ;

(b) the broad outlines of the Centres
already functioning in the country ; and

(c) the Centres likely to be opened in
the near future ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):
(a) The information is given in the attached
statement.

(b) Delhi TV Station is the only Centre
functioning in the country at present. This
has a range of 60 kms. around Delhiand
provides an arca coverage of 11,300 sq. kms.
population coverage of 73 lakhs,

(c) Bombav, Srinagar and Amritsar TV
Stations are expected to come up before the
close of 1972. Lucknow (with relay facilities
at Kanpur), Calcutta and Madras TV Stations
are expected to come up before the end of
1978-74 and two off-air relay stations at
Durgapur and Asansol by 1975.

Statement
S. No. Name of State Name of the TV Station Amount sanctioned for the
project {Rs. in lakhs).
L Maharashtra Bombay/Poona 223.67
2. Jammu and Kashmir  Srinagar 204.78
8. Punjab Amritsar 75.60
4. West Bengal (i) Calcutta 190.59
(ii) Off-air Relay Stations at
Durgapur and Asansol. 110.40
5, Tamil Nadu Madras 182.76
6. Uttar Pradesh Lucknow/Kanpur 300.33
7. Delhi Delhi-Augmentation of faci-
lities of Delhi TV Centre. 424.95

Instractions givea to State Governments
to Appoint High-Powered Committeesa to
Screen Cases Agaimst Officors

481, SHRI PRIYA RANJAN DAS
MUNSHI : Will the PRIME MINISTER be
Ppleased to State

{a) whether Goverament have issued any
instructions to the State Governments for
appointing high-powered Committees to
the cases of such officers whose general
reputation was bad, bad bad confidential re-
ports and whose integrity certificates had been
withdrawn to retire them copulsorily ; and
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(b} if s0, the contents thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : {s) and
(b) Suberule (3) of Rule 16 of the All
India Services (Death-cum-Retirement Bene-
fits) Rules, 1958 movides that the Central
Government may, in consultation with the
State Government concerned, retire in public
interest, a member of an All India Service
who has completed 30 years of qualifying
service or has attained the age of 50 years,
The Central Government has issued instructions
to the State Governments regarding the proce-
dure and criteria to be followed while recom-
mending the ictirement of the members of
the All India Services in public interest.
These instructions, tater alia, provide for the
constitution of Committecs of senior officers
of the State Governments for reviewing the
cases of members of the All India Services
attainding the age of 50/55 with a view to
determining their suitability for continuance
m service. The recommendations of the
Committees are forwarded by the State
Governments with their views to the Central
Government, which takes the final decision.

Special Stamp on Golden jJubilee of
International Union of Railways

432, SHRI RAM KANWAR : Will the
Minster of COMMUNICATIONS be pleased
to statc ¢

(a) whether Government were to release
special stamp on the occasion of the golden
jubilee of the International Union of Rail-
ways ;

(b) whether release of the stamp was put
off at the eleventh hour ; and

{c) if s0, reasons thereof ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) : (a)
and (b). Yes, Sir.

(c) The Railway Board sent a poster de-
sign prepared by a French artist for the golden
Jubilee of the International Union of Rail-
ways and requested to adopt the samc on the
stamp to be brought out on this occasion. As
usual while designing the stamp the signature
of the artist was not incorporated. The stamp
was ready to be issued on the 8th June, 1972,

The release was postponed as  the
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French artist desired that his signature should
appear on the stamp, The artist, however,
later on agreed to allow his design to be
adopted within his signature provided due
acknowledgement is given in the publicity
folder. The stamp was finally issued on the
30th June, 1972,

National Postal Code

483, SHRI RAM KANWAR : Will the
Minister of COMMUNICATIONS be pleased
to state §

(a) whether the Posts and Telegraphs
Department is considering the adoption of a
National Postal Code for cnsuring a quick
delivery of mail in the country , and

(b) the main feature thereof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir

(b) A statement containing main features
of the Postal Code System is being placed on
the Table of the Lok Sabha. A copy thereof
is attached

The P and T Department has decided to
introduce a code number for all delivery
post offices. This system will be introduced
from 15. 8. 1972, the 25th anniversary of
Independence. In the initial stages the num-
bering will not extend to extra-departmental
Branch Post Offices. Similarly, the public will
be advised and expected to wiite the full
address as at present during the transitional
stage and add the PIN code number as the
last line in the address.

The country has been  divided into eight
Postal regions and to cach region a number
has been assigned which will be the first
digit of the six-digit-numbers of Post Offices
in that region. The Regional Numbers are
distributed as follows :

No. 1 comprises of Delhi, Haryana, Punjab,
Himachal Pradesh and J

and K,

2. , 5,  Uttar Pradesh

L Rajasthan and Gujarat

4 » »  Maharashtra and Madhya
Pradesh

- »o» Mysore and Andhra

6., »  Tamil Nadu and Kerala

/P West Bengal, Aﬂlm, Oﬁllil'
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Arunachal, Meghalaya, Nagaland,
Mizoram, Manipur, Tripura and
Sikkim

8. Comprises of Bihar

The second digit indicates a subregion as
well as a routing process. The third digit
pinpoints a definite area in each region and
indicates the post offices contained therein.

The next three digits in each six-digit
number pinpoint specific post office. All Post
Offices to be opened in future as delivery
offices will be given a number at the time of
its opening. All the present Zonal delivery
numbers are made an intcgral part of the
code without any change in them.

Since QGeographical knowledge for cach
sorter will not be necessary under the Code,
the job at that level will become casier,

A an example the Delhi town delivery
district 18 being given a number 110. New
Delhi No. 11 will, therefore, be 11001}, or
Madras No. 7 will be Madras 600007.

Directories showing the PIN Code num-
ber of all delivery Post Offices will be made
avajlable for sale to the public.like Post
Office Guides.

Opening of P. C. Os on Loss Basis in
Backward Areas

484. SHRI RAM KANWAR 1
SHRI P. NARASIMHA REDDY :

Will  the Minister of COMMUNIE
CATIONS be pleased to state :

(a) whether the Posts and Telegraphs
Department has liberalised a policy for open-
ing Public Call Offices on a loss basis in
Hilly and Backward areas ; and

. (b) the places where such Offices are
being optned and the likely loss to be in-
curred by the Public Exchequer ?

THE MINISTER OF COMMUNI-

CATIONS (SHRI H. N BAHUGUNA) : (a)
Yes, Sir.

{b) Specific proposals have been called
for from t_hc Circles. The amount of loss that
may be incurred on such schemes will be

known after the specific proposals are examined
and sanctioned.

Alleged Victhmisation of Seaff of Delhi Tele-
phones aver defective  Acconsting System
485, SHRT RAM KANWAR : Will the
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Minister of COMMUNICATIONS be pleased
to state :

(a) whether the Administrative Stafl
Union of the Delhi Teleph has complained
to Government that members of Staff are
being victimised by certarn Officers on public
complaints over the defective accounting
system ;

(b) if so, the reaction of Government in
this regard ;

(c) the broat outlines of various compl-
aints received from the subscribers about the
defective billing and action, if any, usually
taken when such complaints are received ;
and

(d) the nature of complaints which are
still to be disposed by the Delli Telephone
Office ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
and (b) Yes, Sir but the charge of victimis«
ation contained therein is not correct.

(c) The subscribers complaints generally
fall under the following broad categorics :

1. Alleged excessive metering of local
calls.

2. Bills for accessories allegedly not pro-
vided.

3. Bills for trunk calls allegedly not made
by the subscriber.

4. Incorrect valuation of trunk calls ari-
sing from alleged incorrect timing or
classification of the calls.

5, Wrongful disconnection of telephone
despite payment.

The complaints are investigated and if
found justified, relief is afforded.

(d) Receipt and disposal of complaints is
a continuous process. The nature of complaints
is mentioned in (¢) above,

Joint sector as a part of Industrial
Policy

487. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be plcased to state :

(a) whether Government have drawn up
a new propoaal for the creation of a joint
acctor as & part of the new industrial policy
and
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(b) if so, in what 1espect and to what
extent it deviates from the Industrial Policy
Resolutions of 1948 and 1956 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT (SHRI SIDDHESHWAR PRASAD) :
{8) The concept of the ‘Joint Sector’ crys-
tallised in the recommendations of the Indus-
trial Licensing Policy Enquiry Commuttee.
Government have accepted this concept in
principle while announcing its revised hicen-
sing policy in February, 1970. It envisages a
greater degree of participation in manage-
ment, particularly at the policy level, by the
public financial institutions i those projects
which have received substantial assstance
from these institutions. It has been decided
that the public financial institutions should
have the option in such cases to convert loans
and debentures issued in future, either wholly
or partly, into equity within a specified period
of time. Also, where 1n respect of loans/deben-
tures given m the past, there is a default, the
financial institutions conceined whould have
the discretion to negotiate conversion. Clear
norms and guidelines in this regard have al-
ready been msued and announced through a
Press Note in May, 1971,

(b) As a perusal of paragraphs 8 and 10
of the Industrial Policy Resolution of 1956
will show, this concept of the ‘Joint Sector’
is consistent with that Rerolution.

Pilferage of Postal Stamps from Mailed
Covers

488. SHRI BHOGENDRA JHA : Wwill
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government are aware of
news published in the daily Indian Nation
of Patna dated the 25th June, 1972 regarding
the layge acale pilferage of postal stamps
affixed on mailed covers ; and

(b) if so, the broad outlines thereof and
Government’s reaction thereto ?

THE MINISTER OF COMMUNICA.
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes.

(b) On 19-6.72 it was reported to Post
master-General that the staff reporter of
Indion Notiom had found on the roadside
in Chandmari Mohalla, Patna, some letters
with postage stamps apparently removed.
The matter was immediately reported by
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Postmaster-General to Bihar C.1D. authori-
ties who are investigating it.

Shifting of Ashoka Paper Mills Ltd,,
Darbhanga to Assam

489. SHRI BHOGENDRA JHA: Will
the Mimnister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Government are aware that
the people of Darbhanga in  Bihar are oppos-
ing the shifting of alrcady installed paper
plant (Ashoka Paper Mills Ltd) fiom Ra.
meshwar Nagar (Darbhanga) to Assam ;

(b) ifso, Government’s reaction thereto :
and

(c) whether it is proposed to amend the
present proposal by allowing the formerly in-
stalled paper plant to remain at Rameshwar
Nagar and to shift only thc Pulp plants to
Assam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(s) No, Sir.

(b) and (¢). Do not arise.

Direct Telecommunication link with

Russia
490, SHRI M. 8. SANJERVI RAO:
SHRI NAWAL KISHORE
SHARMA :

Will the Minister of COMMUNICA
TIONS be pleased to state @

(a) whether there is a proposal to have
direct telecommunication link with Russia
and

(b) if so, the broad features of the prov
posal ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
and (b) High frequency telecommunication
links between India and U.S.S.R are already
in existence. Howcver, a proposal for sctting
up 8 microwave troposcatter link between
India and U.S.S.R. 13 also under copsidera-
tion,

T. V. Contre at Madras

491, SHRI ARVIND NETAM: wil
the Minister of INFOQRMATION AND
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BROADCASTING be pleased to state s

(a) whether Government have sanctioned
a sum of Rs. 37 lakhs for the proposed T. V.
QCentre at Madras ; and

(b) if so, the broad features of the
Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):
(a) and (b). A TV Station 1s being sct up at
Madras at a cost of Rs, [8276 lakhs. The
sanction recently issued for Rs. 37 lakhs is
for the construction of the huildings for the
TV Studios.

The Station will have a2 10 kw transmit-
ter and will cover an area of 20,000 sq.
kilometres and a population of 61 lakhs. The
building work for the TV Station has been
entrusted to Tamil Nadu P.W.D, The Station
is expected to be commissioned by Decem-
ber 1973,
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Memorandum submitted by B.S.F, Jawans
againgt high Handedness of High Officials

496. SHRI HARI SINGH :
SHRI BIREN DUTTA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Border Security Force
jawans have submitted any memorandum to
Government against the high-handedness of
high officials ;

(b) if so, whether the said memorandum
would be placed on the Table of the House;
and

(c) the action taken by Government so
far after considering the said memorandum ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F. H. MOHSIN) : (a) No, Sir.

(b) and (¢). Do not arise.

Proposal to set up Career Management
Units in various Ministries and Depart.
ments

497, SHRI HARI SINGH : Will the
PRIME MINISTER bLe pleased to state
whether Government have proposed to st up
Carcer Management Units in  the various
Ministries and Departments tu prepare the
right type of Officers for the right jobs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Yecs,
Sir. Carcer Maoagement Cells are being set
up in various Ministrics/Departments for
collection of Job data and preparation of Job
Qualification Standards of positions of Under
Secretary to Joint Sccretary and equivalent
level with the ultimate objective of facilitating
sclection of right type of officers for cach job.
The job analysis being undertaken docs not
extend to scientific or technical posts,

Bupply of faulty Cables by Intermational
Telegraphs and Telephone Corporation of
U.8 A

498. SHRI P, K. DEO: Will the

Minister of COMMUNICATIONS be pleased
10 state ;

{a) whether the International Telegraph
2nd Telephone  Corporation of the United
States supplied faulty eables to India ;
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(b) whether Government have taken up
this issue with the 1. T. T. ; and

{c) the reaction of the I. T, T, ?

THE MINISTER OF COMMUNICA-
TIONS (SIHRI H. N. BAHUGUNA) : (a)
No—No Cables have been purchased from
MsLT.T.

(b) Does not atsc.
(c) Docs not arise,

Difficulties faced by Small Scale Iadus.
tries in West Bengal

499, SHRI  JAGADISH BHATTA-
CHARYYA : Will the Minister of INDUS-
TRIAL DEVELOPMENI AND SCIENCE
AND TECIINOLOGY he pleased to state :

(a) the dufBcultics faced at present by the
industries, particularly the small scale indus-
trics in West Beogal ; and

(b) the steps Government propuse to
remove those difficulties ?

THE DEPU1Y MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). A statement is laid on the
Table of the House. {Placed m Library. See
No. LT—3230/72].

100 —K. W. Broadcast T ite
duced by Bharat Electronics

500. SHRI RAJDEO SINGH.
SHRI K. BALADHANDAYU-
THAM :

pro-

Will the Mmister of INFORMATION
AND BROADCASTING be pleased to state

(a) whether the Bharat Electronics has
produced a 100—K. W, broadcast transmit-
ter 3

(b) whether Bharat Electronics is now in
a position to mect the entire medium wave
requirements of the A.LR.;

{c) whether it has produced medium
wave broadcast transmitter of one and
10—KW ; and

(d) if s0, whether Government have a
programme within Fourth Five Year Plan to
cover each and every part of the country with
the net work of transmitting Scations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI I. K. GUJRAL) :
(a) to (c). Yes, Sir.

(d) About 80% of the population is
expected to be covered by medium wave
broadcasts by the end of Fourth Plan. The
coverage will be further extended during the
Fifth Five Year Plan.

National Educational Grid

501, SHRI RAJDEO SINGH : Will the
Minister of SPACE be pleased to state :

(2) whether the Electronic System  Divi-
sion of the Indian Space Research Organisa-
tion has proposed for the establishment of
a national educational grid or a national
information grid based on a satellite-terrestrial
hybrid system to feed a television set in every
village ; and

(b) if so, Government’s thinking into it ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERCGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) and (b). A Satel-
lite Instructional Television Experiment
aimed at providing educational and instruc-
tional television broadcasts to about five
thousand villages in wvarious parts of the
country is being undertaken. The experiment
which is expected to commence about mid-
1974 will provide a system-test of a hybrid
system using a satellite in combination with a
ground net-work for television transmission
and reception.

Applications from West Bengal and Bihar
for Licences

502, DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP.
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state ¢

(a) the number of applications for indus.
trial licences received from West Bengal and
Bihar from January 10 July, 1972 ; and

(b) the of the applicants and other
features of the applications ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESIHWAR PRASAD):
{a} The number of applications for Industrial
ltoences received for West Bengal and Bihar
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during the period from 1-1.72 to 30-6-72 is
118 and 42 respectively. The required figures
for the month of July, 1972 have yet to be
compiled ;
{b) The particulars of the pending appli-
cations are normally not disclosed.
Alleged nepotism in Delbi TV Centre

503, DR. RANEN SEN : Will the Minis~
ter of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether staff in the Delhi TV Centre
are agitated over cascs of nepotism practised
in the TV Centre and here have complained
to the Minister and threatened stoppage of
work ; and

(b) if so, whether Covernment have gone
into their complamnts and taken necessary
steps ?

THE MINISTER OF ST1ATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):
(a) No, Sir.

(b) Does not arise,
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Department of C. R. P, and B. M. P,
Against Tribes in Tripura

506. SHRI DASARATHA DEB: will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government of Tripura took
prior sanction of Government of India before
deploying C. R. P. and D. M., P, against the
Tribals of Champamura village in Tripura ;

(b) whether Central Government are
aware that the village of Champamura (Tri-
bals) was raided by the C. R, P, and B. M., P.
on the 25th and 26th May, 1972 and the
huts of tribals were damaged and their belong
ings looted, tribal women and girls were
beaten by the police and indiscriminate arrests
of men and women were made ; and

(¢) if so, whether Government proposed
to probe the pulice and C. R, P. atrocity
perpetrated against the tribals of Champa-
mura ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) No, Sir. Once the
C. R.P. or any armed police battalion is
placed at the disposal and for the assistance
of a State Government/Union Territory, no
further sanction needs to be obtained from
Government of India for the use of such
police within the State Union Territory.

(b) and (c). Reports of illicit distillation
being carried on in village Champamura were
received by the lacal police and a party of
local police raided the village on 25th May,
1972. A large number of instruments of
illicit distillation were recovered. The police
party was attacked by a crowd of about 160
men and women of the village. Three S. Is,
one A. S. I, one Constable and onc Home
Guard recvived injuries. A police party
headed by a Dy. S. P. accompanied by one
company of the B, M. P, raided the village
on 26th May, 1972 and arrested two men and
8 women who had heen identified as having
taken part in the attack on the police party
on the previous day. There has been some
propaganda regarding this incident and an
enquiry has been ordercd into the same which
is being conducted by the Additional District
Magistrate,

Report of Expert Team for starting Paper
Mill in Tripura

507. SHRI DASARATHA DEB: Will
the Minister of INDUSNTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whcther Government had deputed an
Expert team to investigate the possibility of
starting a Paper Mill in Tripura recently :

{b) whether the team has submitted any
report to Government ; and

(c) if so, the outlines of their findings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) No, Sir.

(b) and (c). Do not armse.
Shortage of Postal Stationery in
Tripura

508, SHRI DASARATHA DEB: Will
the Minister of COMMUNICATIONS be
pleased to state ¢

{a) whether Government are aware that
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there has been a serious shortage of Poatal
stamps, envelopes and inland letters in Tripura
for the last two months ;

(b) if so, steps being taken to overcome
these difficulties ; and

(c) the reasons for the shortage ?

THE MINISTER OF COMMUNICA-
TIONS (SHR! H. N. BAHUGUNA) : (a) to
(c). There had been shortage of stamp of
Rs. 2 denomination for one day and partial
shortage of stamp of 2 paise demonination on
the 6th, 7th and 8th June, 1972 only at
Agartala H, O. during the last two months,
The shortage of stamps of Rs. 2 denomination
was met by combining stamps of other deno-
minations.

As 1egards 2 paise stamps, there was a
small stock of 390 stamps which was repleni-
shed 1mmediatcly fiom neighbouring H. Os.
In the mecantime, supphes had also been
received by the local treasury from the Con-
troller of stamps Namk Strict instructions
have been 1ssued to all concerned to sec that
in future advance action 1s taken to avoid any
sort of shortage of supply of stamps and postal
stationery.

Pending Applications from Kerala for
Licences for starting Industries

509, SHRI N. SREEKANTAN NAIR :
Wil the Mimster of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECHNO
LOCY be pleased to state @

(a) whether many applications for licence
to start industries in Kcrala, submitted by
Government of Kerala and other Agencies,
are pending with the Central Government and
if s0, the number and nature of such applica-
tions ; and

(b) whether in view of the acute educated
unemployment problem in the State the
Central Government propose to give special
considcration to these applications ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) No applications submitted by the Govern~
ment of Kerala for permission to start indus-
trics in Kerala is pending. However, five (5)
applications submitted by the Xerala State
Industrial Develop Corporation  and
twenty (20) applications from other parties for
licences to start industries in Kerala are pen-
ding, the bulk of them being of recent origin
as the following statement shows :
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SLNo. Year of Application No, of applica-

tions pending
1. 1969 1
2, 1970 2
3. 1971 8
4. 1972 14
(upto 30.6.72)
5

The details of pending applications such as
items of manufacture involved and names of
parties, are not normally disclosed.

(b) Every effort is made to consider app-
lications from all the States as expeditiously
as possible.

Cross-Bar Switching Equipment in Kerala

510, SHRI N. SREEKANTAN NAIR :
SHRIMATI BHARGAVI THAN-
KAPPAN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether any team of Experts has visi-
ted the various states to find out suitable sites
for setting up of a Cross Bar Switching Equip-
ment Unit and, if so, the recommendations of
the team :

(b) whether the team of Experts has
recommended Palghat in Kerala as the most
suitable place to set up the project ; and

(c) if so, when the project is being started
at that site ?

THE MINISTER OF COMMUNICA.
TIONS (SHRI H. N. BAHUGUNA) : (a) to
() A team of experts visited a number of
States primarily to recommend the site for the

location of the 2nd {second) switching
factory,

. Their recommendations are under conside-
ration of the Government.

Employment Oriented Additive Plas for
the Siate of Kerals for 1972-73

SH. SHRI N, SREEKANTAN NAIR :
DR. HENRY AUSTIN :

Wl the Minjster of PLANNING be
ploared to stape st O
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(a) whether Government of Kerala have
proposed an Employment Oriented Additive
Plan for 1972-73, and if so, the assistance
sought for by the State; and

(b) whether the Central Government have
examined the Plan ; if so, the decision taken
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Yes, Sir. At
the time of the formulation of the State annual
Plan 1972.73, the Government of Kerala
forwarded Employment Oriented Programme
costing Rs. 43 ciores of which Rs, 14.8 crores
were sought as Central assistance. These pro-
posals were exammned in the Planning Commi-
ssion. Keeping 1n view the 1elative importance
of the various schemes suggested by the
Kerala Government, an outlay of Rs. 40
lakhs has been provided for Minor Irrigation
Programme and Rs. 3 lakhs for Soil Conser-
vation Schemes in tribal blocks and Harijan
arcas in the approved State Annual Plan out-
lay of Rs. 64 crores to be financed by
Rs. 33.95 crores of Central assistance and
Rs. 30.05 crores of State resources. Further
additional special employment schemes with
an outlay of Rs, 356 lakhs have been approved
for the current year, for which Central assis-
tance amounting to Rs. 108 lakhs in the form
of grant will be given to the State Government,
the balance to be raised by the State Govern-
ment.

al e of Industries in Gujarat

512, SHRI VEKARIA
SHRI D. P. JADEJA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the number and names of industries
closed in Gujarat during the last three years,
year-wise ;

(b) the reasons for their closure ; and

{c) the
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). The information has been called
for and will be placed on the table of the
Housé, when reccived,

steps being taken to re-open
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Concessions for setting up of Industries
in Backward Areas

513. SHRI VEKARIA : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY bt
pleased to state ¢

(a) whether Government are planning to
give further concessions to the industries to be
set up n backward arcas ; and

(b) if so, the outlines of the concessions
planned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Apart from the concessional
finance scheme announced by the financial
institutions in 1970 and the Transport subsidy
scheme and 1095 Central subsidy or grant
scheme announced by this Mmistry in 1971
there are at present no fiesh schemes under
consideration 1n this Ministry to give further
concessions for setting up industries in back-
ward area However, 1t has recently been
decided to increase the number of districts
eligible for the 10% Central subudy (or grant)
scheme 1971 and to extend the eligibility for
109¢ Central subsidy to industrial units having
a total fixed capital investment exceeding
Rs, 50 lakhs in value,

Check an Rising Trend of Price

514 SHRI VEKARIA :
SHRI D. P, JADLJA :

Will the Minister of PLANNING be
pleased to state :

(a) whether Groups constituted recently
by the Planning Commission to check the
rising trend in prices have revised operational
arrangement ; and

(b) if so, thc main suggestions made
therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The outline
of the scheme submutted by a Group outside
the Planning Commission under the chairman-
ship of Cabinet Secretary is under examina.
tiom.

Setting up of Industrial Undertaking in
Eachk Backward District
515. SHRI VEKARIA :
SHRI D. P. JADEJA :
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government propose to estas
blish at least one industrial undertaking in each
backward District on the bams of industrial
surveys conducted so far in  backward
districts ; and

(b) if so, the names of the States and
Districts which are going to be benefited by
the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
(a) No such proposal 13 under consideration
n this Minstry

(b) Does not arse.

Loss suffered by National Newsprint and
Paper Mills Ltd., Nepanagar

516. SHRI SAROJ MUKHERJEE : will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether the National Newsprint and
Paper Mills Limited, Nepanagar (Madhya
Pradesh) suffered a lossin 1970-71 ; and

(b) if 20, the amount of low and the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(8) Yes, Sir.

(b) The loss in the year 1970-71 was
Rs. 52.25 lakhs. This was due to the follow-
ing reasons :—

(1) The approved selling price was not
commensurate with the base cost
of production.

(2) Lack of matching Pulp producing
capacity resulting in noneutilisation
of full paper making capacity.

Withdrawal of C. R, P, from West Bengal

517, SHRI SAROJ MUKHERJEE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Secretary, Ministry of

Home Affairs declared in & Press conference
that the Centre would not withdeaw the Q. R,
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P. from West Bengal despite the Caleutta
High Court’s ruling that the preseace of the
C. R. P. in West Bengal violates the Consti-
tution © and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). No, Sir. In
the Press Conference the Union Home Secre-
tary was asked a question about the yjudgment
of the Calcutta High Court regarding the
C. R. P. He had replied that the Calcutta
High Court had itself stayed the operation of
its judgment for some time and that the
question of withdrawal of CRP during this
period did not arise, The Division Bench of
Calcutta High Court have since then given
their verdict in favour of the CRP Act being
quite valid,

Suggestions made by Mysore State in the

working of Plan Resources Development

and allocation of Funds for Development
Works

518. SHRI PAMPAN GOWDA : Wil
the Minister of PLANNING be pleased to
state :

(a) whether the State of Mysore had
suggested to the Central Government a few
basic changes in the working of the plan
resources development and in allotting funds
to the developmental works such as minor
irrigation and roals ; and

(b) if s0, the changes suggested by that
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MOHAN
DHARIA) ; (a) and (b). It is difficult to
make out the meaning of a few basic changes
in the working of plan resources development
a3 mentioned in the question.

Against the originally approved Fourth
Plan outlay of Rs, 350 crores, the rcassessed
eapurces for the State Fourth Plan aggregated
to R, 338 crores, The State Government was
requested in later part of 1971 to prapose
re-allocation of the plan outlays based, in
particular, on re.amested resources. They have
dince forwarded reyiged proposals involving
total outlay of Ry, 375 crores during the
Fowrth Plan period, A statemont showing
these Proposals ay ulso the orfginal plan allocss

uader varions heads of development is
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laid on the Table of the House. [Placed in
Library, See No, LT-3231(72)

Shortage of Newsprint

519. SHRI PAMPAN GOWDA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether there is a shortage of news-
print in the country ; and

(b) 1f 30, the steps Government have taken
to step up production to match consumption
in this field ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Su.

(b) Apart from the scheme to expand
Nepa Mills' capacity from 30,000 tonnes per
annum to 75,000 tonnes per annum, which is
under implementation, Government are hav-
ing under consideration a proposal tv set up
a 80,000 tonnes per annum capacity news-
print plant m Kerala through the Hindustan
Paper Corporation. Besides, letters of intent
have been issued to three partiesin the private
and co-operative sectors for seiting up news-
print plants for a total capacity of 164,500
tonnes.

Persons detained under maintenance of
Internal Security Act

520. SHRT PAMPAN GOWDA :
SHRI SOMNATH CHATTERJEE:

Will the Minister of HOML AFFAIRS
be pleased to state ¢

(a) the number of persons detained under
the Maintenance of Internal Security Act
upto May, 1972, State-wise ; and

(b) the number of detenues who have
been released under orders of the Supreme
and the High Courts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). The number
of persons detained under the Maintenance of
Internal Security Act, 197!, upto 3ist May,
1972, and the number of dectenus who have
been released under the orders of the Supreme
Court and the High Courts and the number
of persons under detention as on the 3lst
May, 1972, are indicated below :
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Total No. of No. of persons
St.  Name of Total No. of detenus released under detention
N State/UT sons detained under the orders as on the 31st
o State] per of the Supreme]  May. 1972.
High Courts.
1. Andhra Pradesh 41 3 -
2, Assam (Present position) 123 3 95
3. Haryana 9 —_ 1
4. Bihar 22 1 —
5, Kerala 33 Information is 9
being collected.
6. Madhya Pradesh 14 -_ 7
7. Maharashtra 32 1 3
8. Manipur 5 — 1 (Since released)
9, Mysore (Present position) 52 e 52 (26 since relea-
sed)
10, Orissa 1 Information is 1
being collected.
11. Punjab 113 30 Being ascertained
12, Tamil Nadu 4 Information is —
being collected.
18. Tripura 886 — Being ascertained
14. Uttar Pradesh 47 _— 6 Seill under deten~
(Present positinn) tion,
15, West Bengal 4109 254 2998
uptodate
16. Chandigarh 1 — —
17. Delhi 51 B 4
18. Goa, Daman and Diu 1 —_— Nil
19. Mizoram 1 —_— 1
20. Arunachal Pradesh 1 — 1

The information is ‘N’ in respect of
Siate of Himachal Pradesh and Nagaland
and the Union Territories of Andaman and
Nicobar, Dadra and Nagar Haveli, Laccadive
Minicoy and Amindwi Islands and Pondi-
cherry, Information is awaited from the
State Governments of Gujarat, Jammu and
Kashmir, Mcghalaya and Rajasthan,

UGovernment’s Opposition to issuing of
Licences to Public Undertakings for
Mapufacture of T. V., Sets

521, SHRI RAM PRAKASH ; Will the

PRIME MINISTER be pleased to state :

(a) whether Government are against
issuing licences to public undertakings or publie
enterprises to  manufacture television sets ;
and

(b) if so, the reasons therefor P

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
K. G. PANT) : (a) No. Governmeat have
already authorised a number of Public Undere
takings and Public Eaterprises to take up
manufacture of television sets,
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(b) Does not arise.

Civic Reception Held in Honour of Dacoits
in Delhi

522. SHRI RAM PRAKASH : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Civic Reception held in
honour of some dacoits in Delhi on 25th
June, 1972 was attended by some Union
Ministers and other officials of Government ;
and

(b} whether it is the policy of Govern-
ment to treat all the surrendered dacoits as
VIPs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN) : (a) No civic 1eception in
honour of some dacoits war held in Deibi on
the 25th of June 1972, However a reception
was organised by the Gandhi Peace Founda-
tion which was attended amongst others by
the Minister in the Ministry of Home Affairs.

(b) No Sir.
Loss on Post Cards

523. SHRI RAM PRAKASH : Widl the
Minister of COMMUNICATIONS be pleased
to state :

(a) the quantum of Posts and Telegraphs

Department losses per year on post cards ;
and

{b) the quantum of Departments profit
or lows on other postal items ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAITUGUNA) : (a) The
average quantum of loss, based on the figures
of 1968-69 and 1969-70, on post cardsis
Rs. 6.37 crores per year,

(b) The estimated average profit or loss
on other items, excluding post cards and
agency functions, is as below :

Losses
1. Letter cards Rs. 1.39 crores.
2. Regd. N. Papers. 348 ,,
3. Book Post 0.79 ,,
4. Registration 305
5. Value Payable 0.47 ,,
6. T. M. Os 017
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7. L P. Os. 0.20 crores

8, Express Delivery 0.02 ,,
R:9.57 » -

Profit

i. Letters Rs. 9.04 crores.

2. Parcels 0.7¢ ,,

3. Insurance 0.22 ,,

4. Money Orders .02 ,,
Rs, 1002 ,_,-_

Industrial Losses in Gujarat due to
Power Shortage

524, SHRI PRABHUDAS PATEL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether five month long power shor-
tage in Gujarat has resulted in production
losses 1n the industrial sector ;

(b) if so, whether Central Government
have decided to make certain schemes by
which the industrial loss suffeied will be
recouped : and

(c) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRASAD) :
(a) The State Government is not able to
give any specific information about produc-
tion losses in the Industrial Sector.

(b) This Ministry has no proposals in
this regard.

(¢) Does nor anse.

Japanese Style Rural Industries in
Gujarat

525. SHRI PRABHUDAS PATEL:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-.
NOLOGY be pleased to state :

(a) whether Central Government are
awarc of the Gujarat Government’s decision
to implement the Rs. 4 crore ‘Japanese’ style
scheme to promote Rural Industries ;

(b) if s0, the main features of the scheme;
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{c) whether the Central Government
propose to commend such schemes to other
States also ? \

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (¢). Information is being collected
and will be laid on the Table of the House.

Report of Technical Committee Consti-
tated by K. V. L. C. for Khadi

527. SHRI G. Y. KRISHNAN: will
the Mmister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNOLO-
GY be pleased to state :

(a) whether the  techmical Commttee
conatituted by the Khad: and Village Indus-
tries Commussion for Khadi ha, submitted
its report , and

(b) if sv, the recommendations made by
the Commuttee ?

THE DLPUTIY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOD-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sit. The Technical ( ommittec on
Badlon and Ulta But (Reverse twist) has sub-
mitted 1ts report.

(b) A statement is attached.
Statement

Man Recommendations made by the Badlon and
Ultabut Commattee

(1) The ban on vastraswavalamban of yarn
of 7 (old) counts and below spun from
new or logud cotton should be with-
drawn and such yarn spun by self-spin-
ners from new or logud cotton should
be permitted to be woven for swavalam-
ban purposes,

(2) The ban on badlon of such yarn of
below 7 counts should continue as it is,
Neither cxchange of such yarn for khadi
or other arlicles nor purchase of such
yarn for cash be permitted,

(a) The institutions should arrange to get
such yarn woven for vastraswavalamban
wherever and whenever- offered by self-
spinners, Weaving subsidy should be
allowed as per rules on such swavalam-
ban production. There should not be
any ceiling of any kind on such vastra-
swavalamban production.

{b) Commission may consider grant of
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management charges for such vastraswa-
valamban production at 15 paise per
metre to the institutions as was in vogue
in the past,

(c) Na working capital or stocking loan for
raw material shall be allowed to institu-
tions on such swavalamban production.

{(3) The Commttee is not in favour of grant-
ing periods for the continuance of bad-
lon,

(4) For commercial production purposes,
however, yarn below 7 counts also should
be spun only from iresh cotton and
logud or waste coiton should not be
used under any circumstances. In case
of such yarn alo, the imposition of
1cverse twist should be withdrawn.

(5) Vareties such as durry, khes, ryjar, made
out of this yarn are better m quality
and are likely to be cheaper in compari«
son to those madc from mill yarn In
view of this consideration also and in
order to encourage the production of
such varieties, restriction  of reverse twist
on production of coarsc yarn should be
waived,

Removal of unemployment among Engl-
veers and Scientists

528. SHRIV MAYAVAN :
SHR1 GIRDHAR GOMANGO :

Will the Mimster of PLANNING be
pleascd to state :

(a) whether Planning  Commission is
drawing up a Scheme to remove unemploy-
ment among Engineers and Sclentists ;

(L) if so, when the scheme s likely to be
implemented ; and

(¢) how many Engincers and Scientists
will be covered under this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to {c). A nume
ber of schemes have been formulated both by
the Central Government and hy the State
Governments for creating employment oppor«
tunities in different fields of activity, Most
of these schemes include employment oppor-
tunities for engincers and seientlsts in different
proportions. In addition, the Department of
Science and Technology is, at present, engaged
in formulating certain schemes specially
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designed for the employment of engineers and
scicntists in the following areas :

(1) Rescarch & development projects for
technological self-reliance.

(2) Technological Upgradauion of exis-
ting planning and implementation
machinery.

(3) Natural resources Surveys, exploration
& assessment.

(1) Agricultural soil surveys.

(5) Manufacture, erection, operation and
maintenance of future plants envisa-
ged m the Fourth and Fifth Five Year
Plans,

6

=

Creation of new employment oriented
schemes like entrepreneurship develop-
ment, 1ural engincering surveys, tech-
nology evaluation centres, industrial
promotional  facilities, retraining
programmes, ctc.

The intention s that, through the implemen-
tation of the various schemes that have been
formulated as well as those under Preparation,
the unemployment problem among qualified
scientists and engineers would be solved to a
substantial «xtent in about two years.

Progress made by India in the field of
Technology

529, SHRI NAWAL
SHARMA :
SHRIMATI SAVITRI SHYAM :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

KISHORE

(a) whether India has made rapid pro-
gress in the field of technology and is third
technology power in the world ; and

(b) if so, how the nuclear technology is
being utilised for the welfate of human beings
and for the developraent of the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
ILCHNOLOGY (SHRI C. SUBRAMAN.
IAM) : (a) Although India has made rapid
Prugress in & number of arcas including nuc-
leay technology, it would not be right to say

“wtl India is third technological power in the
wald,

(b} Nuclear ecnergy iz belng utilised
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mainly for country’s development. One of the
most important uses hag been for production
of nuclear power. The first Atomic Power
Station of nearly 400 m. w. was commissioned
in October 1969 at Tarapur m Maharashtra,
The seccond power station which conswsts of
two units of 200 m. w. cach 15 in advanced
stage of construction. One of the units s
nearly ready for going ‘ritical’ and produc~
ing electrical power Work on third atomic
power project is also in progress in Madras.
The production of radio isotopes and develop-
ment of their apphecation also helped the
country in various fields like agriculture,
health and scientific research, These isotopes
have been used for medical research specially
for treatment of cancer, in mutation breeding
for improved varieties of cereals and oil sceds,
for irradiation of medical cquipment, for
prescrvation of perishable foods and fish and
for extenson of storage life and disinfestation
of wheat.

Report of Bureau of Industrial Costs and
Prices on Soap and Drugs

530. SHRI K. SURYANARAYANA :
Will the Mimster of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the reply
given to Unstarred Question No 897 on the
Ist June, 1971 regarding the advice on cost
structure by Buicau of Industrial Costs and
Prices and state ;

(a) whether the Bureau of Industrial
Costs and Prices has since submmtted its report
on the cost structure of Soaps and Drugs ,

(b) if s0, the broad outlines theicof ; and
{c) Goveinment’s reaction thereto ?

THE DEPUTIY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The Bureau has subinitted its final report
on Soaps. As regards Drugs, the Burcau has
submitted Parts I, IT & III of the Report.
The Fourth/Final Part of the Report is awai-
ted.

(b) and {c). The reports which ar: of a
confidential nature, arc unde: consideration
by Government and it is not possible to indi-
cate their broad outlines at this stage.

Atomic Power Station in U, P.

531, SRINAWAL KISHORE SHARMA 3
SRI SHIV KUMAR SHASTRI:

Will the Minister of ATOMIC ENERGY
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be pleased to state :

(a) whether Government have decided to
set up an Atomic Power station in Uttar
Pradesh ; if so, the location of the power
station and its capacity ;

(b) the area expected to be covered by
the power station ;

(c) the foreign collaboration, if any, invol-
ved in setting up the station ; and

(d) whether another station will also be
set up in Rajasthan ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF ELEC-
TRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA GANDHI):
(a) Government has decided to set up an
atomic power Station at Narora in the State
of Uttar Pradesh. The Station will consist of
two units of 235 MW each.

(b) The power generated at the Station
will be fed irto the Northern grid which
covers the States of Uttar Pradesh, Punjab,
Haryana, Rajasthan, Jammu and Kashmir,
Himachal Pradesh and Delhi.

(c) The Station will be set up without
any foreign collaboration.

(d) No such proposal is at present under
the consideration of the Government.

Payment of Compensation to
Former Rulers

533. SHRI NAWAL KISHORE SHARMA:
SHRI PILOO MODY :

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government of India have
decided to pay compensation to the ex-Rulers
as a result of abolition of privy purses

(b) if so, the rate of the compensations
to be paid to the ex-Rulers including total
expenditure involved ; and

(c) whether the compensation will be

paid in instalments or at random ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.'PANT): (a) The question of payment
of compensation to the former Rulers does
not arise, However, Government propose to
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pay them lump-sum ex-gratia amounts in cash
to enable them to adjust themselves to the
changed circumstances.

(b) and (c). Do not arise.
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Accreditation of Times of India War
Correspondent

537. SHRI MADHURYYA HALDAR :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to states

(a) whether the Times of India wanted
special War Correspondent accreditation to
cover the 1971 Indo-Pak war ; and

{(b) the reasons for denying War Corres-
pondent accreditation to their journalist?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) The Times of India had nomi-
nated nine correspondents and two cameramen
for coverage of the Indo-Pak War and all of
them were given War Accreditation Cards by
the Press Information Bureau.

(b) Does not arise.
Accredited Press Correspondents

538. SHRI MADHURYYA HALDAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a number of press correspon-
dents accredited to Government on December
31, 1971 were no longer accredited on July
1, 1972 ; and

(b) who are these journalists, their media
and reasons of withholding their accreditation?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INFORMATION AND BROAD-
CASTING (SHRI DHARAM BIR SINHA):
(a) Yes, Sir.

(b) A statement is laid on the Table of
the House. {Placed in Library. See No. LT-3232/
72}

Espionage Activities by American Earth
Resources Satellite

539, SR1 MADHURYYA HALDAR : Will
the Minister of SPACE be pleased to state:

(a) whether Indian landmass and offshore
are now cxposed to the espionage activities
of the American Earth Resources Satcllite;
and

(b) whether a number of Indian Govern-
ment scientists are collaborating in  this US-
NASA venture asa price of getting geoe
stationary satellite for one year?

THE PRIME MINISTER, MINISTER
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OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI  INDIRA
GANDHI) : (a) The Earth Resources Tech-
nology Satellite (EARTS), launched by the
National Acronautic and Space Administra-
tion (NASA) of the United States of America
on 23rd July 1972, will orbit at 900 kilometres
above earth’s surface and can take pictures
over the entire globe in a period of seventeen
days.

(b) The Indian Space Research Organi-
sation is interested in the problem of Earth
Resources Survey through Remote Sensing
wing a satellite and has had discussions with
the National Aeronautics and Space Agency
of the United States of America, which has
launched an Earth Resources Technology
Satellite (EARTS) on 23rd July, 1972. The
question of Indian participation in the NASA
project is being studied in all its aspects.
This is entirely independent of the Satellite
Instructional Television Experiment proposed
to be conducted with the help of an Applis
cation Technology Satellite (ATS-F) to be
launched by NASA in 1974 in a geostationary
orbit at a height of 36,000 kilometres.

Extension of Contract for Manufacture
of Pentacopa Exchange

540. SHRI MADHURYYA HALDAR:
Will the Minister d COMMUNICATIONS
be pleased to state :

(a) whether Government have once again
extended the contract with ITT-BTM combine
for collaboration in the manufacture of Pen-
tacopa Exchange system ; and

(b) if so, the terms and conditions of
such extension ?

THE MINISTER OF COMMUNICA-
TIONS (SNRI H. N. BAHUGUNA): (a) Yes.

(b) The Agreement has been extended
by one year beyond the 20th May, 1972,
without payment of royalty. Certain restrictive
clauses contained in the agreement with the
Bell Telephone Manufacturing Company
(BTM) have also been deleted or suitably
amended. They have also further assured to
fulfil all the obligations enjoined on them,

Use of NASA’S Batellite for experiments
with Instructional Television

541, SHRI MADHURYYA HALDAR:
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Will the Minister of SPACE be pleased to
state :

(a) whether Government will reconsider
usc of American NASA Satellite for experi-
ments with instructional television ; and

(b) what machinery at inter-ministry
level has been evolved for using the American
satellite for experiments on our territories ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) : (a) No Sir

(b) Appropriate inter-Ministerial Com-
mittees have been sct up, with icepresentatives
from the various concerned Ministries, to
consider various aspects of the Satellitc Ins-
trucional Television Experiment.

Rocket Launching Station at Sriharikota
in Andhra Pradesh

542, SHRI Y. ESWARA REDDY : Will
the Minister of SPACE be pleascd to state :

(a) the progress so far made in developing
Sriharikota in Andhra Pradesh as a major
rocket launching station ;

(b) the anticipated time to be taken to
complete the construction of the station and
the estimated cost of the project ;

{c) the expenditure incurred so far on
the project ; and

(d) the comparative role of Sriharikota
and Thumba Rocket stations in relation to
Space Research ?

THE PRIME MINISTER, MINISTFR
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE) (SHRIMATI  INDIRA
GANDHI) : (a) The approach bridge and
road from Sullurapetta, a launching pad and
a block housc have been completed. The
rocket asembly building and a hardware

rockets were launched in October, 1971,

(b) The planning of various ofther facilis
tics to be set up at Seihacikots is curvently
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in progress. Pending completion of this,
details of the anticipated time and cost of
the various units to be established at Srihari-
kota are not available,

(¢) The expenditure incurred upto 31.3-
1972 on the facilities at Sriharikota is Rs. 96
lakhs,

(d) While the Thumba Equatorial Rocket
Launching Station is a U. N. sponsored sound-
ing rocket range for experiments in the region
of the earth’s magnetic equator, the Sriharikota
range is intended to provide facilities for
flight testing of Single or multi-stage  rockets
and for the launching of scientific and  techni-
cal satellites using mnlti-stage rockets. At
Thumba, only smaller rockets which are alreas
dy proved can be fixed for sounding-rocket
experiments only. For the launching site for
satcllites a location like Sriharikota on the cast
coast is preferred in order to get the advan-
tage of the carth’s rotation.

Cell for Impl

ion of Li

543. SHRI ARJUIN SETHI: Will the
Minister  of INDUSIRIAL DEVELOP-
MLNT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether Government propose to set
up an “Implementation Cell” with a view to
removing the hurdles in the inplementation
of licences issued ; and

(b) if s, the broad outlines theeeof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Yes, Sir. Government ar
considering the constitution of an Imple-
mentation Committee broadly to review the
position of impleraentation of letters of intent
and licences issued under the I (D&R) Act;
examine delays with the holders of such
letters and licences ; identify specific pro-
blems faced generally or in particular indus-
tries which delay implementation and  evolve
solution for them : and, take steps gencrally
to expedite matters relating tu registration of
units, allocation of raw materials, release of
ather scarce resources, etc.

Changes in Industrial Policy Resolution

544, SHRI ARJUN SETHI :
SHRI CHINTAMANI
GRAHI ;

the Minfster of INDUSTRIAL

PANI-

Wili
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DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government propose to make
changes in the Industrial Policy Resolution in
order to help the industrial development of
backward states and backward areas and also
the carly implementation of the licences
issued ; and

(b) if so, the broad outlines of the
changes proposed ?

THE DLPUTY MINISTER IN THE
MINISFRY OF INDUSTRIAL DEVELOP-
MENT (SUHRL SIDDHESWAR PRASAD) :
(a) and (b). Therc is no need to makz any
change in the Industrial Policy Resolution to
help the industrial development of backward
States and areas. The difficulty arises only in
the implementation of the policy. Various
incentives are already being provided by way
of concessional finance and subsidics to
attract induntries to the backward regions.

Abolition of Privileges of former Rulers

515. SHRI ARJUN SETHI :
SHRI M. KATHAMUTHU :

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) whether Government propose to
mtroduce a new Bill sceking to abolish the
privileges that the former princes have been
enjoying despite the passage of 26th Amend-
ment to the Constitution ; and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. G. PANT): (a) and (b). With the
omission of article 362 from the Constitution,
the former Rulers are no longer entitled to
any privileges. Instructions have already been
issued for the withdrawal of privileges given
by cxecutive orders. It is alsu proposed (o
introduce, in this session, legislation to amend
the laws undes which cestain  privileges were
conferred on the former Rulers.

C, B.I. Ioquiry against Asian Cables
Corporation Ltd.

546. SHRI JYOTIRMOY BOSU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to sate :

{a) whether the Central Bureau of
Investigation was asked to investigate into the
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allegations of blackmarketing in polythene
against Asian Cables Corporation Ltd., under
the control of Goenkas of Duncan Brothers
Ltd., Calcutta ;

(b) if so, a list of the allegations against
this Company ;

() whether CBI has completed their ine
vestigation if so, thc main findings thereof ;
and

(d) the action being taken against thc
said Company ?

THE DEPUTY MINISTER IN THL
MINISFRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Yes, Sir. Ihe C. B. I, had becn
asked by the Muninstry of Foreign Trade to
investigate into the following alicgations against
M/s, Asian Cables Corporation Ltd., Bombay :

(a) That the company illegally sold
about 151.110 MTs of imported
aluminium duiing 196465 in violation
of the conditions of the import
hicence,

(2) That the company illegally sold im-
purted polythelene under cover of
diversification during 1968-69,

(3) That they sold about 133 MTIs of
imported copper during 1965-66 on
the pretext of getting super enamelled
wire manufactured by another com-
pany.

{(c) Yes, Sir. The Ministry of Foreign
Trade bave stated that the investigation has
disclosed that there is a pruma facie case for
the prosecution of the company and its
managing directors etc., on all the thre
allcgetions mentioned

(d) The repurt containing the result of
the investigation has been sent by the
Ministry of Forcign Trade to the CCI&E for
preparing a complaint under Section 6 of the
Imports and Exports (Control) Act, 1947.
The Ministry of Foreign Trade have also
addressed the Government of Maharashtra
and the Delhi Administration for giving
consent under Section 196-A(2) Cr. P, C. for
the prosecution of the accused, That Ministry
has added that on receipt of these decuments
the cates will be filed in the appropriate
Oourt of Law,
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Staff Strength of P. M’s Secreiaciat

547. SHRI JYOTIRMOY BOSU : Will
the PRIME MINISTER be pleased to state s

(a) thecomposition to the Prime Minister’s
Sccrctariat of present ;

(b) the total number of persouns, officers
as well as others, separately, in the Secretariat
as in 1965-65 and 1972-73 ;

(c) the total number of Gazetted Officers
of each rank in the Secretariat as in 1965-66
and 1972-73 ; and

(d) the total valuc of thc computers and
other equipment imporied for the Prime
Munister’s Secretariat during the last three
years ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECI'RONICS, MINISI'ER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTLR OF
SPACE (SHRIMATI INDIRA GANDII) :
(a) and (b). The total strength of the Prime
Mumster’s Secretariat 1n 196560 and 1972-73
is given below ;-

Qfficers Qthers Total
1965-66 35 168 203
(as on 31,3.66)
1972-73 34 191 225

(as on 1.8.72)

(c) The rcquisite information is contained
in the enclosed statement,

(d) No computeis or other office equip-
ment was imported during the peiiod in
question,

Designation of the 1965-66 1972.73
Post (As on 31.3.66) (dAs on 1.8.72)
1 2 3
Princjpal Secy. to
. — 1
Secretary to P. M. 1 1
Jt. Secy. to P. M. 1 1
Information Adviser
to P.M. 1 —
Director — 1
Special Assistant
to P.M. 1 —
Dy. Information

Adviser to P. M. 1 —
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1 2 3
Deputy Sccy. — 1
P.S.to P. M.
(equivalent to DS) 1 2

S. A. (Science and
Technology) to P. M.
uUs

P. S. to P. M.
(equivalent to U. S.)

Social Sccy. to P. M.
Addl. P, S. to P.M.,
Asstt. P. S, to P. M.
P.A.to P. M.
P. S. to Secy.
P. 8. to Principal
Secy. — 1
Confidential Asstt.
cum-Accounts Officer 1

w |

= -~ N

Section Officer 9 8
Seniot P, A. — 1
35 34
Political Pri s detained under Mainte-
of I 18 ity Act

548, SHRI JYOTIRMOY BOSU : Will
the Minister of HOME AFFAIRS be pleased
to state

{a) the total number of political prisoners
detained under the Maiatenance of Internal
Security Act in the country to date;

(b) their political afliliations ; and period
of detention ; and

(c) the reason why Government have not
heen able to furnish information regarding
the reasons for detention of these persons as
requited under the ruley ?

THE DEPUTY MINISTER IN THR
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN) : (a) and (b). The provis
sions of the Maintenance of Internal Security
Act enable the detention of any person only
with a view to preventing him from acting
in any manner prejudicial to the defence of
India, the relationn of India with forcign
Powers, the security of India, the secwrity of
the State or the maintenance of the Public
order, or the maintenance of supplies and
services easential to the community. No person
¢an be detained on grounds only of political
Mﬁha_:ion. A statement indicating the avail.
able information in regard to the political
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affiliations of the persons detained is laid on
the Table of the House. [Placed in Library.
Ses No. LT—3233/72]

(c) Under Scction 8 (1) of the Act, the
authority making a detention order is required
to communicate to the person detained the
grounds on which the order has been made.
This requirement is being complied with by
the authorities making the detention orders.

Educating public regarding Changes in
the Aligarh Maslim University (Amend-
ment) Bill passed by Lok Sabha

549, SHRI N. K. SANGHI : Will the
Minister of HOME AFFAIRS be pleased to
state the steps taken to educate the public about
the various changes that had been made in the
Aligarh Muslim University (Amendment)
Bill and to remove ignorance and misgivings
which resulted in agitations and communal
riots in some parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF. AFFAIRS (SHRI K.
C. PANT) : Intensive use of all publicity
media have been made to explain the essential
features of the Aligarh Muslim Umversity
(Amendment) Act, 1972 and to remove mis-
apprehensions.  Publication of booklets in
different languages, radiv broadcasts, press
interviews, seminars, etc.,, have formed part
of the campaign for public cducation.

Lifting of Emergency in the Country

550, SHRI N. K. SANGHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether in view of the Simla Agree-
ment, Government propose to lift the Emer-
gency in force in the country ; and

(b) if so, when a decision of the Govern-
ment in this regard will be taken ?

THE DEPUTY MINISTER IN [HE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Not yet Sir.

{b) Does not arise.
Location of Hesdquarters of Space Re-
search Commission at Bangalore

551. SHRI VAYALAR RAVI : Will the
Minister of SPACE be pleased to state :

(a) whether the Government have decided
to locate the head quarters of the Space Ree
search Commission at Bangalore ; and
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(b) if so, the rcasons for not considering
Thumba for this purpase ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA GANDHI):
(=) Yes, Sir

(b) The location of the headquarters of
the Space Commission at Bangalore was de-
cided upon after taking into account various
alternatives  including  Thumba. Bangalore
was selected in view of the need to locate the
headquarters at a place which would facilitate
the logistics of managing the main centres of
activity in the field of Space research, namecly,
Trivandrum, Sriharikota and Ahmcdabad.

Agreement with Soviet Union for Space
Research

552, SHRI VAYALAR RAVI : Will the
Minister of SPACE be pleasrd to state 3

(a) whether the Indian Space Research
Orgamsation has e¢ntered into any agrecment
with Soviet Union for inutual co-operation in
Space Research ;

(b) if so, the contents thercof , and

(<) the nature of asustance India will
receive from the Soviet Union under this
agreement ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDII) :
(a) Yes, Sir,

{b) Under the agrcement signcd in May
1972, the Academy of Sciences of USSR and
the Indian Space Rescarch Organisation will
arrange for the launching, during the year
1974, of a scientific satellite wholly designed
manufactured in India. The launching will be
implemented with the aid of a Soviet rocket
carricr and will be from the territory of the
USSR. The satellite will carry on it several
scientific experiments.

(c) Apart from providing the rocket car-
rier for launching the satellite, the Soviet
Union will render necessary advisory and
technical assistance in implementing the
project.
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C.LA. Activity in Thumba Space Research
Station

553. SHRI VAYALAR RAVI : Will the
Minister of SPACE be pleased to state 3

(a) whether Government have noticed the
reports in ‘Kalasala’ the official organ of
Kerala students Union published from Tri-
vandrum dated the 15th June, 1972 under
the caption ‘C. L A’ activity in Thumba
Spuce Research Station’ and if so, their re-
action thercto ; and

(b) the steps tahen to prevent such acti-
vitics in this Station ?

TIL PRIME MINISTER, MINISTER
Ol ATOMIC: ENERGY, MINISTER OF
ELECTRONI(S, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI  INDIRA
GANDHI) : (a) and (b). Yes, Sir. All matters
1elating to the Space Centre at Thumba
indluding complaints and allegations regaiding
the activities of persons employed at the
Centie receive the attention they warrant and,
wherever necessaty, suitable action is also
being taken,

Assi to St for Police Housing
and Modernisation of Police Forces

554, SHRI VAYALAR RAVI : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply gisen to Unstarred Question
No. 3230 on the 19th April, 1972 regarding
the assistance to Kerala for Police Housing
and Mode1nisation of Pulice Forces and state :

(a) whether Government have since
taken a decision on assistance to States for
Police Housing and Modernisation of Police
Forces for the year 1972.73 ; and

(b) if so, the amount allotted for Kerala
for this purpose ?

THE DEPUTY MINISTER IN THE
MINIGTRY OF HOME AFFAIRS (SHRI
F. H. MOHS5IN) : (a) Yey, Sir.

(b) A sum of Rs, 49 lakhs has been made
available to the Government of Kerala for the
Modernisation of Police Forces and sum of
Ru. 50 lakhs has Deen allocated to them
wnder the Polics Housing Scheme.
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Manufacture of Active Carboms From
Coconut Shells and Rice Husk

555, SHRI VAYALAR RAV{: Will the
Minuster of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND T'ECHNOLOGY be
pleased to state :

(a) whether the Regional Rescarch Labo-
ratory at Hydcrabad has developed a tech-
nigue to manufacture active catbons fiom
coconut shells and nce husk ,

(b) if su, the economic significance of
this invention ; and

(c) the steps tahen 1o promote 1ts commer-
cial use ?

THE MINISTER OF INDUSTRIAL
DLVELOPMENT AND SCIENCGL AND
TLCHNOLOGY  (SHRI € SUBRA-
MANIAM) : (a) [nvestitations on manu-
factumie of achve carbons {rom coconut shells
and rice husk are i progiess at the Regional
Laboratory, Hyderabad

(b) (1) the processes will provide a
m¢thod for economic  utilisation
ot agncultural  wastes
coconut shell and rice husk

() Active carbons from rice husk
will be switable for use in phar-
maceutcal industry.

us,

(1)

Active catbons  from  coconut
shudls can  be used m Gas mask,
ferulizers and 1ayon ndustiies
and for recavery of solvents.

() Nregotiations aie in progress with
Andhra Pradesh Small Industrial Dcvelop-
ment Corporauon for setting up a Plant m
Andbra Pradesh. The processes are also bemg
refared to National Research Development

Corporation (NRDC) for commercial exploita-
tion,
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Plant for Sterilising Medical Prodacts
through Irradiation

559, SHRI1 B. K. DASCHOWDHURY :
Will the Mmister of ATOMIG ENERGY
be pleaged to state :

(a) whether the demonstration plant for
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sterilising Tmedical products using irradiation
has begunJin Trombay , and

F (1) if s0, the progress achicved ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF  SPACE (SHRIMATI  INDIRA
GANDHI) : (a) and (b). The demonstra-
tion plant for steriising medical products is
now under construction at Tiombay and is
scheduled to be completed by the end of
1973

Space Commission

560, SIIRL VISHWANATH PRATAP
SINGH :
SHRI K M MADHUKAR :

Wil the Mimister of SPACFE. be. pleased to
state the mam features of the ncwly set up
Spare Commmssion with particular reference to
1te orgamsation set-up and the tasks entrusted
to st ?

THL PRIME MINISTFR, MINISTER
OF ATOMIC LNERGY, MINISTLR OF
ELLCTRONICS, MINISIFR OF HOML
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASIING AND MINISTER
OF SPACE (SHRIMATI  INDIRA
GANDHI) : A copy of the Government
Resolution, setting up the Space Commussion,
which also sets out the organsational set up
and the tasks entrusted to it, 1s placed on the
Table of the Howse (Placed wn Library, See
No. LT-i72)

Delsy in Delivery of Calendria for
Rajasthan Atomic Power Project

561. SHRI VISITWANATH PRATAP
SINGH : Will the Mumster of ATOMIC
ENERGY be pleased to state :

(a) whether the Calendiia for the Raja-
sthan Atomic Power Project has yet to be
dehveied by a private firm of Bombay :

(b) 1f 50, the effect of thiv failure on the
time-schedule of the Rajnsthan Project ; and

(c) the steps heing taken by the Governe
ment to expedite the delivery of the Calen-
dria ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
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AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI) :
{a) Yes, Sir.

(b) It is difficult to identify the effect on
the project schedule that can be attributed to
the delay in the delivery of Calandria alone.

(c) Efforts are being made to expedite
fabrication of the Calandria so that there is
no further delay in its delivery. The progress
of the work is being constantly reviewed and
kept under watch by the engineers of the
Department.

U’_oundN' crig

562. SHRI VISHWANATH PRATAP
SINGII : Will the Minister of ATOMIC
ENERGY be pleased to state @

(a) whether the Atomic Energy Commi-
ssion has made any concrete progress in the
technology of underground nuclear explosions
beyond mere theoretical studies ;

(b) whether deep-drillings  have been
undettaken in various parts of the country to
locate suitable sites for underground nuclear
explosions ; and

(¢) if not, when the work for actually
exploring suitable sites for underground
nuclear tests will be started ?

THF PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI  INDIRA
GANDHI) ;: (a) The Atomic Energy Commi-
ssion is constantly reviewing the progress in
the technology of underground nuclear
explosion both from theoretical and experi-
mental angles.

(b) and (c). The economic value of surch
underground explosions is being studied with
regspect to avaifable information in various
Parts of the country. Its possible cffect on
the environmental and ecological condition is
abo being studied, It is only after satisfactory
answers to all these problems are available
that the question of actual underground tests
for peaceful purpases can be undertaken.

Modification in Tarapur Atomic Plant

563. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of ATOMIC
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ENERGY be pleascd to state ¢

(a) whether in the light of the recent
breakdown in the First Unit of Tarapur
Alomic Plant, necessary modification have
been carried out in both the units at Tarapur ;

(b) if so0, the cost of these muodifications ;
and

(r) whether similar changes are also
necessitated in  the designs of plants at Rana
Pratap Sagur and Kalpakkam ?

THE PRIME MINISTER, MINISTER
OF ATOMIC: ENERGY, MINISTER OF
ELEGTRONICS, MINISTER OF HOME
AFFALRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF  SPACE  (SHRIMATI  INDIRA
GANDIL) : (a) Yes, Sir.

{b) An expenditurc of Rs. 1.83 lakhs has
been incurred in carrying out these modifica~
tions,

(c) As the reactor system of the Rana-
pratap Sagar and Kalpakkam Plants is quite
dilferent fiow that of the Tarapur Planst, the
question of carrying out sumilar changes in
these plants does not arise.

Turbo set for fast Breeder Test Reactor
At Kalpakkam

56t. SHRI VISWANATH PRATAP
SINGH : Will the Mumister of ATOMIC
ENERGY be pleased to state ¢

(a) whether the Heavy Electricals Limi-
ted, Bhopal have accepted the order placed
with them by the Department of Atomic
Encigy for the turbo-set required for the Fast
Breeder Test Reactor to be built at Kalpa-
kkam ; and

(b) it not, the reasuns for the delay ?

THE PRIME MINISIER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATOIN
AND BROADCASTING AND MINISTER
OF SPACE. (SHRIMATI INDIRA
GANDIII) : (a) and (b). The Heavy Elece
trical Limited, Bhopal have indicated an
intcrest in developing a Turbo-set to suit the
requirements of the Fast Breeder Test Reactor
with reference to the overall draft specifica-
tions forwarded to them, However, the design
of the first stage of the ‘Turbo-sct required
for the Teat Reactor is related to that of large
500 MW turbines. The matter is, thercfore,



143 Wiitten Anstotrs

being considered by Government in the eon-
text of the overall policy on the design, develop-
ment and manufar ture of such large turbines.
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Manufacture of Shaving Blades in Small
Sector

567. SHRI VASANT SATHE: Will the
Miunster of INDUS FRIAL DEVELOPMENT
AND SCIENCL AND TECHNOLOGY be
pleased to state:

{a) the manalacturces of shaving blades in
India and the pereentage of total  production
1 each case | and

(b) whether Governinent have encouraged
the manufacture of shaving blades in small
scale sector.)

THE DEPULTY MINISTER IN THE MI-
NISI'RY OF INDUSTRIAL DEVELOP-
MLN{ (SHRI SIDDHESHWAR PRASAD) :
(a) A statement showing the manufacturers of
Safety Razor Blades in the organised sector and
the petcentage of their production during 1971
15 attached herewith.

() Safcty Razoir Blades are also being
manufactured by som¢ units in the Small Scale
Sector, Howcver, precise details are not avail-
able.

Statement

Pereentage of

total produc-
tion

S. No. Name of the Unit

1. M/s. Harbanslai Malhotra
and Sons Ltd., Calcutta,

2. M/s.  Vidyut Metallics
1ad.,, Bombay
(Maharashtra)

3. M/s. Indo-Swing (P) Ltd,,
Hyderabad. (Andhra Pra~
desh)

4. M/s. National Razor &
Blades Itd, Calcutta,
(West Bengal), 3.5

5, M/s. Centron Indusirial

Alliance f.td., Bombay. 55
6. M/s. Sharpedge Lid,, New

Delti, 114

40.7

209

18.3
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Development of the Twin City of Bombay

568, SHRI VASANI SATHE: Will the
Minister of PLANNING be pleased to state:

(a) whether the Planning Commission has
been informed about the nature and scope of
the development of the proposed Twin City of
Bombay and the total investinent it will have,
both public and private ;

(b) whether the Planning Commission has
examined the said project in refation to its
effect on the aggravation of the problem of re-
gional imbalance in the country ; and

(¢) the steps the Planning Comrmission pro-
pose to take to discoizage the unhealthy trend
of concentration of industrial growth in a tew
arcas ?

THE MINISTER OF SUATE IN TIHE
MINISTRY OF PLANNING (SHRI MOHAN
DHARIA): (a) to (c¢)., The pioposed Twin
city ptoject Bombay acruss the ‘Thana Creek is
included in the State Plan of Maharashtra
Government. The project envisages the estab-
lishmeut of a new town  with population rang-
g from 1 to 2 millions with a view to induce
movement of jobs and people away from the
Bombay island, to relicve pressure on the exist-
ing city and to absorb the future increase in
population and process of wibanisation which
woukl otherwise forus on w the exising  city
of Bomibay. The proposal tor the new city is
based on the recommendations of the Bombay
regional plan prepared by the Regional Plann.
ing Board and the decigsion to locate this town
across the Thana Creek is interlinked with the
Neva Shiva new port which is being estab-
lished on this part of the Jand.

2. In the Annual Plan 1971-72, a provi-
sion of Rs. 1.60 lakhs was sought to be made
by the Maharashtra Government for acquisis
tion of land Lut most part of this provision
could not be spent due to difficultics in the
acquisition of land. A provision of Ra. 1 crore
has been made in the Annual Plan 1972-73
for u similar purpose, Maharashtra Governe
ment, it is reporied, has entrusted the develop-
ment of this town to City and Industrizl De
velopment Corporation set up as an agent
company on its behalf,

3. The details of the project are still in
the proeess of formulation by GIDCO and by
the Mabarmshira Government, inter-alia, de-
cision regarding future economic functions of
the proposed city has yet to be taken nor any
takter plati for the néw town has been fina-

\
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lized. As such, estimate of total investment
that would be involved both in the public and
private sectors has not yet been formulated.

4, While approving Plan provisions for
land acquisition for the proposed town in the
various Annual Plans, Planning Commission
has been advising the Maharashtra Government
to take an overall view of the problem includ~
ing the nced of provision of regional linkages
to the new city and the possible effect of inter-
traffic between the new city and Bombay is~
land as also on the need of long term  investe
ments required thereon. It is understood that
the State Government is giving due considera~
tion o such matters,

5. Regarding concentration of further in-
dustiial growth in the Bombay arca by estabe
fishment of this city, Planning Commission has
also been n correspondence with the Maha«
rashtra Government and from the information
made available by the Statc Government, as
yet no decision on the future economic funce
tions of this citv has been taken but it has
been reported that CIDCO along with its
parallel organisation SICOM is committed to
a policy of balanced urbanisation over the
whole of Maharashtra State. A study on the
industrial location in Maharashtra has been
commissioned by CIDCO with the support of
the State Government. The study will cover
such mattcrs as (a) industrial projects likely to
develop in Maharashira in the next 10-30 years,
(b) to assess the industrial resources and ad-
vantages of different areas in Maharashtra (c)
to examine the infrastructure in the cost of
development of these various arcas, (d) recom-
mend a desirable pattern of industrial location
in the State. Oaly alter this, a decision on the
future function of the new city will be taken.

Formation of Himachal Pradesh Postal
Circle

569. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be plcased to state:

(a) whether Himachal Pradesh in being
considered for the formation of a separate
postal Circle ; and

(b) if sv, the likely date by which the
decision would be taken?

THE MINISTER OF COMMUNICA-
TIONS (SHRI 1I. N. BAHUGUNA): (a)
and (b). The matter is under examunation and
it will take some time hefore a decision is
taken,



147 Writien Anstoers

Goverament Jonrnals Embodying A.I R.
Programmes

570. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state ’

(a) the names of Journals giving All India
Radio Prograrames published by Government;

(b) whether all the regional languages in
which programmes are broadcast have at
least one journal detailing such programmes,

(c) if not, the languages and dialects
which do not have such journals ; and
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(d) whether there is any plan under the
consideration of Government to publish such
journals in these languages and dialects?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. X. GUJRAL):
(a) A statement is attached.

(b) No, Sir,

(c) Kannada, Kashmiri, Malayalam,
Oriya, Punjabi and Sindhi. Thete is also no
scpaiate ptogramme journal for any dialect.

(d) No, Str.

Statement

No. and names of journals giving AIR programmss, published by Government.

1. Home Service :

S, No. Name of the Fournal Language Periodwcity

1. Akashvani (English) English Weekly

2. Akashvani (Hindi) Hind: Fortnightly
3. Awaz Urdu ~—do—
4. Betar Jagat Bengah —do—
5. Akashi Assamese e O
64 Vanoli Tamil —ed O
7. Vani Telugu o~
8. Nabhovani Gujarati —do—

Apart from the above, a fortnightly programme journal in Marathi entitled Nabhovani is
published by the Kesari Malratta Trust of poona with the permission of Government,

I1. External Service :

S. No. Name of the Journal Language Periodicity
1. India Calling English Monthly
2, Azaat Amon-Ul-Hind Arabic Quarterly
3 Lay-Daiga Athan Burmese .
4 Yinidze Sheng Chinese B
5. L’Inde-Vous Parla French [
6. Suara Penghubung Indonesian .
7 Bharat Ko-Vani Nepali —cjo
8. Sadai Hind Persian e ]
9, D, Hind Awaz Pushto e

10, Sautiya India Swahili B

1. Gya~Gar-GiDra Tan Tibetan NPT
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Theft of Copper wire

571. PROF. NARAIN CHAND PARA.
SHAR :
SHRI AMAR NATH CHAWLA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether reports of thefts of copper
wire have been received from various quarters
of the country ;

(b) if so, the number of thefts detected
State-wise during November 1971 to Jume
1972 ;

(c) the action
culprits; and

taken to punish the
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(d) the preventive and remedial measures

proposed to be taken to avoid recurrence of
the same in future ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) Details placed on the table of the
Housc.

(c) All outsides involved in thefts are
prosecuted by the Police.

(d) Action is being taken to tighten up
security measures in conjunction with State
Police Authorities as this is a subject relating
to Law and Order,

Statement

Name of the Circle

No. of copper wire thefts detected
during November, 71 to

June, 72
Postmaster-General Trivandrum 69
» Bangalore 18
” Lucknow . 31
. Patna e 16
» Shillong .. 15
» Hyderabad 1593
» Bombay . 908
» Ahmedabad . 1
» Jaipur 183
» Bhopal . 1089
» Madras . 24
» Calcutta e Nit
» Bhubaneswar 16
" Ambala . 692
Director, P& T Srinagar .es 1
Separate Call for Hill Areas (b) if s, the likelv date by which the

272. PROF. NARAIN CHAND PARA-

SHAR : Will the Minister of PLANNING
be pleased to state 3

© (u‘) whether the Government have decided
et Up & separste cell for the Hilly arens
+ in the Planing Commimjon

cell would start functioning ; and

{c) whether it is proposed to associate
the M.Ps. from the arca with the working of
this cell ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) ¢ (a) Yes, Sir.
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(b) The work which is proposed to be
entrusted to the special cell is already being
done in the appropriate Division of the Planning
Commission. The proposal for the creation
of additional posts for the purpose is awaiting
sanction. As soon as the sanction iy accorded
and appointments are madc to the newly-
created posts, the work will be taken over by
the special ccll,

(e} It is proposed to hold an informal
mecting of the Planning Commission to which
Members of Parliament fiom the Hill areas
will be invited for a preliminary exchange of
views. At this meeting the appropriate
procedure and method of  consultation
between the Planning Commission and the
Members of Parliament for continuous liaison
and review of the problems of the hill aieas
and the progress made towards their solution,
will be considered,
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Objectives outlined in the approach paper
on the Fifth Five Year Plan

575, SHRINARENDRA SINGH : Will the
Minister of PLANNING be pleased to state ¢

(a) whether the policy implications of the
objectives, like the production and distribue
tion of esential items of consumption, out-
lined in the approach paper on the 5th Five
Year Plan, have heen worked out ;

(b) if so, the broad features thereof ; and

(c) if not the date by which these are
likely to be worked out for inclusion in the
5th Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No, Sir.

(b) Does not arise,

(r) Some clear picture about the Fifth
Plan is likely to emarge only by the end of
1973,

Sheikh Abdullah’s statement vegusding
treating of Kashmiris ag in the Case of
of Enst Beugalis

576, SHRI NARENDRA SINGH 1 Wil)
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the Minister of HOME AFFAIRS be pleased
to state ¢

(a) whether Sheikh Abdullah, in a public
meeting at Srinagar, has demanded that
India should treat the Kashmiiis the same
way it was treating the East Bengalis ; and

(b) if 80, Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELRCTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATTON
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMAITINDIRA GANDIII):
(a) Government has sien some press reports
to this cffect.

(b) Government comsiders the 1cported
statement of the Sheikh to be uncalled for
and unrelated to facts. Any comparison
between the two situations is wholly irrclevant.

Exploration of Minerals by Atomi
plosions

Ex-

577. SHRI NARENDRA SINGH :
SHRI PHOOIL. CITAND VERMA:

Will the Minister of ATOMIC! ENERGY
be pleased to state :

(a) whether a study undertaken by ex-
perts of the Atomic Energy Commission has
revealed that India can use a peaceful nuclear
explosion to extract copper and uranium ;
and

(b) whether the economic feasibility of
such an explosion has been studied ; and, if
50, the main features thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER Of
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE  (SHRIMAT1
INDIRA GANDHI): (a) and (b). The
Atomic Energy Commission is studying situae
tions under which peaceful nuclear explosions
carried out underground can be of economic
benefit to India without causing environmental
hazards,

Laglelation to prevent defections from
politicad parties

578, SHRI SOMNATH CHATTER-
JEE 5 Will the Mipister of HOME AFFAIRS
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be pleased to state :

(a) whether Government propose to in-
troduce a Bill in Parliament for preventing
defections from Political parties ; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). While
replying to the debate on the Demand for
grants for the Ministuy of Home Affairs in
the last session, the Piime Minister had
indicated the lines on which the scope of the
legislative proposals to deal with the problem
of defections, which had carlier been discuse
sed with leaders of political parties, was
being expanded. The matter is actively under
consideration of the Government and legisla-
tion will be introduced in Parliament at an
early date.,

Dave Commission of inquiry into charges
of corruption against former Punjab
Ministers

379, SHRI SAT PAL KAPUR : Will
the PRIME MINISTER be pleased to state:

(a) whether the Dave Commission inquir-
ing into the corruption charges against some
of the former Punjab Ministers has com-
pleted the hearing ;

(b) the stage at which the inquiry is at
present ; and

(c) the time-schedule fixed for the Com-
mission to submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENI OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) tn
{c). The Commission appointed to enquire
into certain allegations against certain former
Ministers of the State of Punjab have heard
the parties with reference to some of the
allegations and the enquiry is still in progress.
The Commission has been requested to sub-
mit its report by 31st March, 1973,

Lifting of Care and Scooters in Delhi

580, SHRI SAT PAL KAPUR: Will
the Minister of HOME AFFAIRS be pleased
to state :

{a) the total number of cars and scooters
lifted by the thieves in Delhi during the last
three years year-wise ;
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(b) the number of cars and scooters out
of these which have heen recovered and
handed over to their owners, year-wise ;

(c) the reasons for which the remaming
cars and scooters could not be recovered ,
and

(d) the number of car and scooter thieves
arrested during the last three years, year-wise
and the action taken against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOML AFFAIRS (SHRI
F. H. MOIISIN; :
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Cars Scooters
(b) Years Re- Handed Re- Handed
covered  over covered  over

1969 250 250 199 199
1970 347 347 233 233
1971 425 425 317 317

(c) Despite best efforts made by the
Police, the remaining cars and scooters could
not be recovered as the criminals normally
change the number plates, tamper with the

(a) ZYears Cars Scovters  chassis and enginc numbers of the vehicles
and after forging the documents, dispose
1969 275 278
1970 195 65 them off at distant places
1971 489 515 (d) A stateruent is enclosed.
Statement
Cais/ Persons . Pending|  Pending ,
Years Scooters | arrested Challancd ]Convu ted | Acquitted vial | Inycstigation Discharged
1969 Cars 12 93 24 16 53 —_ 19
Scooters 61 52 19 9 24 — 9
1970 Cars 129 103 17 4 82 4 22
Scooters 79 62 11 9 42 — 17
1971 Cars 133 9 4 1 81 20 27
Scooters 78 54 3 2 49 12 12

Film Council

581. SHRI SATPAL KAPUR : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state ;

(a) whether Government have since set
up a Film Council ; and

(b) if so, the composition thercof and its
functions ?

THE DEPUTY MINISTER IN THL
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) No, Sii,

(b) Does not arise,

Pak. Agents/Spies Arrested in Punjab

582, SHR1 SAT PAL KAPUR : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the total number of Pakistani agents/
spies arrested o far in Punjab since the

hostilities between India and Pakistan in
December, 1971 and  during last three
months ; and

(h) the action taken or proposrd to be
taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Accor-
ding to the information furnished by the Go-
vernment of Punjah, 23 persons were arrested
during the period 3,12.1971 to 30.6.1972 on
suspicion of espionage for Pakistan, of wham
17 were arrested during the last three months.

(b) Cases registered against these persons
arc under investigation.

Provision of PCO at Rajs Garden Faride-
bad

583. SHRI ISHAQE SAMBHALY : will
the Minister of COMMUNICATIONS be
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pleased to state ¢

{a) whether Government have reccived
representation from the residents of Raja
Garden, Old Faridabad (Haryana) for provi-
ding a Public Call Officc there ;

(b) whether some Members of Parliament
including Chief Parliamentary Secretary, Har-
yana also sent representations from time to
time recommending for a Public Call Office ;
and

(¢) if 50, the steps proposcd to be taken ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes, Sir.

(b) Yes, Sir.

(c) Initially one residential premises was
suggested for the P, C. O. This was not
considered suitable on account of its not being
frecly accessible. An allernative location with-
in the premises of the Gurdwara Gopi Colony
suggested by the Vice President of the Gurd-
wara Committee was found suitabic and a
P. G O. sanctioned. ‘The P. C. O. can be
provided as soon as the commercial formalities

including payment of the demand note are
completed.

Memorandum from H. E. L. workers
Association, Hardwar

584. SHRI1 ISHAQE SAMBIIALT : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TLCHNO-
LOGY be pleased to state :

(a) whether Government have received
any memorandum from the Heavy Electricals
Limited Workers Association, Hardwar, dated
the 19th May, 1972 ;

(b) if so, the demands listed therein ;

.(c) whether Government have considered
their demands ; and

(d) if 0 the decision taken theveon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT (SHR] SIDDHESHWAR PRASAD):
(a) Yes, Sir,

(b} The demands arc listed in the states
ment laid on the Table of the House. [Placed
in Library, Sse No. LT.3235/72)

() aod (d). The dewsands have been
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generally discussed with the Union’s represens
tatives, and it has been agreed that negotia-
tions will be held on the demands between the
Mantgement and the representatives of the
Union with a view to arriving at an carly
settiement,
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Utilisation of installed capacity of Tractor
Industry

588. SHRI R. S. PANDEY : Will the Mi-
nister of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether most of the Industrial Units
producing tractors are working below their
installed capacity whereas the demand of
tractors is growing fast in the country ;

(b) whether any concrete steps are propo-
sed to be taken to increase production of
tractors there ; and

(c) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Out of six tractor units ; now in produc-
tion, all except one are presently producing
below their installed capacities. The registra-
tions of orders with tractor dealers show that
there is a marked preference for one particu-
lar make. The current demand for the types
of tractors produced by three of the units is
considerably below their installed capacity and
this is the reason for the low production of
these units.

(b) and (c). Government have given faci-
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lities to the tractor units for import of com=
ponents and raw materials to enable them to
achieve a prodaction of over 40,000 tractors
during the year 1972-73 and this level of
production can be achieved if the tractors can
be sold.

Progress made for establishment of T. V.
stations at Amritsar and Bombay

589. SHRI R. S. PANDEY : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state the progress so
far made to establish Television Stations at

Amritsar and Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):

Amritsar TV Transmitting Station :

Civil works for the project are almost
complete. A 100 metre Television tower has
already been erected. Transmitter, studio and
telecine equipment, which has been ordered
from Japan will be arriving shortly. The
station is expected to be commissioned before
the end of 1972,

Bombay TV Station :

Civil and departmental works are nearly
complete. A 300 metre tower for mounting
TV antenna has been erected. Antenna
installation is in progress. Television studio
and transmitter equipment which have been
installed are under test. The Station is expec=
ted to be commissioned by October. 1972,

Agitated Artistes of Song and Drama
Division of A, L. R.

590. SHRI R. S. PANDEY : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state &

(a) whether the artistes working in the
Song and Drama Division of the All India
Radio have recently resorted to agitation to
press their demands for better service condi-
tions ;

(b) if so, nature of demands ; and

(c) whether Government considered their
demands in the matter has
since been reached ?

and a settlement

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) (a). On 5.7.72. subsequent to
suspension of the some staff artistes of the Song
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and Drama Division, a deputation called on
Deputy Minister, Information and Broadcas.
ting to express their grievances.

(b) The grievances related to working
conditions and to difficulties experienced by
Stafl’ Artists while on tour.

(¢) The grievances have been considered
and action has been taken inter alia to conse
titute a consultative machinery for regular
discussion of mutual problems thal may arise
from time to time between the management
and the employees,
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Contre-State Relations

592, SHRI p, VENKATASUBBAIAH :
SHRI MAHADEEPAK SINGH
SHAKYA .

Will the Miniater of HOME AFFAIRS
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be pleased to state:

(a) the steps taken to improve the Centre-
State relations ; and

(b) the results achieved so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The Adminis-
trative Reforms Commission have clearly
recommended that the piovivions of the
Constitution guverning Centre-State  relations
are adequate for purpose of meeting any
situation or resolving any problem that may
arise in this field. Problems of common inter.
est to the Centre and State as well as differ-
cnces between the Centre and the States are
discussed in formal and informal forums and
harnonious relations are maintained between
the Centre and the States.

Land for Small Car Project in Andhra
Pradesh

593. SHRI P. VENKATASUBBAIAH :
Will the Munister of INDUSI'RIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

{a) whether Andhra Pradesh has offered
3,000 acres of land and ether incentives for
the sctting up of the proposed public sector
small car project in the State ;

{b) whether the offer has been considered ;
and

(c} if s0, with what results ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

{b) and (c). The question of considering
offer< by States of land and other facilities for
this project has not yet arisen, since no deci-
sion has been taken to have a passenger car
project m the public sector.

I T.T, U S A collaboration with
Indian Telephone Industry

594. SHRI SARJOO PANDEY: Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether Government’s attention has
been drawn to the claims recently made by
the representatives of the giant International
Telegraph aud Telephone Corporation of
U. S. A. that its collaboration with India’s
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telephone industry has been and is mutually
satisfactory ; and

{b) whether 1t has also been claimed on
behalf of the Corporation that it has fulfilled its
obligations n supplying know-how and experts
and reached the stage of maximum produc-
tivity forescen in the collaboration ag-
reeraent ?

THL MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a) and
(b). Government have seen the reports in the
ncwspapers, The Government have not recei-
ved any communication from I. T. T., making
such claims.

Demonstration organised by
Budhists in Bombay

Harijan

595, SHRI H. M. PATEL: Will the
Minister of JIOME AFFAIRS be pleased to
state :

(a) whether there was a  demonstration
organiscd by Harijun Buddhists i Bombay
and other parts of Maharashtra on 12th June,
1972; and

(b) if <o, the nature of complaints or
grievances of Harijan Buddhists from Maha-
rashtra and what action, if any has been
taken by the Government of India in thss
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOML AFFAIRS (SHR1
F, II. MOHSIN): (a) and (b). According
to information available, on the 12th June,
1972, morchas to the Council Hall, Bombay
were organised by rival groups of Republican
Party of India and the Bombay Pradesh
Congiess Commutter to protest against alleged
atrocities committed on Neo-Buddhists and
Harijans, Facts arc being asceitamncd from
the State Government in regard to the specific
allegations made and the action taken there-
on by the Statc Government.

Criteria for digsbursement of Central

Assistance to  States  for Plan
Programmes
596. SHRI B. S, BHAURA: Will

the Minister of PLANNING be pleased to
state :

{a) the new eriteria which the Centre
had put before the meeting of the Chief
Ministers for the disbursement of its assis-
tance to the States for Plan programmes;
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(b) the response of the Chief Ministers
on this new proposal ; and

(¢) the final
matter P

decision taken on this

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No new criteria
for the disbursement of Central plan assise
tance were placed betore the meeting of Chief
Ministers (presumably meeting of the Na-
tional Development Council held on May 30
and 31, 1972),

(b) and (c). Do not arise.

Complaints against Delhi Police and
D.D.A.

597. SHRI B, 5. BHAURA: Will the
Minister of HOME AIFAIRS be pleased to
atate 3

(a) whether the Prime Minister had asked
the Home Mimistiy to couvene a high level
mecting to discuss the complaints  against the
Dclhi Police und Delhi Development Autho-
rity:

(b) whether this meeting has been con-
vened; and

{c) if s0, the results thereof ?

THE DLPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. 1L MOHSIN) : (a) to (c). The Prime
Minister did not ask for any such high level
mecting but in her capacity as Home Minister
she 1s constantly in touch with the perfor.
mance by the Delhi Polie and other matters
relating to Delhi.

Amount allotted for housing in Orisss
Qircleof P& T

599. SHIRI CHINTAMANI  PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to state ¢

(a) whether any amouat has heen allotted
to Orissa Circle of Posts and Telegraphs in
1971.72 and 1972.73 for providing housing
facilities for Posts and Telegraphs staff at
Bhubaneswar, Jatni, Khurda, Balugan and
other arcas in the Puri Postal Division; and

(b) 1f su, the broad outlines thereof ?
THE MINISTER OF COMMUNI.

CATIONS (SHRI H. N. BAHUGIINA) ¢
(2) and (b) A sum of Ry, 4,07,000 was
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allotted to Orissa Circle for construction of
quarters at the following stations in 1971-72 :

Bhubaneswar Rs. 3,02,000
Puri Rs. 55,000
Jatni Rs. 50,000

and Rs. 1,36,000 was allotted for the same in
1972-73. No funds were allotted to Balugan,
Khurda and other arcas in the Puri Postal
Division.

A. L. R. Engineers Memo

600, SHRI PHOOL CHAND VERMA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether more than 70 Engineers of
A. I. R. through a memorandum, have de-
manded immediate revision in the rules of
direct recruitment so that their promotion
may not be affected; and

{b) if s0, the broad outlines of the action
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL):
(a) Representations have been received in
this connection.

(h) It has since been decided, after con-
sultation with the U.P.S.C.,, to reduce the
direct recruitment quota to the grades of
Assistant Station Engineer and  Assistant
Engineer in A.LR. from 70% and 807 to 60%
and 409, respectively.

e

12.08 hrs.

RE: EXPUNCTIONS FROM PROCEE-
DINGS

SHRI JYOTIRMOQY BOSU {(Diamond

Harbaur) : It is very clear and specific under

which circumstances you can expunge things,
Mr. Speaker. ‘The rule is very clear,

MR. SPEAKER : If therc is anything
said which is defamatory, I can do it. I think
it was defamatory. You can't give certain
name of a lady without any proof. I think it

is not fair,
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MR. SPEAKER : If somebody speaks
without my permission, if I say it it not rele-
vant, if he still goes on, that will not form
part of the record.

SHRI JYOTIRMOY BOSU : I seck your
protection.

st mEw fagrdt amddy: w=F ¥
HET TFT 28 F MR Sgr ar A9
frran s ?
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SHR1 JYOTIRMOY BOSU : The rule is
very clear. You are obliged to hear me. It
says :

‘If the Speaker is of opinion that
words have been used in debate which
are defamatory or indecent or unparlia-
mentary or undignified, he may, in lus
discretion, order that such words be
expunged.

What was defamatory in what Mr. Kachwai
said ? Don’t misuse that power,

MR. SPEAKER : In the case of car, it
related to the Supreme Court. Mr. Kachwai
went beyond the Supreme Court judgment,
beyond the fixing of prices, That was another
matter. That was not relevant,

SHRI INDRAJIT GUPTA (Alipore) :
Irrelevancy in the procedure can be declared
so by you. You can rule it out as being
irrclevant. But the rule governing expunction
does not say anything about irrelevancy, You
can rule out sumething as being i:relevant.

SHRI JYOTIRMOY BOSU : Let us set
our ideas right. Here is this outstanding rule
book ; here is this particular rule on the
statute book. Irrelevant speeches cannot be
expunged by you . ..

MR. SPEAKER : Why not ?

SHRIATAL BIHARI VAJPAYEE : From
the other side quite a lot of irrclevant things
were spoken on the Simla Pact which were
not expunged by you.

weaw Wit @ fawar di oWy
A AT Y AH § ?

SHRI JYOTIRMOY BOSU : That was
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[Shri Jyotirmoy Bosu]
not irrelevant because it came from a cong-

ress member.

MR. SPEAKER : If hon, Members sudd-
enly bring in the name of a certain lady. how
is that to be permitted here ? They could
have just said ‘a lady’.

SHRI S. A. SHAMIM (Srinagar) : I
would like to know whether there is not any
difference hetween irrelevancy and a thing
which is unparliamentary.

SHRI SHYAMNANDAN  MISHRA
(Begusarai) : The power of expunction must
be used only in the last resort. You have to
conform to certain rules that have been laid
down. Kindly see the rules. If the power of
expunction is going to be used for enforcing
your order in any context, I think that that is
not a proper use of the power of expunction.
We can point out instances of irrelevancy
here ; here was the hon’ble Member, Shri
Shashi Bhushan, who made a whole speech
about Coca-Cola and all that,
has been taken out . . .

and nothing

MR. SPEAKER : What was wrong about
it ?

SHRI SHYAMNANDAN MISHRA : It
discriminates between Member and Member.
In regard to the attack on the Jan Sangh
office, Shri Shashi Bhushan made a whole
statement on it, but you were not pleased to
expunge it. After all, the power of expunction
cannot be used in the manner that you have
been pleased to use it.

SHRI JYOTIRMOY BOSU : I move
that what Shri Hukam Chand Kachwai has
said be put on record. I move on the floor
of the House that what has been expunged be
put on record. You are acting outside your
jurisdiction.

MR. SPEAKER : It is the
discretion.

Speaker’s

SHRI JYOTIRMOY BOSU : You are
exceeding your authoerity.

DR. KAILAS (Bombay South) : You did
not allow Shri Hukam Chand Kachwai to
speak, and yet he went on speaking in spite
of your order and hence you had to say that
nothing will go on record.

MR. SPEAKER : Shri Jyotirmoy Bosu
cannot move anything here. It is the Speaker’s
decision. When I stop a Member but he
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persists in speaking, I have to say that his
observations will not go on record, because he
is defying the Chair. That was why I did
not allow it to go on record. (Interruptions)

SHRI JYOTIRMOY BOSU
cannot expunge it. . .

: But you

MR. SPEAKER : If this is going to be
the attitude of Members, it is really very
difficult for me to pull on.

SHRI S. A. SHAMIM : What is not
coming on record is different from what has
come on record and what is then expunged.

MR. SPEAKER : I were to permit it,
then it would mean that any Member can
mention any person’s name and mention any
bad thing about any person. After all, those
persons also have their own rights.

SHRI ATAL BIHARI VAJPAYEE : You
have the authority to disallow any question,
but you had allowed a particular supple-
mentary question. . , . .

MR. SPEAKER : Why does he go on
persisting  after I disallowed the
question ?

SHRI ATAL BIHARI VAJPAYEE : May
I make a submission ? You had allowed a

supplementary question, and that was replied
to by the hon. Minister.

have

MR. SPEAKER : Whatever question has
been allowed and whatever answer has been
given will stand on the record.

SHRI ATAL BIHARI VAJPAYEE : I
can understand your disallowing a question,
but you cannot say that nothing will be taken
down. That is not the way in which the
Chair can function.

DR. KAILAS : The Speaker had refused

permission to him, and he did not allow him
to speak,

MR. SPEAKER : When I have disallowed
it will not be on record. . ... .

SHRI SHYAMNANDAN MISHRA : If
the power of expunction is going to be used
in this manner. . ..

SHRI JYOTIRMOY BOSU : I want
this to go on record that if you decide finally
to expunge what Shri Hukam Chand Kachwai
has said in the context of rule 380, you are
exceeding your jurisdiction and acting without
authority.
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DR. KAILAS : That rule cannot be
quoted here, b the Speaker had dis-
allowed him and he persistedd in speaking

which cannot go on record.

SHRI JYOTIRMOY BOSU: You can
expunge what 1 have said also, if you like.

SHRI S. A, SHAMIM : May I make a
submission ? When you order that nothing
will be on record, that means that nothing is on
the recotd, but expunging means something
which has gone on record is being ordered to
be expunged. Here is the difference. If you say
that in this case nothing will be recorded, we
have no objection to that, but something
having been recorded and then being ordered
to be expunged is a different matter.

MR. SPEAKER: So long as I had not
stopped lim, befuie that, everything will be
on record. But if he goes on dJefying, and if
I say that he should sit down and 1 do not
allow him, then if he goes on after that, then
1 say that it should not go on record.

SHRI JYOTIRMOY BOSU : You can-
not havea dictatorial rule under the Speaker’s
powers.

SHRI PILOO MODY (Godhra) : I have
a submission to make, On this business of
expunging, as you know, in the past also, 1
have always been against it. I do not think
that these powers of expunction should be used
so arbitrarily.

MR. SPEAKER : I agree to that,

SHRI PILOO MODY : The only things
that can be expunged from the records are things
that are unparliamentary, not necessarily things
that you may consider as irrelevant. Now, in
the present circumstances, I do not know what
has happened, because: I came in late. 1 know
that this Parliament always considers anybody
speaking the truth as being very funny. But
the fact of the matter is that I do not know
what the discussion is going on about. How-
ever, I have felt very strongly about this
particular subject, and I have raised it several
times with you, Prom what I understand, from
what you have just said, I think it was irrele-

vant and that was why you had it expunged
from the record,

MR. SPEAKER: No, no.

SHRI PILOO MODY + At any rate, that

4 what my side says, (Mwrrwptiens). Their
tide is irrclevant most of the time {Interrupe

tions). Therefore, I suggest that you order

ths Reporters to reintroduce those remarks
on to the record.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : On a point of order.

MR. SPEAKAR: The position is very
clear.

SHRI CHINTAMANI PANIGRAHI:
Shri Piloo Mody said something to the effect

that anybody who speaks in this House appears
funny.

SHRI PILOO MODY: I do not think

Shri Panigrahi has yet realised that it was a
direct aspersion on him.

MR. SPEAKER : When a member asks
a question and I allow it, it is answered and
that will go on record. But when he puts
another question and I tell him it is irrclevant,
he should stop, because it is not relevant. But
if he goes on defying the rules —thereis a defi-
nite rule on this—he may order him to discons
tinue, and after that whatever he is not pers
mitted to speak, whatever he speaks after that
will not form part of the record. This is the
procedure  we have been  following in this
House since many years.

SHRI SHYAMNANDAN MISHRA :
Which is the rule ?

MR. SPEAKER: “The Speaker, after
having called the attention of the House
to the conduct of a member who
persists in  irrelevance or in tedious re-
petition either of his own argnments
or of the arguments used by other
members in debate, may direct him to
discontinue his speech”.

After that direction, if he speaks, nothing
goes vn record.

SHRI PILOO MODY : We wanttherule.
MR. SPEAKER : This is the rule.

SHRI PILOO MODY : There is nothing
in the rule which says that nothing will go on
record.

MR. SPEAKER : After I ask the member
to discontinue, if he goes on, it will not form
part of the record.

SHRI PILOO MODY : That is not what
the book says, nor what the rule says. This is
just one interpretation of the rule.
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MR. SPEAKER : Do you think that after
the Speaker says that he should discontinue,
if he continues, what he says should go on
record ?

SHRI PILOO MODY : You can ask the
member to lcave. You have all the powers.
You can shut down Parliament You can
reopen Parliament. You can stop people.
But I do not think you should tamper with
the record.

SHRI JYOTIRMOY BOSU: I refer to
rule 350,

MR. SPEAKER : What are you doing?
These are the accepted rules.

SHRI JYOTIRMOY BOSU: Where arc
your powcrs?

“The Speaker, after  having called
the attention of the House to the conduct
of a member who petsists in  irrelevance
or in tedious repetition either of his own
arguments or of the arguments used by
other members in debate, may direct him
to discontinue his speech”.

Where is your power to expunge what he
has already saxd ?

MR. SPEAKER: If any member who is
not called or who is asked to discontinue,
goes on speaking, it does not go on record.

SHRI SIHYAMNANDAN MISHRA:
Where isit mentioned ?

MR. SPEAKER : Secing how they behave
sometimes, if I say that he should discoutinue
and still he goes on saying what he likes, there
is no power in the hands of the Chaii ?

Now Call attention motion.
SHRI SHYAMNANDAN MISHRA: rose—

MR. SPEAKER : I am sorry. I expected
a much better understanding from him.

SHRI SHYAMNANDAN MISHRA : My
submission is this. Your power to ask a mem-
ber to discontinue is not synonymous with
your power to expunge the proceedings,

MR. SPEAKER : Only the observation of
the member who speaks with my permission
will go on record. A member should speak
with the permission of the Speaker. {tell
you this finally.
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SHRI PILOO MODY : I am naw secking
your permission,

MR. SPEAKER: You are holding the
House to ransom.

SHRI HARI KISHORE SINGH (Pupri):
I fully appreciate the concetn of Mr. Jyotir-
moy Bowu and Mr. Kachwai.

MR. SPEAKER : You have no permission
to speak. (Mnterruption) I am sorry I do not
allow anybody. I am moving on to the next
item.

ot JOH AR WYATT (GRAT) © oA
agv, aray gF aqaft & A qm @
Y agafs & F warg qar oar ) w7
HEEg 7 A qavq fem I 97 4 Aqrw
qar a1 | &t W o F war fe gy
TIC FA w7 59187 399 #fq w7 faar
a1 @t fer quta welr & gF o oy
arzaq fear vm, oo fad 300 owy
yfa qyma § add &

qerw AP : AT q3 gy XY
ATAEY gATAT AN A

12.22 hrs.

AALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Rrportep Burnmc Arwve or Tenx Harijans
IN  Macraariva ViLLAGE oF MORADABAD
Dssrriar v U, P,

SHRI HARI SINGH (Khurja) : I call
the attention of the Minister of Home Affairs
to the fullowing matter of urgent public impor-
tance and request that he may make a state-
ment thereon :

‘Reported recent incident of burning
alive of ten Harjjan women and children
in Machhariya village of Moradabad
District in U, P.

SHRI NAWAL KISHORE SHARMA
(Dausa) : Sir, before the Minister makes his
statement, may 1 submit that the statement
is not complete, The Government says that
they are collecting the information. My
submission is that the statement may be defer-
red to a futare date.
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MR. SPEAKER : Let me listen tothe
t by the Minister first,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : What he said cannot form part
of the record.

MR. SPEAKER : He said it was a point
of order. So, I allowed.

SHRI ATAL BIHARI VAJPAYEE : No,
Sir.

reqer wgvew ¢ AT AE qoEt ¢ fF
forar grer aiiorT g AT & AL
gt &1 s oY Y qrgy @gT AvEar
Arfga 1+ ore o SfreY &, swe g Ay
TIY Ao A ANAT | I WO A
fiF g qvg ¥ w1H FAM

ot A faw (dgEeng) : ag
TRATH §F T7% FHIT |

srega WY ¢ QAT AT W A
aF, & ft aff grew 1 (svaem)
qAAE &g A, K9 wgRAr aigdr @
HET AVFT qaT 74 T Y AT

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND IN
THE DEPARTMENI OF PERSONNEL
(SHRI RAM NIWAS MIRDIIA): Sir, Govern-
ment have seen press reports 1cgarding this
matter. Inquirics were made from the Govern-
ment of Uttar Pradesh. The State Govern-
ment have no information so far of any such
occurrence. They are making further inquiries
in this regard. A statement will be laid on
the Table of the House on receipt of a report
from the State Government.

R o o W (717F) : wemm
wIzq, Y sqaTAT KT WA F 4 AR AY
Foed fear g Wl Y 7 anlt, g
1€ aweq A 81 Az qIwAT ATA
FOY IF g TGN g qATAT AT R
afew 15 faar agd ga wamar swar & 4

oft gen W weEw (1) : oW
wgIAT v fer o gam &

ot wve @e ¥ 7 g FATER W
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EFT A A YT 7 IaT A2 & gE-
AT &Y ST 9 FAT H UST IZ AT §
grfa w3qT w7 wRA ¥ 9gd qF
AT WY TN AFPEIL &V ST iy
gt 1 Y7 e ArAFTd g Y wfr ot
ot zad fa¥ aww & a1 =fa¥ ar
Ffam o9 & W@ W ¥ AvE ¥
gury %% &1 fr w3 A9 svrsrd
T @Y I §F9 & w97 @ fon
arpm a5 wfaer & fad aga & =
g

qeae WP T A1 qENT HWwA
XL ur fea g w2 T uw
agY afer. owrg, g9 g & wAW §
us fovse dwv am o fafex &
qre qg¥ AT § 1 fafreee & o @
aRT AT ...

=t aefag Arcwor aig (MvEgr) ¢
gory o, I T fauma qwr ¥ g
o R CLRAR LT o

woq AEE ¢ AT 1 WO zTHa
FatraT & wu S amr fare
gAT g, T E ol famz R & s

AT AT A FAET gvEear F7 |
Let it he postponed for sometime, let the reply
camne.

ot sz fagrd atwdwt : srsqer ot
7 F & fax o ffag

g
g

it gt fag : o o, anft W ot
%Y qesT Q71 4@ g T & fagrn w9
Q& GEET AT ATT Aq FAH! W1 A7 |

weqw wHET ;. 99, T faw am
| & |

&t wzw fagrQ aroddy : o1y, am
fet qga 1A & | THAS NG §, YUIAT
gy Ao 21 wmarow fom & gaar
gt A FT Ay 7

weqw wReT : qAAT §5EST £ A
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[sreaer wEaw ]
T afl &, T N g srerd adt
i MNaggrri@EaHI@EN
g R ema Hqw, am f@
3w AIfsY, S qX TR W@ T
T QT ¥ §G WA L AL A ATIHY
AT BIET AT 1 F AT Ay §
&t w7, A v ar gt fe ad
T arr @ e gamr adf arhy @ @
firet YT & FYfan s s w1 AT
e FT A |

ot @to fto A7 : @At & fAy

W

ot gey qi® (areiigr ) ;o oA,
HvIRTEE g8t ¥ g AL &1 a7 weN oA
gl & gro THo I THo o § AN
3 ggr feafg o1 gar @or @wy €
afad g1 9T A FE AfFd s
FET AT A 7 T T A

MR. SPEAKER : Those who have given
the names on the call attention motion, please
give them a chance. I think this should be
postponed to,

SHRI B. P. MAURYA : To Monday.

MR. SPEAKER : Monday or Tucsday,
after the information comes. If the infor-
mation comes carlier, 1 shall fix it up earlier,
but not before that.

oft gy i€ : wea oY, THATC F
7 @ifay | AT 95 §gF W @
T |

woqw wgR : WA ¥ & fad
TAHT Qe T fegr mar 1 (vqwwrr)
% o vg < § o awe gEAT ar oy
at grFaT A @ A A s g
STy &Y f6T oy mewtg A oW W
A BTY TIEY FELT W H I9 q5
gar A aedr @ e et RAwrT w
g YEAANT WA ST 79T AT

ot guEe wewelt ( awdEr )
weny A, g 90 welgdd o
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AT § ) guErarg agt & 100 dw
TR "t fo mwo AT qHo Po
AT @ Ao & ¥y aww §F aff s
& smaard gifaa £ § AT o *q¥
W@ | A YA A A A A
fafee & aom sl FART ¥
gifes &7 a8 ¥ go dro F W
fafazzz At g %3 ¥ f1 ag Fowev @
9g FT AR q99 |

AL ATE AT AF BT BT I T
q 98 ¥ IAHT a0 A9 § 1 @w
|1ga, Y 97 7T & R PraeT e
NEr gz @z waddz F fow F ¢ qR
ar w5 ¢ fy argeay ot A1 3w oA
Q& SARITATT AT |

. (&b,,a' ) dlg._\lm él&u! d,&j
d“';’éh..z*j’g Lt &2 =Koy US|
e oo 2l sbfolye =2 alolan K
ot ol el - et ey (B b ges
San ghe (B0 SRy B (i
O &y Jola d)!ﬁla‘. &8 U} Ot Ut
Bl gy 2 2 Uy 0 s 2y W)
Efepld Hay S sy 95 ol &
gyt dhuf Jolo o
o RIS yy &S g KK &S oS yhunho py
-t 55 5 sy

< Ry g Ty sy 53 pwela S
~ealo yKuwl = gan ik by ,‘JLS Ry
"R e pu'-‘-; & &“—‘iﬁ“‘”‘ Enpia]
o 9y Low o] 8 2 S8 e
[- 8T ydemWd] 9 o gra

12.30 hre. T
PAPERS LAID ON THE TABLE

StaTement re Intropucrtion of PIN Cops
FOR DELIVERY OF LETTERS AND NOTIFIIATIONS
unper Inoian TeLrcrarg Aoy

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : 1 beg
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to lay on the Table ;

(1) A statement (Hindi and English versions)
regarding introduction of PIN Code for
delivery  of letters. [Placed in Library.
See No. LT-3217/72. )

(2) (i) A cupy each of the following Notifi-
cations (Hindi and English veisions)
under sub-scction (5) of section 7 of
the Indian Telegragh Act, 1885 : —

(a

~

The Indian Telegragh (First Amend-
ment) Rules, 1972 published in Noti-
fication No. (i 8. R. 4lf in Gazette
of India dated the Ist April, 1972,

(b

~

‘The Indian Telegraph (Third Amend-
ment) Rules, 1972 published in Noti-
firation No. G. S. R. 280(E) in
Gazette of India dated the 1uth May,
1972,

(¢) The Indian ‘Tclegraph  (Fourth
Amendment) Rules, 1972, published
in Notification No. G. . R. 305 (E)
in Gazette of India dated the 7th
June, 1972,

(d) The Indian Telegiagh (Fifth Amend-
ment) Rules, 1972, published in Noti-
fication No. G. 8. R. 78] in Gazette
of India dated the 24th June, 1972.

[Placed in Library, See No. LT.3218/72 1.

(ii) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the Notification mentioned at
(a) above. [ Placed in Library. See
No. LT-3218/72 1.

NormcaTion UNDER ALt-InmiA  Services Act

THE MINISTER OF STATE IN THD
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PFRSONNEL
(SHRI RAM NIWAS MIRDHA) : I beg to
lay on the Table ;

‘1) A copy each of the following Notifica-
tiona (Hindi and English versions) under
subgection {2) of scction 3 of the
ANl India Services Act, 1951 :—

() The Indian Administrative Service

{(Fixation of Cadre Strength) Fourth

t Regulations, 1972, pub-

folied in Notification No. G. 8. R.

J0I(E) in Gazette of India dated the
29th May, 1972,

(i) The Seventh Amendment of 1972 to
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the Indian Administrative Service
(Pay) Rules, 1954, published in Noti-
fication No. G. S. R. 302(E) in
Gazette ol India dated the 29th May,
1972,

(iii) The All India Services (Study Leave}
Amendment Regulations, 1971, pub~
lished in Notification No. G. S. R.
666 in Gazeste of India dated the
10th june, 1972,

(iv) The Indian Administrative Service
(Probationer’s Final Examination)
Scecond Amendment Regulations, 1972
published in Notification No. G 8. R.
667 in Gazette of India dated the
10th June, 1972,

fv) The Indian Forest Scrvice (Probation)
Amendment Rules, 1972, published
in Notification No. G S. R. 695 in

Gazette of India dated the 10th June,
1972,

[Placed in Library. See No. LT-3219/72).

(2) A copy of the Arms (\mendment) Rules,
1972 (Hindi and English versions) pub-
lished in Notification No. G. d. R, 590
in Gazette of India dated the 20th May,
1972, under sub-section (3) of section 44
of Arms Act, 1939, {Placed in Librarv.
See No. LT-3220/72 J.

Notrications unper ALy INpia Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : 1 beg to lay on the Table a
copy each of the following Notifications
(Hindi and Finglish versions) under sub-sec-
tion (2) of section 3 of the All India Scrvices
Act 1951 : —

(1) The Indian Police Service (Fixation of
Cadre  Streugth)  Third Amendment
Regulations, 1972, published in Notifica-
tion No. G. § R. 59 in Gazette of
India dated the 20th May, 1972,

(2) 'The Third Amendment of 1972 to the
Indian Police Srrvice (Pav) Rules, 1954,
published in  Natification No. G. 8. R.
597 in Gazette of India dated the 20th
May, 1972,

[Placed in Library. See No. L1-3221/72].
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12-31% hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FrereeNnrn Report

SHRI G. G. SWELL (Autonomous Dis-
tricts) : I beg to present the Fifteenth Report
of the Committee on Private Members’ Bills
and Resolutions.

12.32 brs.

RE : MOTION UNDER RULE 377
(Query)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I had given notice and your
Sccretariat has informed me that the matter
is under study.

MR. SPEAKER : 1 was coming to the
House when it rcached me. T have not seen
it.

SHRI JYOTIRMOY BOSU : It isa very
simple question.

MR. SPEAKER : Why do you involve
yourself into arguments with the Chair ? You
send some notice which is much later than
the time fixed.

SHRI JYOTIRMOY BOSU : No. T beg
your pardon.

MR. SPEAKER : It came late. Let me
see it. You are forcing yourself on me.

SHRI JYOTIRMOY BOSU : May I
make a submission ?

MR. SPEAKER : I have not allowed
you yet.

SHRI JYOTIRMOY BOSU : Rule 377
is a drop in the ocean of rights for us. We
can raisc a matter which is not a point of
order but which we feel it is important to

raise.

MR. SPEAKER : Iam not going to
allow it unless 1 sec what you have written
to me. I have not yet seen it. It came to me
when 1 was preparing to come to the House.

SHR! JYOTIRMOY BOSIJ :
ciate it.

MR. SPEAKER : Prof. Dandavate.

1 appre-
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PROF. MADHU DANDAVATE (Raja-

pur) : I am not raising that issuc today

because enquiries are going on.

MR. SPEAKER : Moreover, I studied it
again after you left me, and still 1 am in
doubt whether this is not a State matter,
I will examine it in the meanwhile. You
should also see¢ me later on.

12.34 hrs. ,

COKING COAL MINES (NATIONALISA-
TION]) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF STLEL AND MINES
(SHRI SHAHNAWAZ KIHAN) : I beg to

move® :

“That the Bill to provide for the
acquisition and transfer of the right, title
and intcrest of  the owners ol the coking
coal mines specified in the First Scliedule,
and the right, title and interest of the
owners of such coke oven plants as are in
or abiout the said coking coal mines with a
view to icorganising and reconstiucting
such mines and plants for the purpose of
protecting, conserving and  prompting
scientific development of the resourees of
coking coal necded to meet the growing
requirements of the iron and steel indus-
try andd for matters connected therewith
or incidental thereto, be taken into consi-
deration.”

Hon. Members may recall that the
House had passed the Coking Coal Mines
(Emergency  Provisions) Act, 1971  which
provided for the raking over, in public interest,
the coking coal mines{coke oven plants pend-
ing nationalisation of the mines/plants with
effect from October 17, 1971, The Coking
Coal Mines (Nationalisation) Bill, 1972 which
has been iutroduced in the Lok Sabha on
31.7.72 secks to complete the process of
nationalisation of coking coal mines/coke oven
plants by providing for the acquisition of the
right, title and the interest of the owners
thereof.

It iy about nine months since the manage-
ment of the coking coal mines/plants has
been in the hands of the Govt. During this
period the Government have made an nssess-
ment of the working of the 214 coking coal
mines and 12 coke oven plants and also finali-
sed the heavy and complicated work involved

*Moved with the recommendation of the President.
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in evaluating the assets of the mines/plants
scattered over a large area. As such the Bill
could not be introduced earlier.

Soon after the taking over of the manage-
ment of the mines/plants the Government
constituted five teams of Cost Accountants
with personnel drawn from the Ministry of
Finance and the Finance Department of
the N. M. D. C. to evaluate the asscts of
the mines/plants.

Three teams of civil, electrical and
mechanical engineers from N (. D. C. who
are operating coal mines also deputed for
evaluating the asscts of those mines/plants
For the purpose of coordinating all this work,
the Department of Mines appointed on Offi-
cer on Special Duty who had special know-
ledge of this subject from his previous posting
as the Chief Cost Accounts Officer in the
Ministry of Finance. The teams of Cost
Accountants and the teams of engineers were
provided with the requisite data for a proper
evaluation of the asset. The evaluation
of the assets and the procedure adoptod for
arriving at the amounts were also scen by the
Ministry of Finance (Depattment of Expen-
diture). An overall consideration was kept in
mind that in this process there was no over
estimation of the vahie of the assets to the
detriment of the national interest while at the
same time the amount ariived at was fair and
not illusory.

The Rill specifies the amounts that are
proposed to be paid to the owners of the
mines/plants. The amount is proposed to be
paid in cash and is to be disbursed through
a Commissioner of Payments.

Members may be aware that coking coal
production has heen falling since 1969-70 due
to factors like chronic shortage of wagons,
fall in demand and shortage of sand for
stowing etc. We hope that with improvement
in wagon suppy and commissioning of the
Bokaro Steel Plant there will be a spurt in the
demand for coking coal and BCC will be in a
position to step up its production in the near
future,

At the time of take over there were only
70,000 workers on the regular rolis of the
erstwhile coking coal mines/coke oven plant
and a larger number of them continued to be
paid on vouchers and work under various
contractors. 'The Government can take pride
in the fact that Bharat Coking Coal has now
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brought the majority of such contract labour
who were regularly working in the mines on the
rolls of Bharat Coking Coal and they are now
endtled to pay scales and other benefits a3
laid down under the Wage Board. The total
number of such regular cmployees has thus
gone up to about 1,15,000.

Immediately after the take over, the 214
coking coal mines werec brought under 24
groups and each group was placed under a
custodian, It was found that there were
several small mines which would be unecono-
mic and would not conveniently lend to
scientific mining for increased output. A
Planning Cell has now been set up in Bharat
Coking Coal,

Substantial  increase in  production
from the mines in Jharia i possible only
after their reconstruction and reorganisation
is taken up and completed in a scientific
manner. The feasibility report for this s
proposed to be drawn up with the help of
technical experts from Poland. An agieement
has been finalised between Bharat Coking
Conl Ltd. and KOPEX of Poland in this
regard. Effective steps to reorganise the
mines can be taken only after the enactment
of this Bill which will authoiise Government
to change the present identity of the mines

I commend this Bill to the House and
request that it be taken into consideration.

Sir I move.

MR. SPEAKFR : Motion moved :

“That the Bill to provide for the ac-
quisition and transfer of the 1ight, title and
interest of the owners of the coking coal
mines specified in the Firt Schedule, and
the right, title and interest of the owners
of such coke oven plants as are in or about
the said coking coal mines with a
view to reoryanising and reconstructing
such mines and plants for the purpose of
protecting, conserving and  promoting
scientific development of the resources of
coking coal needed to meet the growing
requirements of the iron and steel industry
and for matters connected therewith or
incidental thereto, be taken into conside-
ration.”

There is one amendment by Shri M. C.
Daga. Is he moving it ?

SHRI M. C. DAGA (Pali) : Yes, Sir. I
beg to move ¢
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{Shri M. C. Daga]

“That the Bill to provide for the
acquisition and transfer of the right, title
and interest of the owners of the coking
coal mines specified in the First Schedule,
and the right, title and interest of the
owners of such coke oven plants as are in
or about the said coking coal mines with
a view to reorganising and reconstiucting
such mines and plants for the purpose of
protecting, coserving and promoting scien-
tific development of the resources of cok-
ing coal nceded to meet the growing
requirements of the iron and steel industry
and for matters connected therewith or
incidental thereto, be referred to a Select
Committee consisting of Y members, namely
Shri Arvind Netain, Shri S. M. Banerjee,
Shri §. Mohan Kumaramangalam, Shri
Vikram Mahajan, Siuzi Kartik Oraon,
Shri Damodar Pandey, Dr, Laxminarayan
Pandeya, Shri R. N. Sharma and Shri
S. N. Singh with instructions to report by
the first day of the next session.” (1)

SHRI SOMNATH  CHATTERJEE
(Burdwan) : Sir, I welcome this Bill in so far
as it secks to nationalise the coking coal mines
and coke oven plants which play a very vital
role in our country’s econosny. The collieries,
specially the coking coal mines under the pri-
vate management have become the playground
of capitalist malpractices. There have been
considerable experience that these private
industrialists had indulged in slaughter min-
ing, failed to take advantage of the technolo-
gical developments that have been  taking
place in the mining industry, indulged in large-
scale manipulation of books and accounts,
showing lesser sales and production, showing
larger expenses including  preparation of list
of fictitious employees and carrying on clan-
destine sales and thereby denying the State
of its reasonable revenues and the workers of
their legitimate dues. These deficiencies and
malpractices have been found to appear also
in the non-coking coal mining industry and
s0 we do nat see any reason why the non-
coking coal mines should be kept out of the
ambit of the present Bill.

We are wedded to the policy that all the
means of production, sprcially of vital and
essential commodities should be under the
public ownership and control, At the same
time, we want the nationalised undertakings
to be properly managed and this should be
run for the benefit of the public. We do not
want nationalisation as an end in itself.
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Unfortunately, there have been disquicting
reports and I shall be very happy if the
Minister allays our fears and apprchensions
by assuring us that the information which we
have got is not correct——that since the take
over of the management last year there has
been considerable fall in production of coal
fiom the collieries. It is also our information,
and again I shall be verv happy to be correc-
ted by the Minister, that the expenses for
running these collieries have increased by
leaps and bounds and there have been admi-
nistrative Dbottlenecks hampering production
and distribution of coal. We do not want the
malpractices of private owners to be replaced
by burecaucralic inefficiency or public evils
like corruption and favouritism. As the pri-
vate loot should be ruthlessly dealt with by
the government, we should also see that
public plunder and burcaucratic inefficiency
are 1uthlessly dealt with. We want the nati-
onalised collieries and the coke oven plants to
be run properly and efliciently under public
management and we want to ensure that they
do not become the playground of inefficiency
of bureaucracy or of political interests. I
would request the Minister to see that these
collierics and the cokc oven plants are put
under proper management. Techunical person«
nel with managerial capability should be put
in-charge of thege undertakings because, after
all, technology is making counsiderable strides
and we should keep pace with technological
developments.

On a previous occasion, 1 have referred
to some of the activities of some officers of
one of the public undertakings and Mr.
Moban Kumaramangalam had said that it
was unfair to criticise them. Instead of drume-
beating the supposed sacrifices made by the
officers, I would request the Minister to keep
a strirt and constant vigil on the functioning
of the public sector undertakings so that the
people of this country, the general masses of
the country, who have been deprived for s0
long should get the real benefit out of natie
onalisation and that their faith in socialism
may not be shaken. I would request the
Minister not to think that they have got
super-men in their set-up and that by putting
one person in-charge of the entire national-
ised undertaking, they éannot seek to achitve
wonder. Therefore, there has to be proper
management of the industrial undertakings
which are being taken over and proper persons
should be put inscharge of them with suitable
qualifications.
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There are some of the provisions in the
Bill which require clote scrutiny and some of
them require modification. The first aspect to
which 1 wish to draw the attention of the
hon. Minister is the provision for payment of
what is described as “amunt” 1n clause 10
and clause 11 of the Bill The Minister in his
introductory speech referied to some proce-
dure having been evolved for qualific ation of
this amount. We do not have the details of
the procedure. I do not want to make the
fixation of amount a justiceable issue after
the amendment of the Canstitution, But the
Parliament should be taken into confidence
and the people should be awwed thata
proper method or a proper procedure
for qualification of amount has in
fact, been adopted and followed. Merely
making a vague reference that they have
adopted a particular procedure after taking
into consideration the views of some cost
accountants or chartered accountants or some
Ministry officials does not satisfy us.

If you will kindly look at the First Sche-
dule of the Rill, we find quite substantial
amounts have heen awarded to many of the
collicries, coal companics. What 18 the basis ?
We want to know whether some concerns
which have not been properly managing the
affairs have been kept on the same footing as
those concerns which have been looking after
collieries propeily. There are many conceins
which may not have declared dividends for
years. There are many concerns which may
have been showing fictitious losses. How are
they being treated ? Are they heing treated
on the same footing as those well-run con-
cerns which have made proper development
and progress ? There are some concerns
which have been looking afier the collieries
propeily and running them properly. We
want to be told ahout it very clearly and
with greater details. What is the basis for
the quantification of the amount ? We want
to be sure that there has not been any
weightage given in favour of any particular
owner and that a proper and due considera-
tion has been given to this very important
aspect.

After the amendment of the Constitution,
this has become outside the purview of the
courts’ jurisdiction. Nobody can challenge
the fixation of amount on account of inade-
quacy or impropricty. Therefore, we want
to know the basis with greater details, not a
vague reference which has been made so far
a8 the Gxation of the amout is concerned.
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Then, I come to clause 9 of the Bill which
deals with a very important matter concerning
lIabour, If you will kindly look at it, 1t says
that the Central Government is not tu be
liable for prior liabilities. These prior habili.
ties include liabilities for wages, bonus,
provident fund, pension, gratuity, etc. On the
appointed  day, that iv 1st May, 1972 or the
date on which the Bill reccives the assent of
the President and comes into force, there may
be outstanding arrears or outstanding amounts
on account of wages, provident fund, bonus,
pension, gratuity, ete. Provision has been ex-
pressely made that the wotkers have to run after
their previous owners or managers to 1ecover
their just dues and Government will take over
the undertakings without any liability to pay
off arrears of wages, provident fund, gratuity,
pension, etc. By this the companies aic getting
the benefit. Why should they  poor employees
suffer ? If the wages are in  arrears, if the
bonus is in arrears, sf they have to get
provident fund amount, pension, etc. Why
should they run after the former owners P
Nobody knows what they will do with the
monry because they will be paid in cash and
they may spirit awav the amount, nobody
may be able to catch them. The hon. Minisier
may refer us to Clause 23, Clause 23 says
that the moneys due as wages, salaries, ctc,
may be deducted from the total amount
payable. But, before that, the entire pro-
cedute, the long, time-consuming pocedure
of fixing the amount payable to the dufferent
pasons has to be gone thioueh under the
other provisions of this Bill, and this is bound
to take along time. Suppese on the date the
management is taken over by the Government,
the labourers satisfy the custodian or the
officer«in-charge that these are the amounts
outstanding, why should they be made to
prove that bhefore the Commissioner and be
asked to go through the entirte gamut of
procedure before making their claims to the

Jovernment which will deduct the amount
from the amount pavable ? Why should it
not be that Government itself takes up the
liability, the statutory lisbility of payment of
thiese dues and deduct these from the amounts
payable to them ? Qur submission 13 that
these liabilitics should be made the habilities
of the Government and to that extent we
have suggestrd an amendment to Clause 9
itself, namely, that these people should not
be left to the mercy of their old employers.

Similarly, under Clause 9 (2) (b). with
regard to awards, etc., the Central Governe
ment is not taking any responsibility, although
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the title to the collieries will be vested in the
Government,

The next Clause to which 1 wish 0
draw thc attention of the hon, Minister is
Clause 17. Clause 17 provides for continua-
tion of the cmployment of workmen within
the meaning of the TIndustrial Disputes Act
under the Government after nationalisation.
But 1t provides that, in such cases, their em-
ployment will be continued until it is termina-
ted or until the remuneration, terms and
conditions of empluoyment are duly altered by
the Central Guvernment or the Government
company. We want an assurance that these
alternations would not bhe less advantageous
to the employees. They should not be made
to suffer for having become employees under
the Central Government or the Government
company as the case may be. There must be
a statutory reservation of their interests, their
rights, namely, the terms aml conditions of
their employment should not be altered to the
disadvantage of the employees.

With regard to Clause 17(2), there is a
provision about all other employees who are
not workmen within  the meaning of the
industrial Disputes Act; their employment is
kept completely under the mercy of the
Government in the sense that it provides that,
unless they agree to continue on mutually
acceptable terms and conditions, their em-
ployment shall stand terminated. I have no
doubt that Government will not arbitrarily fix
the terms and conditions ; I hope, they will
not do so, but there may be genuine cases
of hardship. So far as certain employces
who have put in their entire life are
concerned. . . (Interruption).

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : I am not able to follow this
point.

SHRI SOMNATH CHATTERJEE :
Under sub-clause (2) of Clause 17 of the Bill
you are providing that all employees other
than workmen will continue in employment
on mutually acceptable terms and conditions
and if their employment is not continued,
then their employment shall stand terminated
under sub-clause {3). Thetefore, the Govern-
ment will suggest new terms and tonditiony
which may not be acceptable. It may be
such that nobody can accept it or the em-
ployee concerned canmot accept it. If he
does not soccept it, he wall not continue and
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his employment stands terminated. There
must be some protection for the continuation
in service of these employces. The terms and
conditions should be such as not to differ
completcly from their cxisting terms and
conditions so that they are put in such a
position that they cannot continue or their
employment shall statutorily stand terminated.
We have heard of cases that after the take
over of the company, the head office em-
ployees arc have having certain hardships.
There have been cases where many of  the
cmployces have Dbeen transferred to the
collieries, some of thum ate almost on the
verge of setuement. Now, they have to take
their establishment to Dhanbad and things
like that we hear. Therefore, I would request
the hon. Minister to take these aspects into
consideration and give them some assurance
and protection of the continuity of the job in
the hrad office in which they have spent the
best years of their hfe and against whom
there have heen no complamts and they have
faithfully discharged their duties,

Then, I wish to draw the attention of the
hon. Minister to clause 23 which I referred
to carlier also. Clause 23 says :

“Every person having a claim
against the owner of a coking coal mine
or coke oven plant shall prefer such claim
before the Coramisstoner within thirty
days from the specified date.”

And this also includes the claims on account
of wages etc., payable to the employees or
workmen, As I was submitting carher, this
should be taken over by the Central Govern-
ment and the Central Government in its turn
should deduct it from the employers. A
statutory liability should he imposed on the
Central CGovernment and the Government
company and not left to the workmen to go
and have it from the employes, There is a
provision. Kindly sce page 12, sub-clause (3)
of clause 23 which says :

“The debis specified in  subesec-
tion (2) shall rank equally among them.
sclves and be paid in full, unless the
assets are insufficient to meet them, in
which case they shall abate in equal
proportions and be paid accordingly.”

Now amounts have become due oh a¢count
of wages or bonus or pension or provident
fund, etc, The law s going to provide that if
there areé no sufficient assets in the company
to be able to pay the labourers, the employees
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would lose their wages and the amounts will
in cqual proportion abate. I wsubmit this is
most unfair to the ecmployees because their
unpaid wages, unpaid salaries or the amount
of gratuity or provident fund or whatever is
provided there, It should not be left on the
basis or on the calculation of the amount that
the Central Government has arrived at as
provided in the Schedule, Why should the
workers Jose their legitimate dues becausc
certain amuunts have been fixed which are
not sufficient to meet the claims of the labour,
I submit this is a very harsh provision so far
as the labour is concerned.

A similat provision has been made in
clause 21 for providing for payment of dues
to the employces with abatement in equal
praportions if there are not adequate funds.
It is for the Cientral Government to arrange
for funds. ‘They are now taking over mnot
only the management but the entire asscts
and liabilitics of the company. My submis-
sion is that the hon. Minister should sym-
pathetically consider these aspects. We could
not give an amendment to this in time. 1
request the hon. Minister to provide for an
amendment.

13 hrs.

There is another aspect to which I wish
to draw the attention. This is with regard to
the working of this colliery eapecially in West
Bengal coalficld areas. The situation has
become such that there is complete uncertainty.
The employces and workmen are unable to
g0 there ; the law and mider situation should
be maintained ; but it has becume such that
certain strong arca methods are being adopted
by the political parties. Only yesterday in
this House we had discussions about the
situation prevailing in one of the coliicries
there where ¢ workmen lust their lives. These
things should not be allowed to continue, It
is the duty of the Gentral Government who
bas taken over the management, who are
becoming owners of these collieries, who will
be responsible for their working, to sce that
proper law and order condition prevails.
Hundreds and thousands of workmen and
employees cannot go to work because of the
activities of a particula political party and
groups of people, Such activitics on the part
of any particular political party or trade
union should not be officially encouraged or
patronised.
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A condition must he created in which the
proper functioning of the colliery can be
carricd on. The employces and workmen
should be allowed to go there amd work
properly for the purpose of better working of
the collieries in general. With these words 1
close. Thank you.

13.02 brs

The Lok Sabha adjourned for Lunch till Fourteen
of the Clock

The Lok Sabha re-assembled after Lunch at four
nunutes past Fowleen of the Clock

[ Mg, Drputy SPEAKER tn he Chair ]

COKING COAL MINES (NATIONALISA.
TION) BU.L— (Contd.)

*SIIR1 C. CHITTIBARU (Chingleput) :
Hon. Mr Deputy Speaker, Sir, the Coking
Mines (Nationalisation) Bili, 1972 has been
brought befote this House by the hun. Mins-
ter of Steel aud Mines and on behalt of my
party, the Dravida Munuetia Kazhagam, 1
support it.

This Bill provides for the acquisition and
transfer of the right, title and interest of tue
owners of the coking <(oal mines around
Calentta aiea, that is 1o say, in West Bengal
and in Bihai. While extending my support to
this Bill on behalf ot my Party, I would
like to seek certain clarifications from the
hon. Minister of Steel and Mines.

Sir, as you are aware, 214 coking cual
mines and 12 coke oven plants are being
nationaliscd through the provisions of ths
Bill. Clauses 10 and {1 of the Bill piovide
for the payment of Rs. 1637 crores as com-
pensation to the owners of the smines and
coke oven plants which arc being nationalised.
This figure has been compiled by the Govern-
ment and the hon Minister is seeking the
approval of this Howse for making this pay-
ment to the owners of coking coal mincs.
Here it is not only the question of simple
arithmetics. The hon. Minister of Steel and
Mines is secking the approval of this House
for making payment of this huge sum in cash
to the owners of coking coal mines, which,
according tu ne, is an unprecedented approach
to the question of nationalisation.

At the time when the 25th Constitution
Amendment Bill was being discussed in this

#The original speech was delivered in Tamil.
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very House, our hon. Minister of Steel, who
participated enthusiastically in the debate,
waxed cloquent about his commitment to the
establishment of an egalitarian society in the
country mainly by curbing the growth of con-
centration of wealth in a few hands. He pro-
nounced the laudable maxim that compensa-
tion at market value i> not justiciable. But,
contrary to all cxpectations he held before us,
he has come forward here with the proposal to
pay Rs. 16.37 crores as compensation to 214
owners of coking coal nunes and that too with-
in a specified period in cash, 1 have seen his
ficrce 1caction to the question of paying com-
pensation to the erstwhile Princes and Maha-
rajus, when their privy purswes were being abo-
lished. ‘The Princes who ruled certain pockets
in our cuuntry were denied the compensation
when their privy punes were abolished.  But,
these 214 owners of cokiug coal mines, who got
themselves Tattened by fathoming the bowels
of earth for ycars and years, arc to be given
this bounty of 16.37 crores of rupees by our
hon. Minister of Steel.  When I sce that he is
piloting this measure, I begin to doubt about
the basis of his socialism. For any number of
decades they have swindled the natural resou-
rces of the country for prrsonal aggrandisee
ment. I am not sure whether the Guvernment
have cven tared to look into the profit and
loss accounts of thesc ownets, The Government
can do that only when the balance-sheets are
available, I nced not hesitate to say that in
most cascs there would not be any balance-
sheet at all. It is strange that the Government
arc proposing to compensate them in cash.
Would it not be enough to give the compensa-
tion to them in certificates and bonds? "Lhis
question assumes some significance if you look
at the action of the Government in another sec-
tor, Some months back the einployees of the
Central Government were given dearness all-
owanoe of a paltry sum of Rs. 10 or Rs. 15.
When the employees wanted the arrears in
cash, this Government put forth the plea of
finapcial stringency and remitted the atrears
ia the Provident Fund of the employecs. When
the Government were not willing to give their
own employees the dearness allowance in cash,
here these owners of coking coal mines will
got in cash 16.37 crores. 1 do not know Sir,
how this is in consenance with the professions
of the hon, Minister of Stcel. I may not say
or even think in this direction, but a man in
the street may be tempted to say that the rul-
ing party may got a share if cash compensa-
tion is paid to the owners. I am warning the
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hdn. Minister that he should not give room
for such a fecling among the comunon people.
‘That is why I am suggesting that the compen-
sation may be paid in securities and bonds,

1 am also tempted (o point out that the
hon. Minister of Steel, whose enthusiastic fight
for the cause of welfare of labour is well-
known, is perhaps more sympathetic to the
Mount Road workers than to their counter-
parts in the coalemines of Bihar and West
Bengal. It looks that the Mount Road workers
are frequently remembered by the hon. Minis-
ter. In this Bill there is the provision that the
Central Government are not liable for the
arrears of wages, bomus, provident fund, grat-
uity and such other dues.  This provision of
the Bill dose not speak well of the dispoution
of the Minister of Steel.  One may think that
only the workers of Tamil Nadu belong to the
workiug class and that the coal-mine workers
of Bihar and West Tiengal belong to the capita-
list cadre. T would appeal to the hon, Minis-
ter of steel to avoid such a kind of misappres
hension in the minds of eounnon people.

It is not only the question of paying Rs.
16.37 crores as compensation.  On account of
the retrospective operation of the provisions of
Clauses % and 5 of the Bill, the owners shall
also be paid during the interim period from
1st May, 1972 to the date of enturcement of
this Act a sum of Rs, 3.50 lakhs per month.
The two Houses of Parliament have to approve
this Bill and then the President has to give his
consent. ‘That means, for the four months,
apart from Rs. 16.37 crores, a sum of Rs. 14
Iakhs would be paid to the owners of coking
coal mines. I am not in a position to support
this provision.

The addition to this, it is estimated that a
sum of Rs. 5.46 lakhs as interest per month
shall have to be the owners till the Payment
Commissioner hands over the compensation to
them. The people in gencral are left with no
alternative except to misconstrue the action of
the charitable-minded Minister of Steel, Es this
the kind of socialism which he wants to estabe
lish in our country? Why should the hon. Mi-
nister be 50 considerate to the capitalists whom
he wants to do away? Itis just like robling
Peter to pay Paul, 1 have no hesitation in
saying that public money is being squandered
in this way.

‘Then there is the question of appeinting
Custodians for the purpose of manuing these
mines. What are the qualifications of these



193 Coking Coal
Custodians? I don't think that any criterion
has been laid down for the appointment of
Custodians. Will these costodians be the erst-
while owners of coking coal mines or will they
belong to the ruling party, who will be given
this patronage? Then, again, what are the
functions of the Payment Commissioner? He
has to receive money from the Central Govern-
ment and then hand it over to the owners, He
seems to be just a broker or a middleman. I»
it necessary to have a Payment Commissioner ?

I would also like to know on what basis
the compensation of Rs. 16.37 crores has been
worked out, How much coal reserves are there
in these mines? What is the potential exploi-
tation of coking coal from these mines? Will
the Government be able to work these mines
profitable ? What is the present value of the
machinery ? Who has fixed this compensation ?
When this House is asked to approve the pro-
visions of this Bill, naturally all this informa-
tion should alsu be made available. When it
is reputted widely in the Press and  clsewhere
that there is acute and critical financial condi-
tion prevailing iu the country, if’ the hon. Mi-
nister has not come forward with the proposal
of paying compensation in cash, then the peo-
ple may entertain some faith in his professions
of democracy, socialism and communism.
When he visits South, he feels one among the
workers. He feels his affinity there because he
has been elected from there. But when he is
in North, he is more at home with the capita-
lists and industrialists because they are the de-
pendable force behind the ruling party at the
Centre. I do not understand this dichotomy in
his approach to the problems of workers.

What is the guarantee that has been pro-
vided in this Bill for the wages, gratutity, pro-
vident fund and other benefits of the workers
which have not been given by the owners be-
fore the take-over of these mines? Why should
not the dues of the workers in arrears be de-
ducted from the compensation to be paid to
the owners? I do not know what stands in the
way of the Central Government accepting the
liability for the dues of the workers in arrears.
This particular clause regarding the dues of
the workers should be modified suitably if the
Government want to stand by the working
claas,

Similarly, there is also no guarantee for
revemployment in the nationalised mines. If
the custodians choose to have some of them,
they may get their jobs, If it docs not suit
the management to have » certain  group of
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workers, they will be left in the lurch. Not
only that. They have alio to fend for them-
selves in the matter of getting their dues
from the owners. When the unemployment
situation is reaching alarming proportions, all
your Five-Year Plans and Ten-Year Plans
will be of no avail if the coal-mine workers
are also thrown out of employment, These
plans will only be consigned to the paper on
which they are written. Just a week before,
in a Rotary Club meeting, the brother of the
hon. Minister who was the  Chief of Staff in
Indian Army, Gen. Kumaramangalam stated
that all the people including his bruther are
talking su much about what should be done,
but in fact very little has been done. He
was not only referring to his brother but to
the ruling party also.

1 hope that the hon. Minister of Steel
hailing from Tamil Nadu will uphold the
lofty ideals and traditions of ‘Famil Nadu by
suitably modilying certain provisions of this
Bill which will give protection and security to
the workers i these coking coal mines. 1
request  him kindly to ponder over the sug-
gestions I have made and do the needful.

With these words, T conclude.,

st areEw mat ( gAER )
IS WERT, § T FHFT 717 fygaw
F1, st ¥ Jmasgema w7 faw ¢, @rm
FWIE | @ wer gw @ fogy
R A IR ¥, A g9 w@
avg FY g AR F gy ff, aw
FIFAHTA & AR 1 AR, Foread
I9E ¥ GIFIT A FA A F frara
frar T foaar fameg gam, Sat &
ngaEr dar I Y dwrgar ag 1§

JaTSqE AT, WAT FAX Fo THo
Fo & wrf ¥ gara¥ F Ak § agy ¥
N\ w1 gdr g, 99 dfgww § SR
g aar g aragad g Ay any
¥ gemayy & faadt ww §, S99 a1
gk wogd &1 aFwET W AT A &
T, FAIET T WA ATET T FA]
stfade ovg F7 A4 aF 2 FOs 86
AT €qAT AFMET 1 R awTEr 9@
ok o §, a qgmi o, Afdfe
A qareeg, o1 gL 6 AHT F AW
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[ awAvTraor graf]

A 1At Y, AN Ay sgrd agdy oy
¢, 34T X ) qEAAr @At @, ud ope
WY 1967 ¥ swqaz & wifawt & awar
@ g€ &, s @ W # fgew
arEr S A g oW W wf Fde
T ¥ A § 1\ 3AF AATIT 8T NEA-
¥z FY TaRd, Mg SIS 4T %, AT
g 31 249, ga} dWw, 3@ g ¥
FOF TAT 77 Fifera<r mfAwr A AR
FTTaT & A1 A e § B T ganEw
¥ gz @rd W agd g aeEl

agf &

zq fagas @ @1 wraww vET T4
&7 argar gr f aq¥ q¥Fr q¢ sgEEAT
e wifed o (% S awd FAAT /AT
aradt &, 3a%r gy gfaw O
%Y I FAN grav Anfgy ofy | wegR
st f1 wifesi & 3% o FWm wAr 8,
FT &1 T AT I & 751 0w, 77
FIT ITHI q3F A X OR AT IAAY
qWE ¥ IAF YA W W §, TN TG
orar 21 wifadw woE ¥ Fra goeey
g7 10 FUF &9ar a3141 & AT wHiFT
FT KL 2§ 86 AT TEAT &FEAT
T AR F AR E A o
FIHIT F 07T T §, WIq GIHI F 49
faamr &t AT TIar ArfEg 91 9 weg
#Y afeq A faamT oA Ay oy qrAr
¢ #g 3T wEA A Ay qmr ) W)
AMH ARA FTHIT w1 @2 Fwmr s
ag o auy &1, & Ywar §, @ fadws
¥ qgug qraT @ WifE TR A 91e-
g gag wy § 5 gak @y
FIAT araefl 77 Atg A1 faaa g
oAy Al Fr @A M fF wvder
frar frr ardw FTEg g oar fedy
AT FT GE AT A1 AT X qEw ¥ ¥
ar 8, 989 IT%Y & AT gak anr Y
awgd} ®1 Nrfadw g g gvar §, A
NAE g aFar §, I gedt w1 dar B
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aFaT §, IAH WAL g oawaAr B oA
gt A gAY At e & are are
AN 1 AT qa § qg guwar § woger
#Y 39 WAl ¥ ¥ 77 fag agy odm

O amag ¢ fs e & fag
o1 AT 29, IAF ¥ 5@ & fAy,
¥ #fumr o W & o & qmEr
a1 sfemE 9T ¥ nw wAN A
q9T 417 qg AT § AT T FhaRE @
J| & wg wfAeTe wr s wmT,
o Ty 1 /AT FAT At FEw
waf 5 afafeas wag aqaar & aqr W=
FTAA F T, TELAT T A qagd w;
Wit wfugTe fgu & ag v avire A S
W grgega & wfawre fmr g
ol uwamrg #r gefEmw  gresgAw
(Fo 2) T GwAT RT R :

“FETAT WEME AT I
grafat Sifqadt qoge a9 gy
I510 7y AW fagr gear 20(1970
FT) FEMT GEHI SRFTF Araray
(Fe 2), w7aIg TOU T T 9T
sf-awn favta & faar mar 3 ) s
ARTIE off Qo Fera # 7y agfear
sifagdt & warwY qrU A@E F
FAGA ®1 AT Aoz F fawefeay &
AT HEwd AT A fa A A
g qamar & qur qg A wEr
fiF wrea Fifew WY AT ggard
AT AR & forg R 1

™ I F AT WA wET S
& s wfafafies fear e gn fredane
afi & ot weodt quet & wiefafies
foar v gm =) fasdrmmc & 1 oY =R
qrT FT IAWT FEAT R0 aw oA
Araq § fr A wgd § gud wifae wgd
§ o o Y gt A arfae § o AR
wiws s § 5 gl Rnderd ge
g guR wifew & age w0, W
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#d frE ) af Fa . Nug
SeT § 1 A oY fadgw @A arne st
& ¥ W ag svawra Pear mar & fF
AT FIESYAA GEAT T, BIE A B
taar X ar ft ¥ Sgdr gaard A
F, gaw 7 ¥ faedere A g afes
gAY 3t feRgre geit AT ad AT
FOMT 1o ¥ FUN & MY A R
qF R fasdmd & &, am e
gy @ qw oo faemd & &, 9
W WA @ET AT framr T R AR
g9 707 gagdl o aa qear oF A
R 3T vgA fead @ # auwar g
areds # gawr wga fadr o 9w &FA
FT T AT gaw A7 &Y weAr ofr { A
50 g #Y Aefor & qom Ay @ 5
TR PA & G a7 e A g
oy & a7 T w@r A A I qaAAr
AT &, avay qme Fr foawr wrAr gw
g R Wz 7@ F 917 U8 T A
T 1 4T HE A1 AR 9T F qEE
# ¥ gAgT Y § wrwr aF Arg¥e wrlawi
o ¥ fry ) ) wme g
HLETL SR TEA A ¥ ABv v IAH
gt At N g7 AR A7 BT &R
N ALIN F FAT A GATST A AN AV
aeqraar § AT ag faq oY & ag Ao
wge & &3

Mool Ny sy gy gaT W
o EeTd w AN @i
wag 7q faem, vl @ ag faw eger
goT wr wafad sra &% wareT fag §
§ gwre AT wA St AT sA geE]
srefeq wEaT A wrgar fs ag W 9
T & o § P g oy WY
firger g %7 foar § sitc A oY
foedrdy aff ¥ § g gwvy foar §
fir do (8) % @romy qff Frirardy
difarg ot el aadl At 8 (8)
¥ gy g gwa fRm g fEowad
Rrrw, wogdd o &Sy, sefrd B, A,
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HgEY, FERAAT FY TFA-IA I U
vy I AR 9z wriEww @ an
fr ag orw AT F ) el gAY fean
T L T ooy Afa® ¥ wifed ¥
@ g A a8 gt ara foegiv gy &9
faar &, wvisr @T £ SRR SREEA R
F& AT AT qGA ¥ SIEAT F
GRS FT BT T NAGA F% OF 99
§ & ¥ i Ay A g, 908 § wse
1y A4 g Qv q IAFT FAY A AF
FFx & ? Fay oAy & £ AR qU FEA
M ag femd @ AET | J7 g
fag it aqa fewed &1 vy @ 0
g A & ¥fmr g fam femd @)
STAY @ Srw AgT g

wind & aary wgufr
for § fasva & W ar o A §
&fFT AR 37 ganal ®F ara w3 At e
FEH TT AE A sgaeq £ il #
gt fam ¥ ur R ag@ & Wb
foees 3= &35 20 9v A0 121 ¥
wifas w1 “gwERigA e v
forar gam & AP zw wifw §
“gfrer fefta s 1 rEfam
1 oAy gasy wfw ady & ga-
¥ B TEET 3 98,50,000 To HT
ganfaa @ §Y7 37 07 TvM AIfAER
T &7 qrHr £ 1 AW wfrrds Sy
TEE 3@ iy A & @ EgEAN
FFT BT F1 A fadgar § ol ot TR
WA § Sw 9% g /T F 9T
dgtew agae gn & I and oo
fatw s wpm Afva onfr & adl
s THiYd FTAT 0T § AR A
fir oz 9 7 7y oo ¥ )@ 5 qagd
¥ fgdl @ wnr ¥ fag wawy ol
farety =nfge
W ool & wg § g faw W
@ FWIE
oft arro Wio W (FT0) : AT
qITSN AENE, W fawr g welt o
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[t #T2o e @R

¥ wega frar @ & gaFT RN F@T
g1 fifr frw wvgew § frad worge ¥,
% fr wfar & e i & oY s
frega & agf # q9gd F 3w NF F AR
Fagag Y TE &t WM¥T ¥ 16.10.1971
7t uF anfeden framer feam ot o=i oF
fafats wveit enfeg w2 & foawr
am AN W@ RiEr ww fqfee
s AT T@T @Y 214 wifEw W
AR 6T oy Foor A ¥ v &1 Afwew
IqH g AN FaT HAwHe w97 g
¥ fomr, smefae aff o, foad ag
FQ FTH @I CEY T A G G,
T oft st 7 quy, foad awg &
LA arEgEredT Y T 1 s St fae wfer
FIa g (FmAmTES) faw amA
wefY off s g 9% 4w 7 fqd AR
afes aadag Wawd N g ow
fie qgw sna 7 squ ww fwar o faed
Aorge @ E A, T wrfew v w ¥
s ¥ 39 AR wy I Fgfaw aw
IETAT | A ATIY FEOAT FATE o) Ag A
¥ wodr @), 59 f5 3T Fe w1 oA
A FYT T 9 AT AfEgm qag
g% af at o FI3 26 A FT A
ZAT | Y ARAHE A9R A A AN F AW
A w4 JFEET gAT KATT F4E FILO7 WA
A ¥ AF WIS ¥ AFT aAvT |

HET A T F ATy FFT Fr
N gy T gy ) af AT A
11 fafaga z=@ *fea B 9ra ar
¢ s & oo oY weww 16 fafamw o=
#t &1 31T 1977 a5 g 71 33 fafaaw
T W wewg gei ) Agad Az 3 fE
ATE Y syEeqr &% AL & aa: 9wF
rire €Y Ifag saTear TTHTIC A FE
wifge

ITaX dretE ¥ Yxaad Wi Yawade
¥ forly g & ¥few qod Goitforadd 1
o wre af) foar ot fir et o e
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§ o qvawd Ad E ) o aw wnw A
{Nfaad #r ober adf W aw av org
Wt g gwfa A w0 @@ xefed
Fu weft ot & frdew § fr feafe st
qEr sgrar we & fag ag wwh § fr
AT g Y qredty Twrrdw § Sawy ot
A
ok IR AT wEgr § FF A A9
agt T A § ¥ wizae Afw T w
FQ & A agal sr A 9 FA F A
Nt wagd Al fadft 1 fomr v o
gatar AmAT @Al o 7 fRar gad
AFATC T 17 § gz ¥Awrde & A
CECCE#
“In the case of a coking coal mine
or coke oven plant, in relation to which a
direction has been made by the Central
Government under subesection (1) of

section 7, vest in the Government com-
pany specified in such direction, or »

Ay e aar &

“ in the case of a coking coal mine
or coke oven plant in relation to which
no such direction has been made by the
Central Government, vest in one or more
Custodians appointed by the Central

Government under subssection (2)*
i grr g% FRIfeaw fagwa go f, ¥
forar ST & €1, 9% war afawre g
st oif faaow wf foar mar &
afar 214 mgw & wedfeasg sz
2 A § g afemd 1 gy & w
gaF gmr =rfEr

W 17 99 &7 F@rar 9m qur
arey@ gar e WAt gaToivaw dY
sarfaafier safer gror dar fasr e sre
qaTAaT ) AT 17 H Y.

““ Notwithstandling anything con-
tained in the Industrial Disputes Act,
1947, or in any other law for the time
being in force, the tramsfer of the ser-
vices of any officer or other employce
from & cdking coal mine or coke dven
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plant to any other coking coal mine or
coke oven plant shall not entitle such
officer or other employee to any compen-
sation under this Act or any other law
for the time being in force and no such
claim shall be entertained by any court,
tribunal or other authority.

(3) Where, under the terms of any
contract of service or otherwise, any per-
son whose service becomes terminated, or
whose service becomes transferred to the
Central Government or a Government
company by rcason of the provisions of
this Act, is entitled to any payment by
way of gratuity or retirement benefit or
lor any leave not availed of, or any
other bencfits, such person may enforce
his ¢laim against the owner of the coking
coal mine or coke oven plant, as the case
may be, but *not against the Central
Government or the Government com-

pany.”

gefgaw feaae ¥ #1 T1& @10
qrene, e <@ fRar qar ) @wF #A
AAGL FOAT G AT qw F fad
AT FI qTF ¥ A1 F fawre g
TET TN A ww o FEfaw i
¢ 2 av anfafadic @t aw s F9
aifgd, 1R S goTEwT A9 wrE dAg
1 i 9ud ¥ a8 ywarty, A fr arfaet
F dodt o S F & F wogd F
A g, w1z & | afg s gy 7 Aegd
FT WET ATEA & A AT ¥ YA sgEeq
@ § NE fams A e iz
RAgdl w AW gl wE¥ & qig
TR X AT AT WG Y A0 AL R
{1 Wifr a7 @d A AoET AAY w7
femree § fe aaget ¥ o F¥w SR
aff fro & e ¥ w7 & e s w1 e
ol g sgar g e gae e
il § wiifs qg wodl w e A g,
ofew oftad &1 fewree § faas sog &
wugd w7 AR e ww af faw
ot | ggfad G A EE 1 oSew
wrat AT wifgy, 7 R AR &)

%9, (1) Every liability of the ows
nex, agent, mapager, or managing con-
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tractor of a coking coal mine or coke
oven plant, in relation to any period
prior to the appointed day, shall be the
liability of such owner, agent, manager
or managing contractor, as the case may
be, and shall be enforceable against him
and not against the Central Government
or the Government company.”

It is just a repetition of clause 17.
Then, it says:

(b) no award, decree or order of
any court, tiibunal or other authonty in
relation to any coking coal mine or coke
oven plant passed after the appointed
day, but in relation to anv matter, claim
or dispute which arose before that day,
shall he enforcrable agamnst the Central
Government or the Government com-
pany;”

agi angy w21 @ fF 9 Aagd & e
#T 9 F AT RN AR AR ¥ Y
R & faars ad afev sty &
faars gz w139 #I 957 1 9% 70 quw
7 7 arar 5 oo o dadfar & )
¢ @ arafafads W sre Y & sfed
AT A 9T TR TR FT AT §
gafad 70 ¥ ag age a9 dgAr
foras) qvs save AT =AThEr )

_T Y AH g3ar & Fr wifET v
frrgrafl 1 A o W Aea an &
g9 wiF¥ § faad var war § 5 faay
= oy Fr Wifgd ag awwr Wt
FAfEATT T 7 F areor ey aff
g foum aue ¥ ow Fafdiakk
e weEmErT & 1w AN frAd g
faad geam ar § 1

“Transport bottle-neck  due  to
wagon shortage is the chronic problem of
the coal industry. The daily average
wagons allotment to Bihar and West
Bengal coal fields were as below. . . . At
present the minimum demand of wagons
is 7000 per day but only 6100 wagons
are being allotted in May, 1972...."

oI WA AT § WA § o
o T dew AT @ a9 |
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[t stree Yo 73]

¥ ¥ Ay A & & g
ULAFI F1 faq @ § Sa¥ A1q ady
qEar Ay S Aty Aagd 8 ar
@ A1 3% fgal & <@ w37

sit g Ien (9T) o SwreRer
wEEy, argfar Y & fygafay & &
faere A wfar & mar Acard fia
WA 1 34AT | g Qav agwa gar B
agt 9T oY AT A1 § g WE W AT
74% & | sorC o 2 &Y &9 Wiy ¥ fF aw
qv afend wex & afFq waa a1
gfreieam &y g | 89 faee ® ang
AME qH FT FA 419 T AT A¥ GA
FeY |y gf B ey gAAr stsay faw e
R iRy a9 wwa gd o a@
ardrs svx & Fifa W & 1 Afew oA
a8 dF e ardi ¥ IgT agy frav
Y9 a15q FY AN F g wr g Feaar
gaT, 1w ag AEy A9 vl & T ag
qT A AL AT &, 70 faEe waa¥z ¥
2f a1 Azm waddE &, 97 anp & ar E
9% A9 A faggs F7 FAUr F F Av IW
fa fFamg oww AT FT oAH A
oY et ol 7 o & gAw Frerw @
W A FrawTAT wOQd FC AT )
( eg@am ) ¢ & = FF T A 7
qre g g argwr By oste srmard
#F o fager & o amw @ 3w F e
e & wRy @Y wagr § 9T fam
FAr 1ga &1 Afew & a1 § Siw sz
g fr a8 o Y Tl oA @ oA
AR H N FY A I E A
fga @ Y W aefeqy qay & oAy
wr qAfafeym @i, war efefras
grlr, w8 aff avomar @0 ¥ favgw ww

N Tf FT A g5 oa A
FHATT 2T gy § | qrr wifeeagan
# oife F faar | vy wEAr ¥ O§
&Y g% Higar ] ¥ A et g
¥ 1< gt wew fear &, el wod

AUGUST 2, 1972

Mines (Nationslisation) Bill 204

Far fa¥ § A 917 IgR FRAWAT 74
W@ ? T aara § angw @ WA
AR gt § v g oy @t oy w{W e
g wet &1 dur & W § ww w1 g
T e g A g ST S
Rife® ¥ e fome | (g gATSTATE 90
TAAY AFTAT FQ § | T FARY FAATEY
fr arrg arEl T FRR/AT W T A
@Y § 1 fraft ol R R
fafrez< arga qaad fs TF T 3% &
fa¥ ghfraT &1 ARFEda @)y ar)
F1¢ o1e a1 X #g feav f5 gwd frena-
foree qw foa, fafga goffa Aer faam
anfat s weefega ar . @ Afay
fir @1 9 7 W § av s 7 geafe-
L AT FT FAAT FAT A 1T F4Y G0
2T A1ZY & 7 T FAAT 9w ¥ Ay
WE g3 & & ag @ & wifw
¥ #17 qrfas a1? wifaw sawraar far
gty gt st e adwt 71wl
gardr &, afes smaar @t fawsmn § 9e%
wifs ag A 43 1 a9 fEe e o
FRRgI e F AT RV E? AN
grargy fF ra ¥ A7 gfeaade o faar
AYHY FIATAT AT A1 fr FA wvE
FX # fraar oo & gar &t 9AR
PRaaT sTaat wIaaT gat

8% fagre § wogd & vy § quax
ey & 1 Yy wrew St ¥ B § wowwre
Fhw R g Afm o Pl ¥ gard-
IMA A AR AN Y fr I A
¥ offe &1 a9%T ¥ ATAT 91 1 FAR
qIgY F AR A FAT g%AT 97 ) §Y
378 g {5 wur ga w O & fay owft
fomrar & 7 wa SeEFY gAATaT fe ag A
g Eramr oy A § e
fafrezt arge & qor wgan § fs ok
fa=re fagre aadde ¥ o g ¥ feery
gred A § 7 qun fow & fawt
fr gsgaw § o N ward o Y
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“ No award, decree or order of any
court, tribunal , , .”
T qIGL FART ¥ TE F gFav |
@ fegfa & aoge sg s ? o
Aifa® §s1 47 3 & qAT AT |G
TY BT F AT T4 4T | A
gewar faar &Y svar ¥R OoeA
AT 74T | FAT UHeqE T fedy FoEn?
ar azrg ¥ qree g Afefaw & gwA
gE 7 &1 ¢ ) s frer & &
“no awaird, dicice o order of any
court, ttibunal ot other authority . . .
shall be enforceable against the Central

C:overnment or ﬂll: GOVﬁll’lll’ll‘nt com-
pany ;"

oy %23 2 5 wfas &y o &
iy &1 & a wdey xw T gw A
a3 & v 9z wre A WT qfE
9 99 ¥ Ny | AleT Forgowgr e
g FEr AT & fF w09 3 FUF wWEAT
srfqdT w2 &1 FAAT 2| AT FIATRY
fr oy @ ora @ frawr wTar aga
&Y foar ?

oy faq ¥ 1o & R § foEr
g:

“ within the time as prescribed ™

aq oig frmt & Fr Ju stewnpes o
waar AR § o ¥ 1 sfEr e A
iy Fav ?

Have you brought those rules into force ?

ag & f wg fewr & W@
TEHTESS |

What are those rules ? Have they been
framed ?

SHRI R. D. BHANDARE (Bombay
Central) :  Rules will be framed later on.

oft gwww v - @Y B A #Y e
THAT 9T | AWYHT FgAr 3F & Afew
Wit gfeadz aff § @war v S ar
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AT T FRRTT AN AT 1 ATy
Ham ¥ faar ¢ & @ dr g 3
IaFT 7T 97 gre fear 2 Ay F
¥ forerr & Fi :

“ The Central Government or the
Govirnment cotnpany in which the right,
title and interest in relation to a  coking
coal mine or coke oven plant have vested,

may employ, on mutually acceptable
terms . . 7

wfEafy & ? & a9 sawr ad
AMT ATZAT FACF a9 T T qrer
1w Az FEA g & afe
dmfrez §2q ome AmEEr wr fafaae
oY § WAZ AT LRAT ¥ qAT T
Auil

salad &% R a9% ¥RE a4
T yHTHT AT 911 X g fawr o1 By
g A =gan, afrw qu 3z WA
ar f& @t fam FAMAT ov W@y R ogwRw
Fay wagd ¥ 9 FY Avw wrf e
agl fear mar &1 3% S Arwe FAew
#T ULZA & 3a%T @A FT faar o 3,
g 99 UEA ¥ fa¥ g FT @

qEY 1 gEAT AWM wagl ST
afgd
SHRT K. BALADHANDAYUTHAM

(Coimbatore) : Mr.  Dcputy-Speaker,  Sir,
huwever belated, on behalf of the Gommunist
Group, I welcome this Bill of nationalising
the coking toal mines. But, I fail to sce the
criterion in  ¢xchuding other mines and taking
only un a partinl take-over the coking coal
mines. .\s Minister of Steel and Mines, purhaps
he was applying his mind only to steel and the
need for coking coal, as Minister of Mines also,
must have occurred to him and he must give
equal importance to coal. 1t should be for all
coad, not only cokmg coal. He is also Minis-
ter of mines ; he should take ware of all the
other mines also. Even the West Bengal
Assembly has passed a resolution. All of us
agreed that mines have been managed very
badly ; in the words of Mr, Malaviya, they
were slaughtered  and massacied and all that.
You have to consider the need for fuel in the
country. Even the Fuel Commission have said
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[Shri K. Baladhandayutham}
this. They have recommended only recently
that the country nceds 165 million tonnes of
fuel. Therefore, I think this partial takeover
it not justified. Even now it is not too late.
You can consider the nationalisation of the
entire coal mines,

We join hands with all those previous
speakers who have made an issue of compen-
sation ; the amcndment of the Constitution
would be justified in this casc. What all they
have done was slaughtering of the mines. All
that the minc.owners were doing was ruining
of the mines. Why you want to raward those
people who have been ruining the rmines,
slaughtering the mines ? Compensation in this
case is not only unjustificd, but it is criminal
because by this action the people who did
ruin the mines and the country’s natural
resources are sought to be rewarded. Even
now there are reports of fires in mines in
Jharia coal ficlds. These fires are happening
due to the mismanagement and due to the un-
scientific way of dcaling with the mines, We
know what bavoc fires have done. We know
what great loss we arc going to sustain by
way of loss of natural resources like coal.
Therefore, Sir, there is no justification to pay
them compensation.

We thought that when they were taking
over this coking coal mines, they would not
only take over the mines and the machinery
but that they will take over the entire workers.
‘The consideration shown to the mincowners,
we find, has not bren shown to the workers,
I was pleased when 1 hcard Mr. Mohan
Kumaramangalam waxing cloquent last time
about how the owners were obstructing the
take-over. 1lc mentioned that by the way
the workers have welcomed this nationalisation
and take over, he was hapeful of overcoming
the resistance of the owners. Now he should
be fair to the workers, because, with their
cooperation alone can he make a success of
nationalised coal-mines.

Hereis a case of not recognising the
rights of the workers with regard to their
arrears and all those things, whercas, they go
to pay compensation to the owners,

Have the mincowners ever issued any ba-
lance-sheets 7 Have they at any time brought
out any balancesheet about their come
pany affairs ? No. When there is no such
balance-sheet, the Government may rightly
say that there will be no compensation, On
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what basis do you pay compensation? If
there is no balance-sheet then it means that
no compensation should be paid. That must
be the answer. But what we find is that even
though therc is no balance-sheet still they will
pay compensation. But when it comes to
workers, we find that theie are arrears to be
paid to them, and there arc records to the
cffect that the workers have nor been paid
and there are records in all these cases, and
the Regional Labour Commissioner has got
them, and the unions also have been raising
it evay time, and these arrears run to
crores of rupees. The whole question is
what js gong to be done with regard
to these arrcars, 1 submit that the workers
should be cnabled 1o make an application
to the payment commissioners and the
arrcars must be paid to them. If compensa«
tion is to be paid, I say that Jet it be paid to
the workers who are going to continue to run
the mines, in the foun of payment of arrears
due to them. I would hike to know whether
Government will take the responsibility of
paying them the arrcars, 1 submit that sume
provision must be made in this Bill for pay-
ment of atrears to the workers,

Even High Court judgments have been
given, giving priority to» wages, bonus, provis
dent funds and other arreais to be paid to the
workers. In these circmmstances, 1 feel very
strongly that some provision must be made in
this Bill to gurantec payment to the workers,
and Government should take the responsibility
and sce that compensation is not paid to the
owners unless these arrcars are cleared and
only the balance that is left over shall be paid
to the owners.

Fven after the taking over of these mines
I am very suity to say that Government have
not improved the condition of labour, The
contract labour against which everybody has
spoken still continues even in the Government
managed mines.

With regard to sending a team to Poland,
we welcome this team going to Poland to
learn the work of reconstructing and restruce
turing the mines, but it is necessary that the
Director-Genceral of Mines Safety should also
be sent.

Whenever any measure for nationalisation
is brought forward, I would recommend that
Government should take care to see that the
management of these mines is not left only to
the custodians or to Government by remote
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control but it should be done by participation
of labour in management, which has been the
slogan of the Government in the recent past.
In fact, even the Public Undertakings Commi-
tteec of Parliament has recommended that a
statutory committee should be formed of elec
ted workers who will participate in manage-
ment and in decision-making. This Bill will
be a very progressive Bill and will be a model
for other Bills on nationalisation only ifit
includes a provision for the participation of
workers in management. A statutory provision
should be made in this Bidl wheteby the
workers will be able to run these nationalised
mines or other uationalised pubhc undei-
takings in a democtatic way, so that there
will be demociacy, there will be efliciency and
there will be good results. I appeal, therefore,
to the hon. Minister even at this late stage to
include this provision for a statutorily elected
commuttec of workers for participation in the
management of thesc mines.

sft Tant fag et ( SwdRgT )
e we agwr Fmeargaws faw @y
AT AAT & TR § &I FWIF )
oW § 95 7% WA g3ed] ¥ agd o
oid 75 & &) SR QR A § qww
& guwar g | afvT 4 vy AT e
T Wife & sod @ TRAT AEAT B
AT IR Far § e fwfreet wige 9w
9T ofF & HIT AR AT FA FY
ifer #8

qgdft At o 93 & fr weeifeaw ot
T g IR afafedaT sm w9
Argtar gehfrge @iy wifgd ) sa®y
sfen $7 agew w ST R0 OF
urredz # ¥ wrEv e A faer &
AT qwEd B qrga FTF18 9T SO
& ag sravag 1 7€ ofews swdfenT
e gar

arg § qrd S HET q1 ¢ ST
AT Agh &, oA fagrx § wgA gAY
fagre & sl w1 qgdr A0 freey afed
A 9T WY arad warfaeTes st
q fady o fex amowy AgT & &R0 A
qrar iy |

Shrf Xt H W wgr mar g
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e A FAT opfy ot AW A &)
arar &1 g frared ) AT Wy Ag
#fer & o3 g a1 dAT F¥F T F
fag g1, femEdien T anfgd

15 hrs.

A FAT g agT W g
§ fage & Wi $ g F o=G AW
AT ITATEA A A qEqATA B, A
A R, T 9 & adt A1 geaw & 4w
T A & fag earde &1 & gvdig T
g frog waduz & g1 WIS F1oqoA
giq & ¥ fAur &, Q1 o9 7 g9 99 Al
FT FIET FAT |

fa w17 it carEw @ ARG
TET IO AT g ], A A% wAd
AT 9897 ) it ft 9 A=Al aren
98, ag ¥ ), 7 fy far wd W Ewr
Taz A ¥ An sy dgw fewrdw
A T AT Y gA FEAIE BE AT
CHATE FAT T &

T WEFA & IS HY Avwer qrf-
fe ¥ Adl gy =g ¥ dw F A
§ gt mfafeen 5@ &, g § agew
FFAF I AT & 1

AT OF qIET R UF A« gfamw
IFATESE gy, O ¥gAe g, afw
WS FF qRAT A W

fo AET-Nad A gEr Y
& a1 gud frem 41 qrard foar @, 9°%
uTg aga el ¥ ¥ qET Migy A
I% fagars oA e gy

dar f gat Dl § F1 @, WA
F FERAAT B ¥ 9FA FET H AU
TFAT-RAG @Y7 gD T arfge
TR STy qaAAe & dawt oY% sl AT
aw dat T ¥ Ng F I 17 TR,
&t 9T FRATT ZAT I | e A
FARATT W T s A g A
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[sr ot fag srent]
g wr faggr w7 for wrew,
WERE T gare € 7 gsar |

@ A ¥ A § am ¥ fog W€
e Ay @ wifgn, wifs wfaE
o wE ¥ oy v FE feew A wEAd
T § | wadde & feqrddz w1 dgew
& 9F %1 AT 91fgy

foger fadt & wrewma 39 & o
&1 97 ot w1E =iy qfsas dsET w A
sy @, @Y qar G wA 9w WTSRW
g 1 AT & S AEwUA ™ o fAg
fardgre qd @i, Iax fEArs vam
FAr sifgu—ar A1 ITwY ger Ty Wifzw
M ar gadr gafea  ardardr e
F1fe |

@A qEEr ®A WES @ ows ], 99
&t WY edT ¥ oedt ¥ dar wifgw, arfe
1T ¥ &Y %% fror &7 arud o7 e
qfrgfd, ¥ v a4 vE ot AadARE W
& g qvg F 9T F

¥ qu fam 11 wama AT g A
TR G TIar g |
SHRI N. SREEKANTAN NAIR (Quilon):
I am really pained and startled by the revela-
tions made both on the floor of the House
and in the various clauses of the Bill I
expected thal with their background, Slni
Mohan Kumaramangalam and Shri Shahna-
waz Khan would approach this question in a
slightly differcnt manuer. I{ at least the major
chunk of the compensation had been kept
pending to be paid at a future date aficr
sctiling the claims of the workers, that would
have been somcthing. I do admit there are
certain provisions which enable workers to put
in claims which they are expected to prove
before comprtent authotity in a responsible
manner. But what about awards > They say
they have nothing to do with them,

We know that workers’ claims, especially
in coal mines, have been denied and they
have heen deprived of their rights. There
will be many cases pending before tribunals
which may be decided after periods of 8-9
years and then they may go to the Supreme
Court for final decision.
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Therefore, such provisions as have been
madc here are unhcalthy, The decision to pay
compensation in cash and also interest thereof
is also not something which was expected.

Then, clause 9 (1) and (2) (a), (b) and (c)
deals with the Gentral Government not being
liable for prior liabilities. They are not
enforceable. ‘Then there is clause 17 (2),
under which the claims under the Industrial
Disputes Act are not enforceable. Then there
is clause 17 (5) ; the claim cannot be enforced
against the Government. Clause 19 deals
with superannuation, welfarc and other funds.
They are to be distributed 1o the workers by
the cmployer, so that the Government may
not have any 1esponsibility for them. There
are funds. They are available with the emp-
loyers. Those funds are to be  distributed to
the erployees, but the Government are not
taking up the 1esponsibility for continuing
them, That is very unfait, I do concede that
all the coalywners do not follow the same
pattern.  Some may have a welfare fund, and
those workers under them will get it. You
try to bring uniform measures of welfare tor
all the wotkers but do not compel  the owners
to disburse the fund ; by so doing, you wash
your hands ol your 1esponsibility to continue
them in the future.

It also goes counter to clause 17 (1),
because it is a question of laying down the
same conditions of service. If you lay down
the same service conditions and if a colliery
worker has o welfare fund, that has to be
continued. As a4 top-lawyer you know that
you cannot deny them that beuefit. So, you
have to carry on the work of contributing to
the welfare fund. Why do you want the
cmployer 1o disburse it now, so that the
workers may not count ou it as a protection
for the future P

Many arguments have been brought to
your notice. There is clause 24 ; and there is
clause 23 (a), (b), (c) and (d) which deal
with the claims to be made. The workers’
dues are all clubbed together, along with the
dues to Government and other authorities, Is
it fair that the workers’ ducs should be
clubbed along with those of the Government
and other creditors and be divided vn g pro-
rate basis on the basis of the assets of the
concern ? ‘The workers® dues should be given
priority ; they must have been the first charge
on any cowpensation that i paid to the
owners, but I do not know how n man like
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Shri Mohan Kumaramangalam could suggest
such a thing., It is very unfair,

Then there is the penal clawse ; clause 30;
and also clause 31 which deals with offences
by compames. The penal clause has no mean-
ing. We know that whatever they could
remove has been removed, and to say that
they will be forced to disclose the whereabouts
iv a humbug. We would not be able to get
anything back. As has been pointed out, the
mines have been destroyed and devastated,
and s0, the question of compensating them
should have bxen gond into with much more
thought and carc,

Finally, I come to the question of the
number of employees and the profits that
these companmes have made, The hon, Shri
Shahnawas Khan was saying that there  wer:
75,000 workers miginally and most of them
were unda conttact Owm working  class
strength s now 1,350,000, It may be that
many of the mincs were not working properly,
but thrn, how tould the number all of n
sudden, shoot up, from 75,000 to 1,50,000.
Have they made a pnoper study of the wholc
thing ? Recwtment has been  gowng on.
Thete is a saying in my language to the
effect that there aie ample trees in the forest
and araple clephants in  the tumplos, and so
cut a number of tees and let the elephants
pull them with the rope, and you do not pay
anything ! If that is the attstwde, 1 am afiaid
we 81¢ onee again comnutting 4 unstahe in
the nationalised sector,

The point that mines have not been work-
ing on a ptofit has already becn made clear,
If that is 80, what steps do the GGovernment
intend to take, in mder to make them a
profitable concern ? As long as they have not
been able to work with a profit, T cannot join
my voice to those who said that the other
coalmines should also be nnmediately taken
over. When you cannut run  the coking coal
mines at least on a profitable basis, when you
cannot produce what is required urgently for
our steel mills aud when you cannot run them
propetly, how can you run these multitudi-
nous coalmines in this country especially when
these mines have been devastated ? Thev have
bern running very badly and misetably and
you would not find much ceal anywhere,
Taking over mote coalmines is not so impor-
tant a» making the nationalised mines run
properly, I would finally request him not to
depend upon the majority of the House, just
to get the legidlation pased asitis Iam
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afraid he himself has not perhaps studied the
Bill properly. Otherwise, many of these
asprets would have come to his mind also,
Because of shortage of time, I could not send
my proposals in the form of amendments
but I have explained them and I do submut
that the Government must go into them
thoroughly and if amendments are necded, he
must bring forward amendments to the concer-
ned clauses fiom the (Government side, rather
than get it passed as it is using the power of
the steam-roller.

st s fas (weY) o SaTery
aEET, § 37 faw v awdy ww@r g
fermae 7 5= 9y ¥ WET AfFET AT
ma=  (masry wifawa) Y 1971 &
T AT A7 IT qh N HY 39w AN4T
frar av1 % am 8 w9 s
T HT AT 43 ATAFHNTA 7 faw
VIAT & 1 1 FFT UF AV A I GHGA
FAT g, I AT AT TE 17
ETFIT W T WA g, T
2y Prfefow ¥ & 7, fadsw ¥ =7
¥, ¥aA ATV F @A § ArAYAAT
g | T ATAATEAAT faw 7 wegeasrAr
t v ff o1 A &1 S ag, =i
A1, w7, F9dT 78 AR sewe
F1FE § HIAT @ qq1 A S1aTAT F A
fama Siv & At o & fam fgasw
1 37 gefR ¥ & g7 AT qmgar

15.05 hrs
[Snrr K. N. Trwari in the Chair}

HZE AF TISHAA BT g9 & qUOAY
} Y ¥ A AT § e Aresmd & 91
wafs Ay g€ & (AT af & Wi AT
7g & 737 v § f5 W Aifer @
fafide & www aga R W@ § 0
fiaT ot 3% Tfyn 5 37 wawer F A9
¥ @ gu NewT N aQA w5
F 1 2F AT T ae N Ao F9-
AT A ggEw & o g Iaw 4T
i foaes fawaT, g9 a1 & 99
aff § 1 afew W R & FEAT TEE
FasT g g § 5 AmmaredaT ¥ Iy



215 Coking Coal

[#fr s frg)
qfifeafs g Y @), afem gz g A
WYEFAT FFAT T1ET 1

U gmE ¥ Faguw ¥ fqug ¥
FEW| 98 agy IO fraw g fr s
AET F a A FIGQ9 IR G T
wpfaa s A AT | gRwA g e
TEFT 997 RIAT R WL I
T e e F o # W gEar
AT fFar Irar ) s@ aga 9@
NAFTA cqie FE W HA AT § IAD
g ¥ fod afy 77 1.40 av@ zv M
amamasar geft Y ga gfkfeufa 8 gw
w1 IvR F8 fF w fafads ww X
weqra fwtor w1 #5140 % gvwa § g
g7 7z gaz feafe § ot gt gae
afira &

stewe gree ¥ aX § gR freaw
& & wrm wifer w19 fafade & gfae
§ www g ufy e 40 wR E W
e 1 & wEr o gwar 0 gfAT
ggeT A g B ouw W @ T
3 ¥ 50 ¥ wfy =7 agr faar I )
T &) AE) g9 BT AV WIGE w0F AT
& 241w F9r Y fegr g @ o S A
T oI AR AYAAEINIA FT K
geq 3fg w2 aw f5e garr i gw A
g aar g fegn wrsdz @i gew
afg o frft awg ® A aafa w30
afay @t gg sraws g fs wgrasw
FTE ®T GaT9 § I g0 AT W |

Tgh 9T wrea wifer wy fafs §
fray AN oTE IY § I AW
wrgre gar ey gy e o
R ar e A gy Farmarg
aK Gt e’ swwd & A% e F

IOy g R, o srearwEde g g
#re qar & e fraif tlmﬁq
wﬂi&m«h e g A ¥
qare § 1 agt Taw ¥ It aniw
¥ wowre & o vﬁ & b gd

AUGUST 2, 1972

Mines (Nationalisation) Bill 216

ff &% RgaArgdee gar &gt 9T wH-
aifeal wr e aff feav a1 gawr o
@& A% T 9T, §T g1, i ST Oy
fear war 1 & vEw agew & wifew
1T & FRArfeal ¥ qow § W g¥H Yar
& ®/y v wifge a9z gafag f
smarr § B s wdanfel & e
wQm, ardE QT g A §H Y
A% 7 w17 73 FQ foaqwr ooz oo
NEFAT 9T T T 27 Afgawx g
gafan & g § Ay € fa ag
T feafs #Y g7 a3 71 qas #3)

sgi av fgfedl &1 waw g 0z
adY &, 79 awerelt A Y wgr § el SAy
R 8 frar ar gwar &, awtew
Al O g6 59 AdiwgAr A
HFIT A H Ag Ieew E AT AT §
gy ¥ #rf smafe & v §, afew
qgar A § wifs Ee Sewm 6
agrn fadar ) &feg faw sra & fag
wz § @ @ godey @y & 7 wew
Y T a7 a6 A8 faqr 9w 2 Mk
T F AW Fg A &Gy ooy § ) gay
T H T SEAT & | 9 AT S @Y
Efr fags Mfeafa A ? NE A
Fregrn Sifam, $if saw difg, gy
ot fifwn, oo fagre & ot WY
ureATAHE g fear AT §, wgv & W
AT6T gt & 9y § 1 9% feufy o a9
wrgde Fafaat off At aredr Bwdlz
a1 a9 aF ar KA o i ofr, A aw
wq 9% FJOE H A § & fage wr
qu g% § fr ag awne ¥ 3 fr sae
o9t gF fad agrely & A § ) qwhg
g7 fifedt & qor ot g favaw & arg
fr faa qfedi Y avw # sqrer fieormar
%, TR ¥ IAwr gurere fadenr ot
AT fravoor @ aan fagre w9y
& fadem, & xa faer w1 gwde s

st fw wfawt (wher) : awefy
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oft, 7z Wfer A w1 oo faw g
gy Al § Suwt & wAav S g |
T GEHT SrET oy | § g7 9qW & v
g s o< fr s A € @A @
d wfus & afes Togl I
F@ & Hag W awarg feavtd
W &l & s frg atg & gogd
FY UFCATE FL WY T AR FTERL B
o rar ¥ AT @ ¥ 1 g@y g W
ft #17 aga ¥ wagw IATHT A A 4L
qtt fr fF Fq 41 ImaAzRas frar
sy, AT FF ATAATETIAT ) TAT HT
g% g fa7 agr sray Y 92T ¥ agA
@ @ A AT R g S AWE T A
ar @ ¢ fF AmraoEs Y e Ed
Ardl ¥ Y 43l 97 F@y af §, AT AFGH
g?

gAR o uFo Fo F JAT EN AT
Y g fam ov Ay § kSR e
WIS & FATTRTAN T34 T I AT
foar fF Wt ¥ AT SRR wAgA ¥
falr gwedf & §fFq qma-faere & T8
wrfret & Arg gwadf § ) 72 fa= o =
# arad G §, 9 ATOF ATHN T §
s wgr af worgdi etv wifasy w6t
qAA § A ATH AME I FAA §
Iawt Augd & arg gaadl @, Ty ot
IE fas a2T 9 9T AT | AW ag |
IF aam § Af v @r g av gaer
F]qT A & | IA FgAr O wmra ¥ Y
qugdt ¥ aryq gaadf &, {fFT Jare A
fagre ¥ mfast & g gwadf —swwr
wqr waew 8, ¥9 fawr ¥ ot qy aw e

At it &

T gat uw g & wrg ¥ A
fe arfasl ¥ w849 @) v Jgd
g7 R o quar et § B o e
o w7 QA gEF 9 HTAT AT, I {9
wadw ¥ wredi ¥ g W &1 grq )
wfl fegr qv, wrr SRR Wt & ol
Jar g e fat § 1 TR @I A
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AAZL AAT A FEY § B SRARmA AN
T GEE §, IAN TCE ANGY A7 GG
ar awvar §, mfader gvw I qETAT &,
AT F7 IETA §, AT FT IFTAT §-
A quw & 748 wvr fr o g T
& war g woge {T AV AT AT
T gT X, F A w7 A 6 AT A @
worar (s @ g 1w il A -
X 3, farard @ woge S
# § ¢F-IF aug X - (swAwEw)

aamafa wfaa © g7 aEdr Y g
qT FEX FT g5 § AT QAT FEAA R
fo A am Frgd ) Aar aod A
FTA w1 A1 Hfqd )

ot o wlewr ;. qumfa w3iaw,
ax A AT AN @Y, A
AWAATIHTT ® A7 AT A, I§ g9F
b R wwrd wat W af) gd o
8 w9 wagd ¥1faa =gy € afea
wITAE adFT W Frar =fgd 1 e
Fg Wit 72 ¢ fr dvseww 1§ 1 e
Faeq A3 Afgd S T I7F ¥ Aw-
TATEXTT gav ¥, W g1 am uw fav
® At Al g wwwy, € fAy Ay gy
AT q7q7 Afgd 1 ard Wr s
ffrads o 2, o are-g gl
& o8 glgew FY a1 S g ?
FIT AT NeFaT qTW 7 fagarw w99
g o fmamrd & v gfaaT ey ek
T FATAT Y F 77T 9y

TN AT A7 7 9gy } Froag v
AT qF, AU AT AT L AR B,
fags B9 & fod seeT § o foawr
aagd & fa & ford wem &, s aT-
aXW FY GIT FET EA AT FT FAST H |
ara gy il £z X ¥ fr AF w1 el
g g, WEA A, AT Af E, W
A Al & g iy AaH 25 @
Fomdr W @ A, quw A T I/
¢ o, e w1 argw dawre sATe-
¥T9 ¥t wra ww Fowr ¥ A frar
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[t o wfeewT]
25 WIT 9EA W AT BT AL 9L &G
fa 7 w1 ol aff § a® wuw §,
atfe anfe ora Ay A ¥Ar § spawy
agATT WAt § e &9 91 FT AW
¥ uagd F qadaT & A w0 Pl §
WT FT R E BTN e wE FA
@ guwr g fear o1 mFar @ @ed
TN A, faad g ¥ ug
fodrrd o g Y fyas e H =g
gumr war & 5 ¥ Weww fawe &
st §, ¥ 7w Fy F Awy g, WA
we Ay R ST ArATETw dar FIAr
AT 9T wg fAq & gEe FL AT
9T g% AISFAT 97 qFAT { | A /AT
Tz & Fr agt #aogdd N §@ Ht wAEw
Al gar &, A IART TAT G FHAT AEAC
g wmfar & 78 amdqoe—arar
Faq 150 =r7 e frgyr faors
T F AT YA A7 F g wal §
WA F1 WET fAAr 9r) w@i o@ww ¥
FTH FIT q17 AAgT vEA & @A a@l
ait & qar fF s AR # S Jaa-
ATEAAT § F& HAIT qgar & | T
qf sarr fr  AmAAESET & aga
wraar gar &, IaF wwgd &9y, 9gy
qga @ Ul araw qF g oA, o
gx A8 & w & 1 ¥ r oAY AN
gegee & @frA 9@l 9T WAV EW 3]
@ WA vk d-swA W ARy Al
&1 e ag wigd & 5 23w qvadt A
ar fwerd @ gH o) A99T wF ASy
A1 JrfEd | aax gw fraeTdt ¥ srgar
S A A FQ A gg WA oY
f& ag fas auw §, a8 g1 «fyy, o
afi g wfgd, & Te¥ gg N
arar A8 ¥ 1
o7 el & arg § gw fam w7 owda

Lacif &

SHRI CHAPALENDU BHATTACHARY-

YIA (Giridih): Mr. Chairman, Sir, at long Jast
probably a fortysyear old recommendation is
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taking shape through this Bill under the able
guidance of the steel and mines Minister.
But we have to wait these forty years since
the first Coal Mining Committce in the year
1937 recommended the nationalisation of
these coal mines, and the coal industry had
to ticad a gory past of accidents. The reports
of enquiry committees of Murulidih, China-
kuis and Dhori speak out volumes of these
black damp, fiec damp and mpssacie of men
and the cost we had to pay in the form of a
river of blood and suffering until we reached
the present stage when they arc being taken
ovet in the public sector.

Sir, I suppose you know the ethos of the
coal mimng industry, 1 1emember as il it
were yesterday becawse I started my life
i tiade union movement in coal mines. The
ethos weie that if you pay the workers 1nore,
they will go home ; if vou educate them, they
will refuse to cut coal, and if you put them
in good houses, there will he unrest. That
was the cthos, the psychology of the employ-
ers which at that time was shared by the
powers that he, or rather the powers that were,
The history of coal mining industry has been
a black history, a period of history where
men were exploited, wheie womenhood were
dishonoured and gitthood nipped in  the
bud.

MR. CHAIRMAN : Let him better
speak on the Bill before the House,

SHRI CHAPALENDU BHATTACTIA-
RYYIA ¢ Sir, we are ecndowed with memory
and we cannot foiget them,

The first benefit of this take over would
be the removal of the 32 so-ralled “Bappas”™
in the coal mine area, Every mine which
produced 5,000 tons of coal a month had to
spend about Ru. 5,000 on these ““Bappas” as
kick black money, That overhcad of corrup-
tion has been smashed by this Bil),

Secondly, at long last we would be trying
to save this coking coal. 1 do not know for
how long our reserves of coking coal will last,
In fact, we should have taken steps to take
over blendable coal also, Jeaving out only
non coaking and/or non-gradatde coal. If we
take into account the coking coal and blend-
able coal, it will bardly last 40 years for our
steel making unless we toke to some new pros
cesses, Perhaps, the coal dust injection pro-
cess may help us to cut down the comumption
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of coking coal for stecl making. The estimates
of these coal rescrves vary from 15 years to
40 years——that i» the doomsday—s0 far as our
steel-making industry is concerned. Unless
our geological survey operations cxposc new
reserves of metallurgical coal scams, it is right
and proper that re-structwing of the entirc
coal mining area should be given to compe-
tent hands. The polish technology in coal
mining is second to none today in the world.
It is right and proper that they have been
asked to make a survey. The Indian mining
engineers should be associated and overall
plans of development should take place.

1 would certainly give a warning herc.
We have got the experience of N. G, D. C,
before us. We are already heavily-loaded in
Bharat Coking Coal Coiporation. The fall-
back wages bill has sharply gone up. There-
fore, we must fix a break-even point for the
coal production from 214 coking coal mines
that we have taken over. Till that bicak-even
point is reached, we must put our foot down
against Jarge-scale construction of buildings
and airconditioned ofhices so that there is a
glittteriug scctor for the top officialdom and
there 13 slow-irudging to and fro in the coal
field by the daily and monthly paid lower
cadre of employees, We would have to infuse
a sense of participation.  Ilere is onc thing
that has to be borne in mind and taken into
consideiation. All should work as a team and
share the difhiculties and  tribulations in  the
coal-ficlds.

Then, small thermal captive power plants
arc a must in the coal-fields. I have already
suggested and 1 suggest again, please don’t
wait for the State Electricity Boards ; con't
wait for the Ministry of Irrigation and Fower.
You go-ahead, on priority basis, with your
half a dozen captive power plants  dispersed
over the coal-ficlds. If you want to save the
deeper coal-mine workers and workings, if you
want to cut down the inherent danger to
workers and workings, theie is no other way
out,

The taking over of coking coal mines has
raiscd great expectations. These expectations
have been partly belied by the quantum of
compensation of Rs, §7 crores that is to be
paid. I have added up thes amounts and I
find that about 34 collierics are given the
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savings certificates, not in the form of cash
compensation. If the Bihar Government could
pay for the abolition of zamindari in the form
of 40 year bonds, why not pay them in the
form of 7-year National savings certificates as
payment of compensation for the taking over
of coking coal ines ?

Before I conclude, I must say, I entirely
agree that the workers interests should be
protected. 1t should be a charge on the
Central Government. You cannot throw the
waorkers 10 the meicy of the employces. You
cannot say, “You go and chase the employers
to get your dues from them.” It is precisely
here that the woikers have failed to realise
their dues from employers.  Where they bave
failed, let the Governmenmt  prevail  and
take necessary steps to ensuie that they are
paid theic dues.,

SHRI P. M. MEI'HA (Dhavnagar): 1
welcome the Coking Cloal Mines (Nationalisa-
tion) Bill, 1972, The Government has fulfilled
a long-felt necd. But, at the same time, I
strongly olject to, and oppnsc, the  provisions
made under Chapters II1 and V.

There is a provision for payment of ¢com-
pensation to the owners of the inines and to
the owners of the coke-oven plants. I think
they would have taken out by wav  of return
all these years much worr than the capital
employed by them in these, Theicfore, there
is absolutely no necessity to provide compen-
sation to these owners, When (Governient
decide to pay such huge amounts to owners,
naturally it will he a wrong start or a
bad start for such public undertakings.

My sccond obyection is to the anti-labour
attitude reflected in this picce of legislation
It is always found that this Goveinment speak
too much about the workers, the working
class, the down trodden and the backward
classes, but when the time comes to protect
them they have always failed, and  this could
be obscived from this Bill also. They have
shirked the responsibility to protect the due
interests of the workers, It is said that the
workers who want to claim their dues should
claim those dues fromn the origmnal owners.
This is a very strange way of trcating the
working class. Government should have come
out with the specific piovision that if any
worker had any claim they woull entertain

quantum of compensation of the order of Rs.  that claim  and  they  would realise .il
4.5 crores. | would suggest that at least 50 from the owner. There 1 no sense in
per cent of this quantumn of p ion ki a poor worker to go to the

should be paid in the form of 7 year National

ownc: for his legitimate dues. I was happy
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{Shri P. M. Mehta]

when I learnt through the press that Shri
Mohan Kumaramangalam bad stated that the
workers or the labourcrs were not responsible
for the inefficient working of these mines.
But he has failed to protect the workers.
I conclude with the :equest and appeal to
Shri Mohan Kumaramangalam that he should
reconsider this aspect of the Bill and should
protect the workers as he is supposed to
do that.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMAN-
GALAM) : Mr. Chairman, Sir, I should first
thank all the hon. members who have taken so
much intercst in this Bill and spoken on it. By
and large, the main criticisms of different provi-
sions in the Bill have heen concentrated on the
provisions for compensation and also the posi-
tion in rclation to the rights and liabilities of
different sections including the workers. So
I think perhaps it would be wuseful if I put
before the hon. Members the approach that
is made by the Government in framing these
various clauses in the Bill,

Uunder the Constitution, even after the
amendment of Art. 31, we are stll under a
duty to pay an amouut when we acquire any
property. No longer is the position that we
bave to pay an amount that is equivalent to
what may be called the market value of the
property but the payment of an amount or
specifying the principles on the basis of which
the amount can be determined remains still
part of Art. 31 (2). What we have done here
in this case is to determine by appointing
competent persons who could evaluate the value
of the amets of these different 214 coal mines,
evaluation of the assets and then fixing an
amount which, in the light of the past working
of ull these mines and the lack of responsc
which is shown by the owners in working
these mines, is an amount that would be rea-
sonable under these conditions. It is this
amount to which is added the actual cost of
the storcs which were available as well as
the stocks of <oal which ¢an be sold and from
which the amount can be recovered. That is
totalled up and put in the Schedule to this
Bill. We have not taken into consideration
the labilities at all, That has been done on
previous occasions when nationalisation has
taken place but, advisedly, we did not do it on
this occasion because we just were not sare
what were the labilities of these 214 different
companies—partnerships, individual proprie
tors and so on.
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As one of the hon. Members speaking in
the discussion obscrved, coal is a very dirty
business and it is a dirty business not only in
our country but internationally recognived as
probably the dirtiest of all businesses. Both
physically and otherwise also, it is therefore
not possible to place any reliance on the
accounts that were available in the case of
many of these 214 mine owners. Therefore,
what is being done is that while what may be
called the amount may be determined, we are
not paying the amount immediately to the
owner of the mine who may be a company
or a partnership o1 an indwidual We are
depositing that amount before the Commis-
sioner for Payments beforc whom all those
who have got any claims against the mine
owner will file thexr claims. The Comnmissioner
for Payments will then adjudicate upon  what
is to be paid to these different coal mines.
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[Mgz. Derurv-SrrAKer in the Chair]

Thit is broadly the scheme which has been
incorporated in this Bill. The hon. Members
would appreciate that the entire matter is not
fice from legal complications. Tt was my
earnest desire, when we took over the manage-
ment of the coking coal minces last year, to be
able to bring this Bill for complete nationa-
lisation take-over within three to four months,
that is to say, somelime around April or May.
But, unfortunately, the process of evaluating
the value of the assets of all these 214 mines
has been so tune-Consuming that even to bring
it in this session of Parliament has required
an cnormous cffort on the part of the officers
who were requested to make the evaluation
of all the assets of these mines. The difficulty,
hon. Members would appreciate, is that it is
difficult to evaluate what exactly is the worth
of a particular asset ; because if it has been
well maintained, it deserves a little more and
if it has been badly maintained, it deserves
a little less though the asset has been bought
by different owners at approximately the same
time and our cffort is to be as fair and just
as is possible to all these 214 owners and
that really has taken us so much time.

Sir, what T would like hon. Members to
appreciate is that while we have all this effort
to be as fair as possible, we have also tried
to see that all the labilities for which these
persons arc responsible are first of all met
before they, asit were, walk over with the
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compensation or the amount placed to their
credit with the Commissioner of Payments.

Many of the hon. Members have been
quite strong and vigorous, and understandably
0, in criticising the fact that full priority has
not been given to payments due to the workers.
I would like the House to appreciate the posi-
tion taken by the Government. When the
mines were taken over, there were, really
speaking, different kinds of liabilities, so far
as the previous owners were concerned.

The first is what may be called the secured
debts. That is to say, under the law of the
country,—which conlinues to be the law of the
country—a person who has advanced money
to the mincowners on the understanding that
he will have the first charge over all other
debts, is protected. We thought that it would
not be correct to take away thceir money from
them because they are not responsible really
for whatever misdeeds may have Leen done
by the owners; they are persons advancing
money in the oidinary course of business.
Therefore it is that we did not think it proper
to put aside the law of the country as
it stands today, changing thc position from
his being a secured creditor on the date of
the take-over to his becoming an unsccured
creditor or the person at the end of the queue.
Itis only these secured creditors who have
secured debts in terms of the laws of the
country, in terms of the Trausfer of Property
Act, as it stands today, who still stand in front.
They have not been given any big advantage.
All that is done is this. Whatever the law bad
promised to them, whatever they were entitled
to, prior to the take-over of October, 1971,
they would be entitled to. What we have
done to the workers in contrast ? Please see
Section 23, which has been quitc strongly criti-
cised by hon. Members, When the take over
took place in October, 1971, they were in a po-
sition of being as good or as bad as any unse-
cured ereditor, or except to the extent that one
month’s wages have priority over other debts,
So far as all other claims of the workers are
concerned they would be treated as claims
of anybedy else who have claims on the owner
and what Section 23 (a) does is togive them,
as it were, the next position in the queue
immediately after the secured creditor.

Take the amount deposited with the Gom-
missioner of Payments. The first set of persons
having claims on that amount will be persons
who have advanced money on the basis that
they will have the first charge on the property
of the previous owner. The second set of
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persons are those mentioned in clauses (a)
to (e) of Section 23. I do not know whether
hon. Members object to the fact that dues to
the State Governments rank in the same posie
tion a: payments duc to the workers. We
thought this should be so, in the interest of
Centre-State relations.

SHRI N. SREEKANTAN NAIR: That
is unfair. To rank Government’s dues with
wuorkers’ dues is unfair.

SHRI 8. MOHAN KUMARAMANGA-
LAM : In theinterest of Centre-State relations
abnut which leis, I am sure, aware, we
thought it would be betrer that we should
protect what is abo duc to the Government
representing you, me  and everybody else.
After all, what iy that money? That is the
money of the people asa whole, Lt is not
money belonging to any particular  individual.
It is right that when we  think in  terms of
priority, certainly, workers should be entitled
to whatever s their due under  the law, We
have given something more than what they
are entitled to ultimately. To go against the
existing law aud put aside the contractual
agreement, in respect of individuals, who
themselves have not been in any way responsi-
ble, as it were, for the misdeeds in  the coal-
mining arca, would be, I think, against the
ordinary principles of justice, as we, ina
civilised country, undcistand them. Are we
to put t(he workers higher up, and conside-
rably higher up, than all others who might
have lent money in the ordinary way to the
employer, to the owner ?

But we put him in the queue immediately
after those who have got the right of priority
under the law as it still cxists inside our coun-
try.

SHRI P. M. MEHTA : But he has made
the dues to the creditors the first charge rather
than those due to the workers or labourers.

SHRI S. MOHAN KUMARAMANGA-
LAM : I am afraid that he has not followed
what I have said. Possibly if he had read
the Bill and the Act a little earlier, he could
have followed it. But I cannot be responsible
for that. So far as the Bill is concerned it is
very clear. It is the sccured creditor—I  hope
the hon, Member appreciates who a secuted
creditor is, because I am not  here to give a
lecture on law and say who a sccured creditor
is—who alone is put in front by virtue of the
ordinary law of transfer of property. Unless
we take that right away from him, which he



227 Coking Coal

[Shri S. Mohan Kumaramangalam]

already had on the day of take-over, we
cannot take away his first priority. Whatever
right he had on the day of take-over is all
that is preserved. He is not given any new
right. But so far as the worker is concerned,
who could have stood along with all other
ordinary creditors, he is put in front of all
other ordinary creditors. This is the scheme,
and I think that it is quite understandable.
What I would like Shri P. M. Mehta to
understand is that il 1s not as if compensation
is going to be just paid out to the owner and
the workers will have to go running after the
owners all the time, That scems to be his
impression. ‘L'hat is not at all the casc, What
the worker has to do—and I am sure the uni-
ons will do it on his behalf, because we have
got very strong and active unions in this arca-
is to file whatever claims he has got against
the employer, the previous onwer, before the
Commussioner ot Payments, and the Conymis-
sionezr of Payments then, in accordance with
the priority that is laid down in terms of the
Act and then ultimately in the rules, will pass
orders first of all honouring whatever the
secured creditor has against the owner, and
secondly meeting all the workers’ dues and
also the royalty of the State Governments,
and finally dealing with all the ordinary cre-
ditors. When all that has been paid out,
whatever is Jeft of compensation ot the amount,
whatever is left at the end of all that will
alone then be taken away by the owner. So,
we have tried to do it, therefore, in such a
way that not a single paisa. ...

SHRI N SREEKANTAN NAIR : May
I ask one question of the hon. Minister ?
Suppose the workers have any case before a
labour tribunal or have filed any claim, As
per their claims statement the workers must
get so much, and until that amount is paid to
them, no money should be paid to the owners;
till a final decision 18 arrived at, will the hon.
Minister be in a position to withhold the
amount as per this Bill ?

SHRI S. MOHAN KUMARAMANGA-
LAM : To sce that the money is paid ?

SHRI N. SREEKANTAN NAIR : To see
that the money is withheld ?

SHRI 8. MOHAN KUMARAMANGA-
LAM : The money that is deposited with the
Commimioner of Payments will not be paid
out to the owner—1 am again using the word
‘owner’ ; it may be companies, private pro-
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prietors or partncrships—uniil all these claims
are settled, That is the scheme, ,

SHR1 N. SREEKANTAN NAIR : My
point was this. Suppose, I have filed a case
before a labour tribunal claiming Rs, 10 lakhs
from the employers ? Will that amount be
withheld until a dccision is arrived at ?

SHRI S. MOHAN KUMARAMANGA-
LAM : That is a different matter, If he has
already got an award from a labour tribunal
which is enforceable against the present owner
or the previous owner, yes, he can file his
claim before the Cummissioner of Payments.
But if he has got somcthing in the future in
wmind, then I am sorry that it canunot cover
that, because already more than nine months
have passed since the take-uver, and all these
claims could only rclate to the period prior
to Octolyr, 1Y71; in respect of everything
that comes after October, 1971, the present
management will be responsible. But so far
as everything that happened  before October,
1971 is concerned, well, I hope that all these
claims would have been scttled by that time,
but we cannot leave everything out uncertain
to cover what may happeu next year or the
year after that in respect of the workes’
claims that may have come into existence
but weie never enforced in the past. This is
the position so far as the compensation part
1s concerned. This covers the points made by
hon. Members on clauses 17, 18, 19 and 23,

SHRI SOMNATH CHATTERJEE : May
I seek a clarihication ? The hon. Minister has
just now said that any claim arising between
the date of take-over and the date of vesting
of the undertaking in the Government would
be covered, but that is not the position under
clause 9.

SHRI S. MOHAN KUMARAMANGA-

LAM : I was talking of the period prior to
the take-over.

SHRI SOMNATH CHATTERJEE : What
about the period between the take-over and
the vesting of the responsibility in the Govern-
ment ? The workers will have to run after
the owners in respect of their claims during
this period ? That is the scheme here, ,

SHRI 5. MOHAN KUMARAMANGA-
LAM : If there are any dues, obviowly those
who are in charge of the management of that
period will be liable, but that is 3 different
thing, and that has nothing to do with the
owner. So far as the owner is concerned, he
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will be responsible for all the liabilities which
have arisen in the course of his ownership of
the particular mine. They will be dealt with
the terms of priority as laid down in clauses
17, 18, 19 and 23. So far as provident fund
is concerned, it is clause 18; clause 19 is
about supe¢rannuation. So far as non-payment
is concerned, that comes, whether as usual,
under clause 23,

SHRI N. SREEKANTAN NAIR: In
17(1), you say that service conditions will be
protected. But under 19, the employer can
simply disburse those amounts Why do they
not hand it over to you ?

SHRI 8. MOIIAN KUMARAMANGA-
LAM : He should appreciate that in regard
to what has happencd in the past, the Govern-
ment is uot going to put its hand into ity
pocket which 13 the pocket of the general
tecasury. What we me doing is that everything
that is duc to the wotker to the extent that
money is available in the hands of the owner,
on the basis of whatcver is to be paid o him,
will bie paid to the worker first so far as his
dues are met before it is paid to the employer
1 think that is quitc sensible

SIIRI R. N. SHARMA : He has saxd that
preferenc e would be given to tribunal’s award.
Under sec. 317 of the Companies Act, retren-
chment compensation and lay-off compensa-
tion is a first charge along with the secured
charge. So why not place all these charges al-
so along with these charges and keep them as
secured charges?

“SHRI S. MOHAN KUMARAMANGA-
LAM : I do nat think they are going to be
any woisc of so far as that is concerned be-
cauge there is ¢l. 23 which is a charge imme-
diately after the secured charge. I do not
think we should bring into the picture any
other.

So far as clause 17 is concerned, I would
like hon. members to appreciate that these
powers are powers which have been taken
virtually under every mnationalisation Act.
Government have taken all these powers to see
that if there are any anomalies, they should
be dealt with properly. But to my knowledge,
these powers have never been used—on a pre-
vious occasion also I referred to this ques-
tion when it came up in the House—to
the detriment of workers. Take for ins-
tance, what happend when the LIC was,
brought into existence. At every stage when
anything has been nationalised, we take these
powers, but they have never been utilised to
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the detriment of the workers ; they have always
been used for the benefit of the workers. That
is first thing.

So far as sub-clause (2) is concerned, that
is teally in relation to non-workmen, that is to
say, officers. I think it was Shri Chatterjce
who said that we have virtually thrown them
to the wolves—he did not say s0 in so many
words ; let me be mild, but that was the pur-
port of his observation. I do not think we
have done anything to harm their interest.
But our difficulty is this. I do not know how
much personal knowledge he has about those
working in the Jharia district But there have
been a few cases, possibly 50 or so—I cannot
give the exact number—who have been paid
very high salaries, Rs. 5,000, Rs. 6,000 Rs.
8,000 and Rs. 10,000 with a lot of privileges,
attendant benefits and 0 on These are the
gentlemen whom we would like to be able to
deal with fairly and honestly I think he
would also agiee that they should be dealt
like that.

SHRI SOMNATH CHATLIER]JEE :
That is with regard to the onerous clause in
the contract of service. They will be governed
by that.

SHRI S. MOHAN KUMARAMANGA-
LAM : If there are cases like that, 1 am
sure hon. members  will bring them up inside
and outside this House and they will be dealt
with,

But the whole objeet of this is to give us
enough freedom to be able to reorganise these
214 mines, to put prreons  who are properly
paid in proper places, and where they are
not properly  paid—in fact. they are over-
properly paid—to be able to reduce them to
the proper level, If a petson is not properly
qualified, who is to say whether it is onerous
or not ? We arc not going to lose ourselves
in a controversy over this in dcciding whether
it is not unerous or it is onerous, Why not
have a little confidence in us ? Why does he
think that we are going to nusbehave in these
mattcrs ? Why be so sensitsve on this score ?
Have we misbehaved 1n the past when such
powers were taken by us in other cases ? In
the past we have taken very wide powers of
this character and we have not misbehaved.
To this day, cven today, I would only request
hon. Members to say if they have ever come
across an instance where the Government
has actually misbchaved and misued the po-
wer in its hands.

Hon. Members also made some criticismm
and I can appreciate it—of the fact that
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production has not come up very much or is
more or less the same o1 a little less than it
was before, One of the principal reasons for
this has been the fact that we have been
suffering from a shortage of railway wagons.
I can thow to the hon. Members the figures,
but T have not got them now, because I did
not know that those points would be raised in
this manner. The coal stocks which we have
at the pithcads in the difterent mines are
virtually thc same ; the stock is not less than
what it was at the time of nationalisation, 1
think that is the best proof which will show
that it is not production that has come down,
but that production has been going up at a
reasonable level, but to make 1t much higher
than that would not in any way advance the
interest of the coking coal mines but merely
add to the amount of coual that would be piled
up in the pitheads,

Hon, Members also  made some quite
vigorous criticism of what they seem to fecl
is the ignoring of the nterest of the workers.
My friend Mr. Baladhandayutham was partu-
cularly cloquent, and Mr. Chittibabu seems to
feel that I am only anxious about the workers
of Tamil Nadu and have forgotten the woi-
kers in Bihar. I do not blame him because
he does not very much khnow about what 1s
happening to the workers 10 Bihai. But I
will educate him and say that while I am
well attuned to the interest of the wotkers in
Tamil Nadu, I am as much interested in the
workers of Bihar. Now, in relation to the
workers in Bihar, a number of problems are
facing us. The first is, you wall be interested
to know, that when we ook over the
management, we had abont 70,000 employees
on the rolls of the coking mines, but on the
Ist of April, 1972, the total number rose to
1,28,400. That iy to say, 58,400 cxuia emplo-
yees have heen taken in. How docs thus
happen ? It happened firstly because a large
number of contract workers, who wer¢ not on
contract, went into the category of regular
workers. Secondly, the employers very ofien
used to get a large percentage of the total
number of workers working on a casual basis,
and o0, you had a duplication of workers ;
that is, 2 larger number of workers working
casually than were actually needed in the
mine itself. It is extiemely ditficult for us to
scparate them and decide who are the sheep
and who are the goats ; who are the casual
workers who should be taken, and who are
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not casual workers who should not be taken,
The result has been that we have undoubtedly
got surplus of workers today in the Bharat
Coking Coal, and we have got-—that is equ~
ally unfortunate perhaps—a number of wor-
kers who have come on the rolls who possibly
did not have very much right to come in,

It became extremely difficult to separate
them, particularly in these days of unemploy-
ment when, under the Wage Boards, every
worker fcels that he has real parity with
others and he is really assured of wages, pro-
vided he does his work honestly and properly.
Not only have we taken afl the workers, but
we have also secn that the wage Board level
of wages and all other benefits have been
given to all those 1,28,000 workers, I would
say-—it 14 a very rough cstimate—that the
Wage Board conditions of services may not
have heen given even to 30 per cent of the wor-
kers in the coking coal mines. I think I would
be broadly 1ight, because, very often though it
was cerfain that under the employers, the
Wage Board level of wages was being paid, in
fact, st was not being pad. But now, we have
seen that it 1s bemg pad. The increase that
has accrued m the cost of coal as a result of
the extra payment that we are making to the
workers 18 something like Rs. 3,50 a tonne.
Apart from the incicase in dearness allowance
on the Wage Board scale, no worker in the
Bharat Coking Cnal gets today less than Rs.
7.13 per duy. 1 think this does augur pretty
well so far as the nanagement of the Bharat
Coking Cioal is concerned. We have also set up
a consultative committee with representatives
of the central trade unions to advise and help
us to see that we are really able to follow a
proper labour palicy.

I would even now plead with the hon.
Members that they should be a little indulgent
so far as the work that we conduct in the
coal mines is concerned, because the more I
get to know about these mines the more I
find the number of difficulties that arise out
of the way in which the minc-owners have
operated for years and years. Mr. Bhatta«
charyya mentioned forty years. We are forty
years too late hecause the recommendation to
nationalise the coal mines came about forty
years ago, it wasin 1937 For at least 33
years the minc-owners had so many corrupt
practices operating in the mines that to get
rid of all of them, to cleant up a place like the
Jharia mines and rebuild it as a place where
the best coking coal in our country is avail-
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able, is a very difficult task but a task which
I am confident we shall be able to fulfil,

SIIRI DINEN BHATTACHARYYA
(Serampore) : Why do you pay compensation
to these corrupt employers ?

SHRI S. MOHAN KUMARAMAN-
GALAM : Mr. Bhattacharyya knows that wc
have a Constitution and we work under that
Constitution ; even in terms of articles 31
and 31C there are certain obligations which
we abserve and it is in terms of the Consti-
tution that the law is passed.

st gew W wgE@ ( qgiar )
AT Grfgg v A1 W1 qar &, 3aH
AT AR X a1 3T ATFARL A qY 7

SHRI S. MOHAN KUMARAM ANGA-
LAM : I am really amazed when 1 hear a
gentleman representing the Jan Sangh  shed-
ding so many tears for the labourers  because
whenever we proposcd, they always fought
against the amendments of the Consti-
tution by which we could protect the
workers. . .. (Interruptions) It is better that
wisdom should dawn on them, even if it
is late. Shri Vajpayee also knows that so far
as the Constitution amendments were con-
cerned, the voice of the Jan Sangh, to put it
mildly, was rather dobious.

Wt peR wx wgEw o A AEE
qgr ar 5 gAF1 WMfagz woe w0
qar &, wifasi = s gewaw far
WA, ¥ I A FIIA FQAT AT HY
swr &3 ?

MR, DEPUTY-SPEAKER : I think the
hon. Member was not here; I saw him
just rushing into the Chamber. The hon.
Minister has been speaking for quite some-
time and le has dealt with that question
quite at length and you are raising it now.

SHRI S. MOMAN KUMARAMANGA-
LAM : The trouble about some hon, Mem-
bers is that they like to listen to themselves
but yot to others and naturally they are not
able to follow the proceedings of the House
very accurately.

My last point is about the question rai-
sed by Mr. Chittibabu, whether we take
into conslderation the reserves of the coalmis
nep in fixing the amount of compensation,
We do not. There it no compensation so far
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as reserves are concerned. Reserves of coal
under the soil are the property of the State;
they are not the propetty of indiwviduals
mine owner ; no compensntion has been pro-
vided for that whatsoever.

Some remarks were also made by Mr.
Chittibabu which I should not let pass. He
scems to imagine that custodians arc going
to be appointed from the  political party to
which I belong. But [ would 1cquest him
not to judge us by his standards. His stand-
ards may be different. So, also he seems to
think that much of the compensation that
we are going to pay out is because of cer-
tain obligations made at the time of the
clections. I am afraid again that he is
acting on the basis of his outlook and not
ours. This compensation has been  evaluated
very strictly and has been arrived at  on  the
basis of very hard and sustamed work by
tcams of accountants and technical people
in evaluating asscts. I think hon. Mem-
bers will appreciate theiefore that we have
done our best in producing this Bill now
which will enable an effective  and  complete
takc-over of the mines and enable us to go
forward to amalgamate them effectively so
that we can get the maxumum ount of these
mines and usc the most scientific and mod-
ern methods in  their development, while at
the same time doing our best to protect the
interests of the workers and other sectons of
the people who have certain nghts in rela-
tion to the provious owners.

I would only mention in respect of Mr.
Daga’s request that the matter should be
referred to a Select Committee that I would
most earnestly request him not to press his
suggoestion, the reason being not that we are
afraid of going to a Select Comumitter, but
that it will take anothe: four months. Al-
ready, the amalgamation has been ddayed
too long. The whole object of the take-over
was to make the 214 mines into something
like 50 or 60 units and then even make
them smaller in  number.  The longer
we delay it, th-longer will be the declay in
initiating process of ationalisation and
scientific exploitation of the mines. The
matter is not very complicated and we  have
been very careful in fixing the amount of
compensation on the basis of a very sus-
taincd study by responsible officers. It is in
this light that I would commend the measure
to this House.

MR. DEPUTY.SPEAKER : I put amend.
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ment No. 1, for referring the Bill to a Select
Committee, to the House.

Amendment No. I was put and negatived,

MR. DEPUTY-SPEAKER : The ques

tion i :

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of the owners of the
coking coal mines specified in the First
Schedule, and the rnght, title and in-
terest of the owners of such cuke oven
plants as are in o1 about the said cuking
coal mines with a view to rcorganising
aund reconstructing such mines and plants
for the purpose of protecting, conserving
and promoting scientific development of
the resources of coking coal needed to
meet the growing requirements of the
iron and steel industry and for matters
connected therewsth or incdidental thercto,
be taken into consideration ”

The Motion was adopted.

MR. DEPUTY-SPEAKLER : Before we
take up clausc-by-clause consideration there
are a number of difficultics which I wish to
point out According to the rulks, afl the
amendments should be given one day in ad-
vance so that copies of the amendments can
be circulated to the Membeis and thcy may
be ablc to study them and come to the
Housce prepared to make their contributions
There arc quite a large number of amend-
ments which were sent in only today, includ-
ing sumec amendments of the Government.
I am in a difficulty. According to the rules
1 may or may not accept them, but I would
not hike to be arbitrary in the matter. How
is it possible to circulate the amendments
rectived today to the Members so that they
can study them ¢ I would like the hon,
Minister (o enlighten me Under the cir-
cumstances, powibly the best thing is to take
up the Clause by Clause consideration to.
morrow.

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 am told that the ncxt business on
the Order Paper is ready and Mr. Khadilkar
is here. So, though I am not anxious to
postpone it, if the House considers it rea-
sonable, we can take up the Clause by
Clause consideration tomorrow and give the
hon. Members an opportunity of going
through all the amendments.
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SHRI K. NARAYANA RAO (Bobilli) ¢
There must be a formal motion for adjourn«
ment of the debate on this particular Bill,

MR. DEPUTY-SPEAKER : Under
Rule 89, the Speaker may, if he thinks fit,
postpone the consideration of a clause. So,
even without referring it to the House, I can
doit But I am happy the Minister agrees
with me. Clause by clause consideration will
be taken up tomorrow.

SHRI DINEN BHATTACHARYYA
(Serampore) : Can some new amendments
be given at this stage

MR. DEPUTY-SPEAKER :
know. Next item

I do not

16.16 hrs
PAYMENT OF GRATUITY BILL

THEL MINISIER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : Sit, I beg to move :

“That the Bill to provide for a
scheme for the payment of gratuity to
employees engaged 1n factories mines, oil-
ficlds, plantations, ports, railway com-
panies, shops or other establishments and
for matters connected there-with or in-
cidental thereto, as reported by the Select
Committee, be taken mto considera-
tion.”

I have the honour to move that the Pay-
ment of Gratuity Bill as amended by the
Seleet Commuttee be taken into consideration
and also that the Bill be passed. The bill is
part of a package of social security measures
we have promoted to enable the workers to
meet the different contingencies of life. The
grave problem of unemployment is, of coursc,
with us all the time and we have to do all
we can to solve or at least to contain it. But
at the same time, we must also do our limi-
ted best to dispel the semse of insecurity
which haunts the minds even of those who
are already in employment. Absence of ade-
quate retirement benefits is one of the factors
that make for this sense of insecurity, The
worker knows that even after & long working
life he would not have the wherewithal with
which to meet the needs of life on retire-
ment. This thought starts disturbing him as
he approaches retirement and makes retires
ment itsclf an event to be looked upon with
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dread. The Provident Fund Scheme has been
devised by the Government to give the worker
a measure of income sccurity in  retirement ;
the Family Pension Scheme recently intro-
duced provides a measure of protection for
his dependents in the event of his death in
harness. There has been a demand all over
the country for the introduction of a Gra-
tuity Scheme designed to serve the same pur-
pose. The Bill before us secks to mect  this
demand.

The Bill was referred by the Lok Sabha
to a Sclect Committee on  the 21st Decem-
ber, 1971, The Select Committee presented
its Report on the 2nd May, 1972. The
Cowmittee has made a number of changes in
the Bill designed to improve its coverage and
content. T shall briefly rccapituate the more
important of these changes.

(i} To widen the coverage of the Bill, the
wage limit has been raised from
Rs. 750 to Rs. 1000 per month as
provided for in the Employces’ Pyo-
vident Funds Scheme, 1952, To c¢n-
sure that a person who has been em-
ployed for a continuous period of five
years on  wages nout  exceeding
Rs. 1000 per month may not become
disentitled to reccive gratuity when his
ruonthly wages exceed Ra. 1000 a pro-
vision has also been made that gra-
tuity should be paid in respect of the
period during which such a person
was employed on wages not exceeding
Rs. 1000 per month on the basis of
the wages received by him during that
period.

(ii) Under the Bill as introduced in the
Lok Sabha, the quantum of gratuity
payable at the rate of half a month's
wage for cach completed year of sere
vice was to be subject to a maximum
of 15 monthy wages. That Select
Committee has not altered the rate
but the ceiling on the quantum has
been raised from 15 months' wages to
20 months’ wages 30 as to provide an
incentive to employces who work be-
yond 30 years of service.

(iti) The Bill as introduced in the Lok
Sabha was to apply initially to fac-
tories, mines, plantations and such
shops ar establishments employing 10
or more persons as are covered by the
relevant State Acts, with an cnabling
provision emppwering Central Gowe
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ernment to extend its provisions to
other establishments aiso. The Bill as
amended by the Selcet Committee
will now apply initially to oil ficlds,
ports and railway companies alsv in
addition to the sectors originally pro-
posed to be covered. 'The enabling
provision for exiension of the pro-
visions of the Bill to other cstablish-
ments also remains.

(iv) In the case of a dispute with regard
to the amount of gratuity payablc to
an cmployece or the admissibility of
any claim for payment of gratuity,
the employee  also will now have the
right to make an application to the
Controlling Authority for appropriate
action.

(v} In the cases of default in the payment
of gratuity, giatuity wdl be recovera-
ble as arrears of land revenue together
with compound interest at the rate of
9 per cent pr1 annum fiom the em-
ployer.

(vi) Where an  employer  fails  to pay
gratuity to an employee, he will be
punishable with imprisonmeut for a
term  which will not be less than 3
months, unless the Coutt tiying the
offence, for teasons to be 1ecorded an
writing, is of the opinion that a lesser
term of imprisonment or the imposi-
tion of a line would meet the ends of
Justice,

(vii) Under the proviso to clause 11 of the
Bill, a specific provision has been
made under which the appropriate
Government shall authoise the cri-
minal provecution of an emplover
who has failed to pay gratuity within
the prescribed time,

The Select Committee had also requested
Government to reconsider Clauses 2{c) and
4(6) of the Bill, relating to the following
matters :

(i) Whether a  strike which s illegal
should bLe considered as interruption
of service which will disqualify an
employee for gratuity for that partis
cular year.

(ii) Whether gratuity s liable to be
forfeited in part ot in whole if an
employee’s scrvices are terminated for
any act causing damage or loss to or
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destruction of property belonging to
the cmployer or for riotous or
disorderly conduct or any other act
of violence an his part or any offence
involving moral turpitude.

Government have given the most careful
consideration to these two recommendations of
the Sclect Committee, but could not see their
way to accepting them.

Under Clause 2(c) of the Bill a period of
illegal strike docs not form part of “continuous
service”. The wteation is  that in  casc ot
participition in an illegal strike, the cmployee
will forfeit gratuity fur that particular year,
but the seivice rendered in earlicr years and
1n subsequent years will be taken wnto account
Tor purposes of payment of gratuity. As
sudden and unjustificd strikes (which may
partake of an illegal character) upset produce
tion plans and may cause considerable loss to
employers and to the country grnerally,
Government feel that  there should be some
deterrent against such strikes. Gratuity is no
doubt an unportant retirement benefit to the
worker ; but it also embodies the concept of
a reward to the worker for long and cfficient
service rendered (o the employer. Government
are, therefore, unable to agree that the period
of “continuous service” may include the
period of an illegal strike.

As regards the forfeiture of gratuity, the
Select Committee  has  suggested that the
eatire clause 4(6) may be omitted so that
gratuity which an &mployee earns by virtue of
service over a period may not be forfeited for
any misconduct on his part. The concept
underlying this provisionin the Bill is that
misconduct on the part of an employee, no
matter at which stage of service, should
entail consequences cither by way of reduction
of the gratuity payment or by its total for-
feiture, There arc degrees and grades of
misconduct and furfeiture of gratuity should
arisc only in the case of misconduct which
may be described as grave or serious. I' hope
the House will agree that a distinction should
be made between technical misconduct and
misconduct which entails destruction of em-
ployer’s property or which involves riotous
conduct and use of violence. There should be
some deterrent against this class of misconduct
and this is what Clause 4(6) seeks to provide.

In the Select Committee several members
expressed their anxiety to cnsure promptuess
in the payment of gratuity. Since gratuity is
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a retirement benefit payable when an employee
superannuates or resigns, there should he
adequate safeguards to ensure that the em-
ployer does discharge this obligation at the
time it arises. A number of suggestions were
made, the principal one being that there
should be a Trust Fund to which the em-
ployers would make a prescribed contribution
every year, the Trust Fund will be responsible
for paying gratuity to the workers at the
time it falls due. The propusal has been
considered by Government and a Working
Group has been set up, with an Actuary of
the Life Insurance Corporation as its Chair-
man and including rcpresentatives of the
Departments of Insurance, Labour and Em-
ployment and Econonuc Affairs and the
Bureau of Public Enterprises, to consider the
matter in depth and to make recommendas
tions on the most suutable and feasible Scheme
for the purpose. The Group has already
started its work and necessary further action
will be taken in the matter after its 1eport is
received.

1 am confident that the Bill will be
welromed a8 a piece of progressive labour
legislation and that it will receive support
from all sections of the House, Workmen all
over the country have been anxiously waiting
for this measure {0 be placed on the statute
book and I would urge that we should do so
as carly as possible.

1 am aware of the fact that in certain
particulars the Bill does not fully meet the
wigshes and suggestions made by the Select
Committec, 1 would, however, request the
House to look at the Bill as a whole and to
understand how far it tulfils the broad
objectives which we all have in view. There
may be some who desire an extension of the
coverage of the Bill and others who would
like to see larger benefits made available to
workers I'hese may be desirable ends in
themselves but I suggest we may consider
them at a later stage after we have some
experience of the working this new statute.
We are now making a beginning with a
gratuity scheme, and in the opinion of the
Gevernment, the  provisions of the Bill re-
present a fair balance between needs of the
workers employed in the productive process
and the compelling peed for conserving
resources  for the augmentation of the total
national product. We must not forget that
such augmentation is an essential Pre-condi-
tion to the success of our current efforts to
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remove the scourge of poverty from the
country. When viewed from this angle, I am
sure, that the Bill will commend itself to all
sections of the House and command their

support.

SHRI SOMNATH CHATTER]JEE
(Burdwan) : Mr. Deputy Speaker, Sir, this is
a measure which has been long overdue.
Although it is somewhat a half-hearted
measure, we welcome it.

In the past, the payment of gratuity has
been treated to be in the nature of a dole or
a pittance to be given to an employce who s
being retired or superannuated at the swect
will of the employer. After giving best years
of his life for th~ cmployer and with no
prospect of future employment, when an
employer is retired, he is certainly entitled to
be given in lieu of pension sumething like
gratuity. That is why there hus been a
consistent demand that this benefit which is
not a mere pittance or a dole from the
employer should have a statutory recognis
tion. And it should be made a statutory
right of the workers to get that. With greater
and greater shrinking of c¢mployment poten-
tialities, with noold age benefit being available
and with no unemployment insurance being
available to the employees who lose their
jobs by one or the other processes mentionad
in this Bill, it is fair and proper that provi-
sion should be made for payment of gratuity.
From its very name, the concept of gratuity
seems to connote that it is in the nature of
a gratuitous payment. But now it has been
legally recogniced in some cases at least ;
under industrial law it is a justifiable claim
on the part of the ermployee for services
rendered and it should no longer be treated
as a charily or a dole given by the employer.
This is not an ex-gratia payment but a
vested right of the empluyees to get i,

The Bill, we are very sorry to say, although
it meets some of the requireinents which have
been long uverdue, by reason of its restricted
scope does not meet all the requirements, and
some of the provisions, I am sorry to say, are
loaded in favour of the employers and not the
cmployees.

The hon. Minister has referred to some of
the provisions which we find from the Report
of the S¢lect Committee were very much dis-
cussed but Government has not found it possi-
ble to accept. The reavons which have been
given do not convince us.

Apart from the coverage of the workers,
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why should the retrenchment compensation
which is provided in the Industrial Disputes
Act under 25F not have been made a part of
the gratuity schetne? Because what is paid as
compensation for retrenchment is in the nature
of gratuity for services rendered ; on the basis
of the years of services rendered, that compen-
sation is calculated which is really gratuity.
Now because of more effi ctive steps indtcated
in this Bill, it would be ensicr for the workmen
who are retrenclied Lo come under the scope
and ambit of this Bill; there would be an
casier method of realisation. We all know how
long 1t takes under 25F ; sometimes the Induse
trial ‘Ttibunal has to assess, calculate, the re-
trenchment compensation that is payable under
25F. But this Bill does not include that cate-
gory within its ambut.

Clause 1 (3) makes the applicability of
this scheme to categorics of workers very much
restricted. We  find from the Report of the
Select Committce and the Minutes of Dissent
appended thereto that there has been a consis-
tent demnand—-1 believe and I amn told that al-
most all the CGenteal trade univn organisations
asked—, namcly; why should tins scheme be
restricted to certain categories of workers in
this country, what right have we to deny this
payment of gratuity to all types of employecs.
We find that there has been ulmost a  unani-
mous demand, so far as it appears from the
Minutes of Dissent, from a large section of
members repivsenting trade union organisations
to include within the ambit of this Bill trans-
port workers, workers of the local bodies, wore
kers in the construction industry, educational
institutions, hospitals, etc, for which some
amendments have been given. But what is the
rationale behind exclusion of these categories
of workers? Was it an arbitrary method of
picking and choosing which was adopted? No
rational principle is indicated.

Why should simne of the workers only get
the Lenefit? What right have we got to deny
the other workers of the benefit? “Thus is the
most ordinary benefit which the worker is en-
titled to get. Why this arbitrary selection of
some of the types of workers to get the bene-
fit? Therefore, we should definitely commead
to the hon. Minister to accept some of the
amendments which we have given to enlarge
the scope of the Bill. After all, the employers
will have to pay. Why sanould he in some
cases have the right to deny this benefit to the
workets and only in certain fields of employ-
ment this is applicable. I submit there is no
reason behind this arbitrary picking and choos
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sing of types of workers who should get the
bencfit.

Then clause 2(c), to which we have a very
fundamental objection. The clause said that
10 strike should be encouraged. But I take it
that the legality or illegality of a strike would
be determined by the Industrial Disputes Act—
Sections 22 and 23. The hon Members are aware
—most of them are, I am sure—as to whatare
the occasions which have been held to prohi-
bit a strike. apart from the period of notice to
be given. You arc aware that nobody can go
on a strike during the pendency of the conci-
liation proccedings, during the pendency of
proceedings before a court or tribunal, during
the pendency of arbitration proceedings and
during any period in which a settlement or
award is in operation, elc. Therefore, a strike
which may be wholly justified will because of
certain statutory standaids laid down be decla-
red illegal. Otherwise the workers will be fully
justified in going on a strike and there may be
various reasons why the workers will have to
go on a strike, not that they get pleasure out
of it. Therefore, these arc certain statutory
standards lad down in the Industrial Disputes
Act which cannot possibly visualise all the cir-
cumstances in which the workers or a body of
workers can go on a strike. Supposing there is
a strike for a day or two which is fully justi-
fied, as you will sece that sume of the hon.
Members in thein Minutes of Dissent have in-
dicated, but these wotkers who go on a strike
for a day or two which otherwise is fully justi-
fiedl, would be debarred from the benefits of be-
ing treated in continuous service under Section 2
sub-clause (3). T submit this is a retrograde
measure because there are various types of em-
ployers and it will not be diflicult for them to
create provocations and get rid of the applica-
bility of these provisions or to make the wor~
kers lose the bencefits of this scheme, to provoke
such a situation in which the workers will be
forced to go on a sirike for a day or two or
seven days anc then come within the mischief
of Section 2 sub-clause (3) and they will lose the
benefit of being treated in continuous service.
We submit this is a measure which the Govern-
ment may consider again and the Government
may kindly accept the amendment which 1
have submitted,

The other clause to which I wish to draw
the attention of the hon. Minister and the
House is clause 2(5). That is definition of
wages. Although we generally welcome this
mcasure, we find some of the provisions are
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put more for the benefit of the employers than
for the benefit of the employees. Clause 2 (5)
says that it shall not and it does not include
any bonus, house rent allowance, overtime ale
lowance and any other allowance. After all,
nobody can say that the level of wages or sal-
aries in this country is very high. The dear-
ness allowance in many cascs is treated and
ought to be treated as part of the wages itself.

Even dearness allowance is not to be taken
into consideration while computing wages un-
der this.

AN HON. MEMBER : It will be taken.

SHRI SOMNATH CHATTER]JEE : I am
sorry, I made a mistake; 1 stand corrected.
But there are other types of allowances, bonus,
cte. Why should not these things be treated as
part of the wages? Why should not this bene-
hit go to the employees? After all, you are
giving 15 days’ wages in a whole year. 'That
is for the purpose of gratuity. Why do you
deprive them of this amount which in any
event 1s not going to be very large.

I wish to draw his attention to Clause 4
which is about the ‘qualifying period’.  Clause
4 says:

“Gratuity shall be payable to an em-
ployee—

(a) on his supcrannuation,

(b) on his retirement or resigna-
tion,

(c) on his death or total disable-
ment due to accident or di-
scase

after completion of not less than five
years of continuous service.”

This, 1 do not understand. What is the
special charm of mentioning *5 years’? What
is the special reason behind it? If this is less
than 5 years, he will not be eatitled. Why?
Suppose, after 2 years he is disabled due to
accident. What happens? Why should he not
get the benefit? We have put another amead-
ment which I request the House to accept.

The rate of gratuity, namely, 15 days in
one year is not at all an adequate amount.
This should be raised to 30 days. And then,
about the upper limit, we wish to submit that
there need not be any upper limit. Entitle-
ment to gratuily depends upon length of ser-
vice, the number of years a worker has put in.
That will be a thing which will vary in indi-
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vidual cases. Therefore, why should there be
any upper limit prescribed ?

Another objectionable feature that we find
is about “forfeiture’ of the entire amount of
gratuity. Sub-clause (a) of clause 4 (3) says
that the gratuity of an employee whose ser-
vices have been terminated for any act, wilful
omission or negligence, ing any damage or
loss to, or destruction of property belonging to
the employer, shall be forfcited to the extent
of the damage or loss so caused. Sub-clause
(b) provides for the total forfeiture of the ¢n-
tirc amount duc. I wish to refer to a2 judg-
ment of the Supreme Court in this connection.
The Supreme Court has been criticised on the
floor of the House on many occasions fur tak-
ing up a reactionary attitude and all that.
This 18 what the Supreme Court said in 1961,
I am quoting fiom the judgment of the Sup-
reme Court Mi. Justice Gajendragadkar in
the judgment said:

“On principle, if gratuity is carned
by an employee for long and mertitorious
service it is difficult to understand why the
benefit thus earned by long and merito~
rious se1vice should not be available to the
employe even though at the end of such
service he may have been found guilty of
misconduct which entails his dismissal.
Gratuity is not paid to the employee gra-
tuitously or mercly as a matter of boon.
1t is paid to him for the service rendered
by him to the employer and when it is
once ecarned, it is difficult to understand
why it should necessarily be denied to him,
whatever may be the nature of misconduct
for his dismissal,”

This was said in the Garment Cleaning
Workers’ case, in 1961,

This was what was done by the Supreme
Court in 1961. Now we are putting the clock
back, We are now saying, for one act of mis
conduct, after your 20 years of scrvice, you
will hereby lose your cntire benefit. Is this not
a most amazing provision?

It shows complete lack of conceen for the
employee who {8 serving in industry, hecause
after many years of service, because of just
one act of misconduct he may lose the entire
amount of gratuity. If because of the miscon-
duct the employer suffers or there is any loss
in production, then the extent of the loss could
he deducted from the gratuity but the balance
of the amount should be paid to the workers.
Therefore, we are very strongly opposed to
the provision in clause 4 (6) (b) (i)«
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Then, 1 come to clause 11. Why should
it be left to the State Government to make a
complaint if therc is any default in compli-
ance with this particular Act ? Provision is
made that it has to be brought to the notice of
the State Governmentand the State Government
shall authorise the controlling authority to make
a complaint. After al, it is the employee who
will suffer? If the employce feels or can make
out a case that the provisions of the Act are not
being followed and there are no cxtenuating cit-
cumstances, why should it be left to the em-
ployee to go to the State Government and why
should he have to satisfy the State Government ?
Suppusing the State Government ot the autho-
rised person does not file the complaint, there
is no way to compel the State Government
to make a complaint o1 authorise the contio-
lling authority to make a complaint. We
know that under the Industrial Disputes Act,
nobody can compel the State Government to
make a reference under section 10, 'L'hen,
what is the remedy ? There is no remedvy
except public opinion. Why should there be
such a provision leaving 1t to the State
jovernment o1 the contrulling authonity to
lodge a complaint ? After all, it is the emp-
loyce who suffeis and it is he who has earned
his gratuity, So, why should he be made to
run to the State Government ? We know the
amount of redtapism which is there. So many
methods have to be adopted to move the
State  Government in the matter, and depens
ding upon the good wishes of the State
Government, the controlling  authmity  will
take steps in the matter.

Again, who will have the control of the
proceedings 2 The employee would not have
it nor would the trade unions have it, but the
entire control would go in the hands of the cons
trolling authority. So, this creates a gieat deal
of doubt in the minds of the workers in
regard to this particula: provision of law that
it should be made a cogmsable offence,
namely that the default should be made a
cognizable offence. We welcome  this move
that it is being made an offence. But why
should the Government hedge it with restric-
tions or make proposals as woulkl whittle down
the ecffect of it ? So, we would ask the hon,
Minister to consider favourably the suggestions
and make the necessary changes in the Bill.

SHRI B. V. NAIK (Kanara) : I welcome
this Bill which is a progressive measure,

16,48 hrs.
{Sant K. N, Trwary in the Ghair]

.
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To begin with, I find that in the course
of his clarifications of the objects and reasons
of this Bill, the hon. Minister of Labour has
stated that gratuity is a sort of reward to the
worker for the full period of his service. I
think the time has come for us to think a bit
differently or a bit away from this at least in
the spheres of economic thinking, when we
are thinking in terms of wages. Giatuity is
not the prize of labour but a sort of repay-
ment of a labour loan. It will have to be
defined very clearly and vety unambiguously
whether gratuity is a reward or a sort of dona-
tion or a sort of prize or whether itisa
rightful claim of the labourer o1 a labout loan.

I think that in the context of the non«
Victorian economic thinking, we shall have to
talk of the amounts that are due to a labou-
rer as a justifiable and justiciable claim. In a
socialist economy, we have to take it a priori
that a worker’s contribution to the productive
activity or the end-prodact of the economic
activity is not a bit less or a bit more than
anybody else’s contribution to it, whether
it be the capital or the organisation or
the management or the land. I think this
is at the very base of our concept of a jociue
list society, that he stands on a footing of
absolute cquality. In that context, I would
suggest that we treat gratuity as a justiciable
claim of the labourer.

Then coming to the aspect of continuous
service, I have seen in many of our industrial
undertakings that, progtessively, the moment
you make it into a continuous service, it be-
comes a hazardnus enteiprise for the labourer
because they will bire him and fire himn before
the end of six months, We have seen in one of
the areas in a very reputed concern that the
ratio of the permanently employed labour to the
non-permanently employed labour which was
being sacked at the end of every 9or 1]
months was 1 to 3, if not more, because
correct statistics in regard to the seasonal
labourers are not Leing maintained. I would
like Government to take such steps as are
necessary (o see that the unscrupulous emplo-
yers, people who hawt yet to accommodate
themselves to the situation in the present cone
text, do not resort to the step of making con.
tinuous labourers into the non-continuous
category, so that by bringing in progressive
legislation like giving them gratuity we do nnt
reduce the security and peimanence of the

jobs which they enjoy at present. These are
some of the hazardous effects of good legisla-
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tion and I would request our Labour Minister
to kindly keep a watchful eye on this aspect
of the security and continuity of service of
the employees.

I really compliment the three members of
the Select Committee who have appended a
note of disseat, Shri Mehta, Dr. Sen and
Shri Giri who have given adequate reasons
why some sectors of industry like construction
workers, canteens and clubs where labour is
unorganised should be brought within the
purview of the benefits of this progressive
legislation, I think we have fairly adequate
data as to the total quantum of unorganised
labour in this country whether thev are work-
ing in forestry or fisheries or land, But when
we comt to the question of agricultural labour
on a seasonal basis, we come into a field of
production which is bristling with immense
problems I understand that. But what about
the forest labourers, those people who work
with contractors, the road gangs, the construc-
tion workers, people who are working in
schools as tcachers ? While we can and do
sympathise with organised labour in the oligo-
polistic sector of our industry, I think the
cunditions of labour which deserve immediate
attention are those prevailing in this unoiga-
nised sector. The suggestion in the note of
chssent commending the inclusion of these
various s ctors of our economy for eligibility
for the purpose of gratuity deserves a ficsh
look and fiesh consideration,

I may submit here that in our country
where about half to one-third of the popula.
tion is living below the poverty line, the
large number of people who are going to be
affected as far as our  economic conditions are
concerned.  They ae those people who have
a multiple employment situation, The sgricul-
tural labourer works during the monsoon in the
farms; he works on the road during the summer;
he works, if it is nearabout, in a plantation du-
ring the Wwinter or during the fair scason. These
are the people who go from cmployer to
employer and from employer to further emplo-
yer, whether it is a vertical or a horizontal
mobility. Usually it is horzontal going fromn
place to place. I wonder when in this country,
after 72 years of this century, we are going to
take 3 look and see ta the benefits of these
workers in the unorganised sector, a lasge
number of them, nearly four-fifth of them
tuday account for the numher of people who
in this country constitute the people who are
below the poverty line. If in the words of aur
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hon. Minister who said that he wants to fight
the scourge of poverty, this is to be achieved,
in this legislation, for which he has our full
backing, there is not a word about the people
who constitute one-third to half of the popu-
lation. I think it is about time that our labour
legislation as well as our Labour Ministry do
something very serious and very earnestly.

It is worth-while that we have today a
working group working about the conditions
of creating a sort of gratuity fund. A top
level actuary or an expert in this line is going
to work out and see how every month or every
yeat, we should contribute someihing to the
gratuity fund. But I wish something more
radical or much more important is done in
the form at least of a working group. I hope
that the recent Jabour conference that was
held at Jaipur did draw pointed attention to
the unorganised labour in this country.

I welcome this Bill. Anyone 1n his wisdom
could not do anything else, since a worker
in unorganised labour accounts to a number
anywhere from 50 lakhs to 75 lakhs ; that
means, a population which is higher in the
multiple of five.

In this context, 1 would like to draw
pointed attention to a very specific case of
injustice being meted out to the labvurers in
some portions of the State of Mysore. We
have the salt pan workers. These people
come from the Harijan families; these
people, numbering about 1,000, have been
working  virtually for three gencrations
distinctly for about 75 years, and they have
been scasonally employed. At least in those
parts of the State where I come from, they
are scasonal workers, but they have a multi-
plicity of employment. Even within the
scasonal workers, in the name of a Salt
Growers Socioty, there is a body which is
supposed to distribute the products for the
purposc of absentee landlords who mostly
live in big cities and who do not have the
time to comc at least once to the salt pan.
Such is the condibwn that they are unable to
finance themselves cven for a period. If our
slogan as well a3 our basic motto of banishing
poverty are to have some meaning, it must
fist attack the weakest link in our socio-
cconomic change, and I would therefore
request and draw particular attention to the
salt pan workers in the coastal areas in
particular ; next only in the descending scale
of misery come the forest labourers all over
the couptry. I would like to draw the
sttention of the hon. Minister to salt pan

SRAVANA 11, 18%4 (S4K4)

of Graiwity Bill 250

workers and the forest labourers, and to
their miserable conditions of work.

I welcome this Bill and compliment the
hon. Minister for bringing in this progressive
legislation.

17 hrs.

DR. RANEN SEN (Barasat) : This Bill
went to the anvil of the Select Committee
and this is a fulfilment of a longfelt need and
as such I welcome it. As has been the
practice with our Government, while bring«
ing a good thing, thcy leave open so
many loopholes and fill it up with so many
negative things that the purpose of some of
the good things is decfeated.  Earlier
Mr. Chatterjec has said that the Mcembers
of the Select Committce were more or less
unanimous on certain points but ultimately
in the wisdom of the Labour Ministry this
Bill was passed in the Select Committee in
the present form.

Shri Khadilkar in  his introductory
remarks said that persons who arc engaged
in productive labour had been covered. Are
the workers engaged in the transport industry,

the workers of the contractor who build
railway lines and bridges, construction
workers who had built Farraka and

Sharavati and who are building the new
India—arc they not cngaged in productive
labour ? Why is the coverage limited ? It
should have been expanded to include all
these workers. In my minutes of dissent I
have already referred to them and I do not
want to dwell in more detail on this point.
They are doing productive labour. Are not
the employees of educational institutions, of
the universities, engaged in productive labour
for the benefit of society ? o limit this
simply to factory labour is wrong. 1 say that
more wide coverage could be given and there
is still time to give sccond thuughts to the
suggestions made by two previous speakers.

SHR1I K. D. MALAVIYA (Domariaganj):
I support your plea but how do you get an
organisational picture ? Tuke the transport
workers, He is here today and tomorrow he
Jeaves, on hit own will. How do you urganise
him ?

DR. RANEN S8EN : There is the Motor
Transport Workers Act. The moutur transport
workers may he scattered all over India from
Bombay to Calcutta or from Kashmir to
Kerala ; yet they could be drawn in under
this Act. If the Government so desires there

wh ¢ .o



251 Payment

[Dr. Ranen Sen]

are means of including all these workers. 1
know it is difficult but there are precedents
and alrcady the motot transport workers are
covered under the Act.

Clause 2 (c) is an indirect attack on the
right of workers io strike, Sirikes do not
take place all of a sudden. A strike has been
going on m the Khetri Copper Mines for the
last 24 days because there have been enough
provocations and the woikers reacted. They
are human beings cngaged in  productive
labour. If they do not react, I would say
they have become dead wood. Because they
arc human beings they react and it is known
to the Minister also that in such “illegal”
strikes the Government has to tcrvene and
sit with the strikers and comne to a scttlement.
I know that m the Khetri strike also, which
has been declated illegal, this will have to be
done. We arc living in 1972 and not in 1922,
What 1s happening in England today ? In spite
of the Indusirial Relations Act passed by the
Conscrvatn e Government with a  comfortable
majority, the workers defied them and the
Government had to move the Court to with-
draw their order jailing four o1 five workers.
‘This is what 1s happening today  So, a Gove
ernment which advocates Socialsm  should
not have resorted to this particulat  Clause.
Hence I say that it is an  indirect attack on
the right of the workers to strike, I know that
for some time past, right from the Prime
Minister to Mr. Khadilkar, they have been
tiying to sell the idea that the worker should
give up the right to strike, This is onc way
of introducing that idea through an Act
which T know the workers will not accept,
and there will be a lot of trouble whether
gratuity will be forfeited or not on this
question.

In Clause 4 it has been provided that
gratuity will be payable at the rate of 15 days
wages for those who have completed 5 years
of service. I am not supporting the position
that overtime, production honus, incentive
bonus ete. should be included, but I suggest
that instead of 15 days it should be one month
and that the period of entitiement should be
reduccd from 5 years to at least 3 years if
not Jess. If a worker dirs a fow months before
completing 5 years, what will happen to him?
The law i3 not very clear. In regard to
death or disablement by accident, it has been
provided that the nominees will get the bene-
fit, Soj there are some redeeming features in
the Bill, but the above two suggestions should
have been accepted as they would covera
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very large number of workers and go a long
way to ameliorate their condition,

As has been pointed out by Shri Somnath
Chatterjee, Clause 4 (6) (b) provides that the
gratuity can be forfeited in case of riotous
and disorderly conduct. Under the Standing
Order Act, there is a provision for penalising
the workers, and now they will be penalised
again under this Act. Why this double
penalty ? Secondly, who decides whether it
was niotous or disorderly conduct ? The Bill
is vague on the point. Mr. Nait says thatt is
the employer. So, the employer is entitled on
two accounts to victitnise the workers. We
know the psychology of the empluyers, They
will have some police case instituted and the
worker's right to gratuity is gone. Ti 1t is said
“il he is convicted by any comt of law", as
was suggested in the Select Committee, I can
understand.  But as it stands now, the wor-
kers are likely to suffer.

Coming to clause 9 (2), the clause states
one thing but the proviso states a different
thing. Clause 9 (2) says that an employer
who contiavenes any provision of this Act
shall be punishable with imprisonment which
may extend to one year. But the provisw says
that for non-payment of gratuity, the punish-
ment shall not be less than three months, ete.
I caunot understand this distinction between
violation of the provisions of this Act and non-
payment of gratuity. Violation of this Act
means non-payment of gratuity. Then it says
that the trying court may award less than 3
months provided the reasons are recorded !
Reasons are always recorded in the judgments.
This is just a loophole to help the employers
to get out of the rigorous imprisonment.

Clause 10 says that if the employer is able
to prove that he is not responsible but somes
body else is responsible, then somebody eclse
goes to Jail and the employer sits in  bis air+
conditioned room. In these days of poverty
and unemployment, you will find a number
of jail-gocrs if they are paid Rs, 500 or Rs.
1000. So, this is another concession to em-
ployers. Government knows that employers
bave defaulted in payment of provident fund
to the workers to the extent of Rs. 28 crores,
Stifl, they are dealt with leniently and mag-
nanimously !

Clause I says that no court shall take
cognizance of any offence and only the State
Government or the appropriate authority i
entitled to take coguizance of it and proceed
legally. The workers will be at a dlsadvantage
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under this provision. It is our experience that
the State Governments will not send them to
the court easily.

Take the case of the Provident Fund Act.
The employers went on cheating the workers,
When the workers came to know of it they
went to the Provident Fund Commissioner.
Yet, no cases were instituted. But the workers
cannot go to the court, Even when the work-
ers know that they are being cheated, they
have to follow a laborious process to go lo
the court. First they will have to go to the
State government. stage a dharnz or demons-
tration and create some difficulties before the
State government take it up to the court. In
that way you aie encouraging the workers
to create law and order problem. Why should
you prohibit the workers from appearing
before the court ? After all, it is permissible
in the Bombay Labour legislation, the State
from which the hon. Minister comes. Does
he not know that in his State the workers can
go to the court 2 But this suggestion was not
accepted by the Sclect Committee even
though torc or less  all the members of the
Select Committee made this suggestion.

Therefore, I conclude by saying that it is
a good picce  of legislation full of limitation
and lacunae which may defeat the good pur.
pose for which it was intended, I hopt at
this late stage the hon. Minister will accept
some of the amendments and give a new and
fresh look to the Bill. But, in spitc of these
defects, as T said at the beginning, I welcome
it.

SHR!I RAJA KULKARN! (Bombay-
North-East) : Mr. Chairman, I welcome this
Bill on payment of gratuity to workman,
This is a legislation which is long overdue,
Gratuity is onc of the retirement benefits
like provident fund and pension. Since there
has been a legislation for pruvident fund
since long, as also for family pension, the
payment of gratuity also needed legislative
status. Under this legislation the workers are
going to get a statutory right for gratuity,
This right which was enjoyed by the workers
in a number of industries under contracts,
agreements or awards of induatrial tribunals
is now given statutory recognition.

1 welcome the provisions of this legisla-
tion for two or three reasons, Firstly, if any
industry or concern or establishment there js
already a gratuity scheme which is more
beneficial than the provisions of this legisla-
tion, that will not be affected by the introe
duction of this legislation.
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I am happy to say that many of the
improvements suggested in the Select Come
mittee were accepted by the Government.
Yet, there are a few grievances still which
are legitimate and it is hoped that even at
this late stage, government will accept the
suggestions for removing thuse grievances.
In order to make this Bill purposive and
give full protection to the workers at the
time of retirement, the hon. Minister should
accept some of the suggestions made by those
who have the interests of labour at their
heart.

It is heartening to sce that the Select
Committee has madc some improvements
in the Bill. For example, under the original
Bill the maximum benefit was for a period
of 15 months. It has now becn increased to
20 months.

Similarly, the amount of gratuity was to
be calculated on wages upto Rs 730 but now
it has been increased upto Rs 1000,

MR, CHAIRMAN : Please don't go
into what took place in the Select Committee.
You can casually make some mention of
that. But don’t go mto all that.

SHRI RAJA KULKARNI : In spitr of
these improvements which the Select Com-
mittee has suggested and the Government
has accepted, there are two ot three clauses
to which the attention has been drawn by
many of the trade union leaders and Mem-
bers of this House. I would like to give my
comments specially with resprct to clause
relating to break in continuous service be-
cause of the participation in an illegal
strike, that is, clause 2 (¢).

1 would like that the Government do
consider this suggcstion. Participation in an
illegal strike might harma the worker in
risking his service, Why, then, he should
have another sk of lusing all his retirement
benefits also. ‘Therefore, I would like that
the Government should considet this cien at
this late stage.

Then, 1 would like to go to another
point, regarding total forfeiture of gratuity
if service is terminated because of riotous,
disorderly or violent behaviour or moral
turpitude, that i, clause 4 (6) (b). 'l.'hc
Government has not accepted the suggestion
that was given by the Members of the  Select
Committee. I would like to say that the
Govermuent should make un its mind and

accept the suggestion.



255 Payment
{Shri Raja Kulkarni}

We are aware of the confusing and con-
tradictury dccisions of the Supreme Court
on this issuc. In one case, in the Hindustan
Times case, reported in 1963, No. I/LLJ on
p. 108, the Supreme Court decided that the
gratuity cannot be forfeited on grounds of
gross misconduct, But in another case, in
the case of Calcatta Insurance Co., reported
in 1967, No. II/LLJ on P. ], the Supreme
Court held that no gratuity is payable on
grounds of misconduct,

These are contradictory decisions. I do not
know whether the Government has not made
up its mind bccause of these contradictory
decisions. But the Government should go
into the merits of this issue and  should take
a progressive view and should not debar the
workers from their claim to gratuity., If a
worker has put in 15 ot 16 or 18 ycars of
scrvice as a good workman and, if in the
last year of his service there is any miscon-
duct for any fault of his, he should not lose
gratuity, Just because there has been some
misconduct in the last year of his service, he
should not be deprived of the benefit which
he has carncd because of his good work
during a large part of his service period. In
the cause of misconduct, there is the Indus-
trial Standing Orders Act which decides
through cnquity the gravity of where the
misconduct, the extent of the misconduct
and what ate the circumstances in which the
misconduct is committed. There is no ques-
tion of how to decide and who ix to decide.
That is decided by the Industrial Standing
Orders Act. Forfeiture of gratuity, instead
of becoming a deterrant to act of miscon-
duct, is likely to be misused by employers for
compelling obedience to injustices inflicted
upon the workers.

Then, I come to another point about the
coverage of workmen, the industries and the
services. Though it is true that in the
Sclect Committee, the Gouvernment accepted
some modifications, yet theére are certain
industries and certain services which the
Government has not accepted.

Government are now getting, under this
Bill, the tight to extend this legislation to
other establishments which are not specifically
mentioned now. We hope that Government
will immediately extend this legislation to  all
the services, whether they are transport or
construction, naming specifically the cons
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truction companies or the transport scrvices ;
wherever there are more than ten workmen,

Then there is another point on which I
would like to make a request to the Governe
ment. With the statutory gratuity coming
in, the funds with the employers will be ac-
cumulated ; and augmented. They will be
in the hands of the ¢cmployers It is not in
the intcrest of the workmen secing the ex-
perience of Provident Fund and Employees’
State Insurance contributions, to keep these
fund permanently at the disposal of the
employers such situation is not benrficial to
the working class or to the Government or
to the country. Therefore, Government should
consider amending, if possible in the imme-
diate future, this legislation to acyuire or
transfer all these funds just 1 they had done
in the case of provident fuuds which are
vested in a Corporation. A trust or some
other autonomous boly should be created
wherein all cmployers should be asked to
deposit the gratuity funds-all the giatuity
that has been provided for on the basis of
this legislation or whatever is under the con-
tractual gratuity schemes in  these  cumpanies
or establislunents ; whatever is provided for
in the Balance Sheet--thost amounts should
be dcposited with a trust scparately. It
should be at the disposal of the Guverament
8o that the moncey can be utilised for the
purpose of ecconumic development just as
Government is using the money of the provi-
dent fund for the purposc of investment. 1
hope, the hon. Labuur Minster will give
thought to this suggestion and agree to it
in principle at this stage and introduce it at
the appropriate time.

*SHRI C. CHITTIBABU (Chingleput) :
Mr. Chairman, I am thankful to you for
giving me an opportunity to say a few words
on The Payment of Grautity Bill which has
been introduced by the hon. Minister of
Labour. In his introductory speech, he has
commended this Bill to the approval of the
House.

In the Statement of Objects and Reasons,
he has stated that since many State Governs
ments have cither passed or in the processing
of enacting legislation in regard to payment
of gratutity to industrial workers, it has
become necessary to have a Central law on
the subject so as to casure a uniform pattern
of payment of gratuity to the cmployees

*The original speech waa delivered in  Tamil,
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throughout the country. If that is the
intention of the Central Government, I
would like to know why the workers in a
few selected fields alone should be given this
benefit. As has been pointed out by my
predecessors who participated in the debate,
what happens to the long standing demand
of agricultural labour for basic minimum
wages ? In Tamil Nadu, a scparate Com-
mittee has been constituted by our Chief
Minister, Dr. Kalaignar Karunanidhi to go
into the question of compulsory payment of
basic minimum wages to agricultural labour.
Some other States may follow suit. If the
States come forward to enact legislation in
this respect, will the Central Government
come forward to formulate legislative pro-
posals so that there can be a uniform pattern
of payment of basic minimum wages to
agricultuzal labour throughout the country?

So far as this Bill is concerned, it is a
half-baked picce of progressive labour legis-
lation. If the Government aie inclined to
feel that with the assistance of such labour
laws they will be able to establish socialism
in the country, I make bold to say that the
labour will not be able to raise their head for
another 50 years to come. 1 will substantiate
my view point.

This scheme of payment of gratuity is
made applicable only to the employees
engaged in factories, mines, plantations, ports
and railway company. What is the position
of wotkets in other sectors of productive
industry ? This Bill will create invidious
distinction between workers, which will in
turn lead to unnecessary ill-feelings among
different categories of workers, I am afraid
that this Bill may pave the way for labour
revolution also. For cxample, a transport
worker may ferl as to why he should work
for eight hours if he is denied the facility of
gratuity while bis counterpart in a factory
will be able to enjoy this benefit. I doubt
whether this Bill will lead to healthy and
happy labour relations in the country.

I do not understand why the All India
Railways should be called as Railway Com-
pany in this Bill. The Railways throughout
the country are run by the Railway Board,
Thece ar¢ only two or three petty private
railway companies in the country. I want to
know whether this term *Railway Company’
in this bill refers to the All India Railways
of to the two or three private railway com-
panits in the coumtry. I want the hon,
Midister to clarily this paint, In regard to
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ports, a distinction has been made by saying
‘major’ ports in the Bill. What wll happen
to the workers in the minor ports ? Are the
workers in the minor ports not to be cate-
gorised as workers ?

SHRI VASANT SATHE (Akola): Where
is it—*major port’ ?

SHRI C. CHITTIBABU : It is not in the
Select Committee’s report. It is in the Bill,

SHRI M. RAM GOPAL REDDY
(Nizamabad): Yes, it is theie.

SHRI VASANT SATHE : It iv amended
now —‘ports’ only,

SHRI C. CHITTI BABU : Theu I with-
draw that word.

The transport wotkers, the construction
workers, the workers in  hospitals who save
the life of so many people, and the workes
in educational institutions have bien excluded
from the purview of this Bill. While the
plantation workers have been made  eligible
for gratuity, the agricultural labour has been
left out 1n the lurch. An agricultutal labour
can casily become a plantation labow. In
what way the plantation labour is different
from agricultural labour? The plantation
workers are just the agricultural wotkers on
the hills and their swroundings, doing the
same work which the agricultural labour does
on the plains.

As pointed out by the hon. Mimster in
his introductory speech, the Central Govern-
ment have brought forward this measure with
a view to cnsuring a unifoam pattern of pay-
ment of gratuity throughout the country,
especially when many State  Government’s
are formulating labour welfare legislation.
I would like to know from the hon. Minister
of Labour whether the Central Government
will also bring forward a compichensive
legislation for the welfare of agricultural
labour if the States start enacting laws for
them. What will the Centre do if sucha
situation is created in the country ? The
agricultural workers are being exploited by
certain political parties for the purpose of
toppling the State Government. The agri-
cultural labour are easily taken in by the
offer of Rs. 3 or so and they casily become
pawns in the political game of chess. I have
seen this happening in Tamil Nadu, Because
they have no security of basic minimum
wages, they are susceptible to such unhealthy
overtures by the political parties, I warn tha
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Labour Minister that this kind of agitation
on the part of agricultural labour for basic
minjmum wagcs may spread at the all-India
level if steps arc not taken by the Labour
Ministry to formulate a comprehensive legis-
lation which would ensure the payment of
basic minimum wages to the agricultural
labour.

I will take this opportunity to rcquest the
hon. Minister of Labowr that wotkers like
sweepers, scavangers etc. working in  (he
local bodies like Municipalities should also be
brought under the purview of this Bill.

Sir, if the gratuity money s left in the
hands of employers, naturally they will
utilise it for their personal ends. I would
suggest the creation of a Trust for gratuity
funds and this Trust shonld be entiusted to
the care of the State Governments who can
employ the funds for public puiposes. There
18 no menuoen in this Bill as to how the
gratuity funds would bx managed. Inspite of
the fact that the Provident Fund Commise
sioner is in cherge of provid nt fund, the
arrcars of provident fund 1un into many
crores. ‘The Provident Fund Comnissioners
continue to semain the hapless victims of the
vagaries of the Employers. If we allow the
Gratuity Fund to b with the Employars,
they will play ducks awd diakes with the
money of the workers. It is viry necessary
that a Trust is to be created for gratuity
money and it should be admmistcred by the
State Government.

An employer who contravenes or makes
default in complying with any of the provi-
sions of this Act or any rule or order made
thereunder shall be punishable with imprison-
ment for a term which may extend to one
year or with fine which may extend to onc
thousand rupees or with both, I am afraid
that these penalties arc not adequate. A
defaulting employcr shonld be penaliséd  with
5 years rigorous imprisonment or with a f{ine
of Rs. 50,000/~ This alonc will create a sense
of fear in the mind of the employer. An
employer may have to give a gratuity of
Rs. 4500/ to the worker who has putin
30 ycars of service, if the wage of the worker
is taken as Rs. 300/- per month. If the fine
is just Rs, 1000/, he will just pay this finc of
Rs. 1000/. and deny the worker his dues. If
there s deterrent punishment, an  employer
will think twice before he takes recourse to
such malpractices, Having had the experience
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in the implcmentation of the Provident Fund
Act, which also contains such a penal provi-
sion, the Government should have become
wiser while formulating penal provisions in
this Bill. T would suggest stringent punish-
ment for the defaulting employer.

Under Clause 11 of the Bill, it is stated
that no court shall take cognizance of any
offence punishable under this Act save on a
complaint made by or under the authority of
the appropriate Government. The worker
has to approach the court through the con-
cerned State Government for redressal of his
gricvances. 1 do not understand why the
State Government should be dragged into
this. When there is no provision in this
Bill regarding the management of Gratuity
money by the State Government, why should
the State  Government be  brought into the
picture in the case where the  employer does
not give his dues to the worker ? The Labour
Minister has mischievously brought the State
Government abso in the picture unnecessarily.
If the State Govermnent is  empowered with
the admimstration of Gratuity fund, then
thete 1 some mearung in draggiug the State
Governncut where the «mployer does not
pay the dues of the employee. 1 would
suggest that the Graunty fund should not be
allowed to be in the hands of the employer.
A trust should be created and it should be
entrusted to the State Government.

In conclusion, I would refer to
Clause 4(G) which deals with forfeiture of
gratuity. A sccurity oflicer ina factory may
fatnicate a case of theft agninst a worker,
which may lead to the forfeiture of gratuity.
If the management is unwilling to pay
gratuity ta a worker, anything can be done,
taking shelter under this clamse, 1 would
strongly utge upon the hon. Minister to
delete this (lause from the Bill.

I would finally request you to bring
forward a comprehensive legislation fixing 2
uniform pattern of payment of basic minimum
wages to the agricultural labour throughout
the country. Not only the agricultural labour
of Tamil Nadu, but the agriculture labour
throughout the country will hall himas the
harbinger of hope for them ; otherwise, they
will not forgive him.

With these words, I conclude.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : 1 congeatplate Shri Re K.
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Khadilkar on his having brought forward this
very good piece of legislation beforc this
House. I also congratulate Dr. G. S. Mel-
kote who bad presided over the Joint Commi-
ttec and had given very good comments on
this Bill . . .

SHRI M. C. DAGA (Pali) : And not
the Members of the Joint Committee.

SHRI M. RAM GOPAL REDDY : I
think also the Members of the Joint Commi-~
ttee including Shri M. C. Daga.

I have to state that some of the Members
of my party also are now trying to competc
with the Oppusition in demanding more and
more for the workers under this gratuity
Bill. I would like to point out that this Bill
deals with only less than one prr cent of our
population. 99 per ecnt of our pupulation
does not come under this Bill at all.

We have to remember also that we are
not deahing only with the private employer,
but even Government are becoming a very
big employer. After nationlisation of banks,
after the nationalisation of the insurance
companies, after the nationalisation of general
insurance, and the nationalisation that is goiug
to be done in the future., and in fact, the
nationalisation of the coking coal mines Bill
which we had today, Government themsclves
would emerge as a very big empluyer, and
Government would have to shell out a great
amount of money to the workers from their
pucket. If Shri R. K. Khadilkar is going to
praceed at this rate, then I am afraid that a
day may come when 50 per cent of the Central
budget would go towards payment of gratuity
to the workers only. Today, this Bill covers
only less than one per cent of our population.
They do not constitute the entire population.
The average salary received by any labourer
in the organised sector is over Rs, 2700. But
in the rural areas the income is not even Rs.
20 per mensem, that is tp say, the income is
just about Rs. 240 or so, which is less than 9
prr cent of the income that is being enjoyed
by a labourer in the organised industry or an
industrial labourer. I would like to ask the
hon. Minister what steps be is going to take
to end this disparity.

We are trying today to end the disparity
between the rich man and the poor man.
Here, I want that the disparity between one
class of labour and another class of labour
should be ended. Sir, ¥ am amociated with a
co-operative suger factory to which I have
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been elected in 1968. At that time, we were
paying only Rs. 9 lakhs ; today we are paying
Rs. 19 lakhs. I want to know how thisis
increasing every year by ahout Rs. 2 lakhs.

st gew WX wgEwm  (giAT)
agarg frad gt 3 ?

SHRI M. RAM GOPAL REDDY:
AEME FAT AP IAF aATCH AL WG 0
aqE qEY TE T

% wmdAa wrea e fogar
qar ¥ 7

SHRI M. RAM GOPAL REDDY :
HATHT 8 AL a97 & 1 g8 Fieuefe
AT ETY §, arzAT Aad 2

If there is increase in profit, that must go
as income tax to the exchequer. I am not
even asking that it should go to the share
holders. Tt should go to Government so that
they may «stablish more industries so that more
of the unfortunate unemployed prople may find
employment. But heie a case is being made
out by even people like Shri Kulkarni who
say that even for the period of illegal strikes
gratuity should be paid. In Hindustan Steel,
there were  strikes and loss of production to
the tune of Re. 23 crores. It is G per cent of
the total sales of that concern. This strike is
not done for an ecconomic benefit to the
workers. It was resorted to simply because of
inter-union sivalry. If this is the fate of our
country, where are we heading for 2 After
all, the garibi hatao programme is not for half
per cent  of the population, but for one hun-
dred per cent of the people of the country.

The other day our Prime Minister and
President appealed to lahour and labour lea-
ders that there should be no strike at least
for some time. This has fallen on deafears of
labour unions. The increase in  production
in 1950-60 and 1960-68 was of the order of
about 9 to 13 per cent per year, a compound
increase. But after announcing so many bene-
fits, after giving so much money to labour,
industrial production has gone down to 2 to 3
per cent. We should be ashamed of it.

In the villages, there is a ery that land
should be distributed. Certainly it should be
distributed. But there are no rains. There is
drought. What is anybody going to do with
the land now. We have lost our mental bal
ance, We are talking about so many things.
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Everyone wants to compete in radicalism. At
this rate, I do not know where this competitive
radicahsm is going to lead us to. Wec are
nationalising one thing after another. Shri
Sathe and Shri Kulkarni went everything to
be doae for organised labour who are probably
their voters Should this be the criterion ?
Should we always keep an eye on winning
elections in these matters ? I say that if this
)8 our attitude we are not true patriots. Now
if anybody has to be radical, he should he
Jjust also.

I ask, what are you going to do with
agricultural labour who are not even getting
Rs. 20 a month. This is on 1ecord Nobody
wants to spcak for these people. Why ? Be-
cause organised labour can stop ralways,
factories and so on, you arc afraid of those
people and want to please them because they
are vocal. But what about the dumb millions ?
Nobody wants to look after them. I want
their intcrests should also be protected equally
well. For that thete should be more pubhc
concerns, more money should be invested in
factories so that these unfortwuate people who
are the relatives, sons, wives and daughters,
of labourers could find employment.

MR. CHAIRMAN t Let him speak on
the Bill.

SHRI R. N. SHARMA (Dhanbad) :
We would like agricultural woikers to be
brought within the putview of the Bill.

SHRI M., RAM GOPAL REDDY:
Workers indulging in illegal strikes should not
get any benefit under this scheme, I am afraid
that under prissute from somewhere, Shri
Khadilkar may succumb to this sort of
thing, Isut he must remember that after all,
he is distributing money of the entire nation
which has to be utilised clsewhere for better
purposes and better production.

SHRI SOMCHAND SOLANKI
{Gandhinagar) : 1 must mention that the
Payment of Gratuity Bill, 1971, does not
cover a large number of workers employed
in different institutions, organisations and
industrics other than thosc mentioned in sub-
clause (8) of clause 1. As Parliament is now
making this law, jts scope or coverage should
not be limited. Nothing must be left out of
the scope of thiv Bill. So, I must mention,
as my hon. fricnds have also mentioned,
certain points, Mr. P. M. Mchta has men-
tioned that workers of local bodics, workers in
tranaport, workers Of dmy contract Iabour,
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construction industries, educational industries,
institutions, hospitals, canteen clerks and co-
operative societics, railway companies and
technical institutions and universities must be
included in this class, I say this because when
the Government is going to pass this law,
these groups must not be neglected to take the
advantage or benefit of this law.

Regarding the continuance of service, I
must say that term “continuous service” has
created a lot of difficultics for the workers to
get the benefit of retrenchment compensation
and gratuity provided in the Industrial
Disputes Act. In the industrics, due to
his management of their own, the workers are
pruovoked by the mismanagement of the
management and the institutions, and due to
that, the workers go on strike, and ultimately,
the 1csult comes out that the workers are
victimised, and the undesirable, unreasonable
and unjustihed approach of the mangement
creates great  difficulties 1o the workers and
loss in money. Regarding this, in this Bill, in
clause 2, sub clause (c) the word Sillegal strike’
is put in, I do not understand why this word
is included in thesc provisions. When the
workers are demanding their due rights and
privileges, when they are harassed by the
mis-management they go on strike, So, due
to that reason, the workers must not be
victimised. They have the privilege in the
demociatic republic, and in such democratic
countries, the right of wortkers to go on  strike
should not be stopped but maintained and the
provisions in this Bill should not include this
word ‘illegal’. I do not know who will judge
whethas the strike iy dlegal. So, the ward
tillegal’ must not be there in  this clause but
omitted.

Ahout the serviee, in ¢ertain circumstances,
the workers cannot complete 240 days in a
year. Due to the closure of the department
of the unit, or a shift of the whole of an
undertaking under the standing eorder she
continuity of service is affected. It breaks
the service of the workers due to the decision
of the tribunals, and the Supreme Court of
India has held only these years in which the
employees have put in 240 days of service
should he considered for the purpose of compu-
ting the amnount of retrenchment compensation.
Due to the above decision, the worke rs ure 8-
cluded and do fiot get the full benehit for the
total period of their service. Therefore, the
Government should aafeguard ‘the continity df
service wmending the above docisibng’ - . "
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Some employees are given gratuity for the
purpose of permanency only, and the prior
service is excluded from the total period of
service while computing the benecfit of
gratuity. In the case of change of manage-
ment ecither by sale or lease or taking over of
the unit or mill or a by a corporation, or its
sale in the liquidation, the past service of the
workers should be taken into consideration,
irrespective of the above circumstances, for
the payment of gratuity. The employees of
sick units or mills, factories, etc., do not get
such benefits and sometimes ; the benefit is
delayed for one reason or another and the
gratuity benefit remains simply a paper
decree. The same thing applics to the
retrenchment compensation payable under the
ID Act of 1947 and the Payment of Bonus
Act of 1965, Provisions do not help them due
to the closure of the sick mills and the benefits
payable to the workers are not paid to them.
The term ‘employces’ should not be restricted
to workers earning only Rs. 750 per month.
It should be raised to Rs. 1,600 ; in the Bill
it says Rs. 1,000. If this is not done, clerical
staff, technicians and managers will be
deprived of the retrenchment benefits. Ceiling
on other benefits may be there but gratuity
must be payable to all the staff. In some
contract labour employecs are employed
permanently, not casually. Such employees
should not be excluded from the benefit of
gratuity. The age of superannuation is fixed
at 58 ; it must be not less than 60.

MR. CHAIRMAN : Please try to con-
clude.

SHRI SOMCHAND SOLANKI : The
most important thing is that salary and
dearness allowance must be included. It is
mentioned in the Bill that in a year they
must get the benefic of at least 15 days net
salary but I must say they should get at least
30 days salary in counting gratuity, In the
Committee it was felt that the ceiling on the
gratuity amount to be paid to an employee be
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raised from 15 months wages to 20 months
wages. I do not understand why they have
fixed this limit to provide, an incentive to
employees but the real incentive is this that
after passing ten years in service the workers
should get the maximum benefit to the highest
extents and so after 20 years double than
that. Thirty years should not be limit preven-
tive. I must mention the ceiling is not raised
according to the service and labour of the
labourers.

18 hrs.

About the management and the safeguard-
ing of the workers’ funds, some trust must
be created and the managément should be
given to the Life Insurance Corporation so
that they can safeguard the workers’ benefits,
Provident Fund money and the gratuity
money must be safeguarded by certain laws.
It is not mentioned in this Bill. Only the
permanent workers are getting the benefit of
this Bill. I would suggest that the temporary
workers, probationers, casual workers, badlis
and apprentices must also get this benefit and
the qualifying period of five years must be
changed into onec years service to get the
benefit of gratuity.

This is a progressive Bill and T support it,
but I request the hon. Minister to accept
some of the amendments so that it provides
greater benefits and safeguards to the workers.

MR. CHAIRMAN : Shri Ramjibhai
Verma. Shri Sreekantan Nair.

SHRI N. SREEKANTAN
(Quilon) : Mr. Chairman.

NAIR
MR. CHAIRMAN : He will continue

tomorrow.

18.01 hrs.

The Lok Sabha then adjourned tili Eleven of the
Clock on Thursday, August 3, 1972/Sravana 12,
1894 (Saka).





